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HOUSE OF THE PEOPLE 

FridaVy 4th December, 1953

Past  OneThe House met at  Mali 
0/ the Clock

[Mr. Speaker in the Chair} 

ORAL ANSWERS TO QUESTIONS 

Exchequer Issues

*599. Shri S. N. Das:  WiU  the
Minister of FiBance  be pleased to 
state:

(a) whether  the  Government  of 
India have considered the report of 
the Public Accounts  Committee on 
the system of Exchequer issues; and

(b) if so, what steps, if any, have 
been taken to give effect to the re
commendations of the Committee?

The Minister of Finance (Shri C. D. 
Pesiuniikh);  (a)  and (b). I would 
refer the hon. Member to the reply 
given by me on 1st December 1953 
to his starred question No. 443.

Shri S. N. Dâ: May 1 know whether 
Government have  given thought to 
and taken a decision with regard to 
the  opinion  given by  the  Public 
Accounts  Committee  regarding  the 
conversion of State undertakings by 
Government into private limited com
panies, and if so, what is the decision 
of Government?

Shri C. 1>. Deshmufch: The matter is 
still under consideration.

Sibri S. N. Das: May I know whether 
the attention of tli'e hort. Ministfer hias 
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been drawn to the recommendation 
made by the Public Accoimts Com
mittee with regard to the grants given 
to the various States and the sugges
tions made by the Comptroller and 
Auditor-General with regard  to this 
matter?

Shri C. D. Deshmokh:  We  take
notice of all the reconunendations of 
the Public  Accounts Committee and 
the recommendations of the Comptrol
ler and Auditorr<Jeneral.

Shri T. N. Singh rose —
Mr. SpeiOLer: Next question.

Counterfeit  Coin  Dens

*60#. Dr. Ram Sabhag Singfa:  WiU
the Minister of Home Affairs l>e pleas
ed to state:

(a) the number of counterfeit coin 
dens raided so far during the current 
financial 3rear; and

(b) the number of persons arrest
ed for running these dens?

The  Deputy  Blinlster  of  Home 
A»iw (Shri Datar): (a) and (b). I 
lay a statement on the Table of the 
House.  [See Appendix III, aimexure 
No. 44.]

Outstanding  information will also 
be laid similarly when received.

Dr. Ram Snbhag Singh: It is men
tioned in the statement that 34 dens 
Werie raided and 76  persons were 
arrested. How many of these persons 
have been prosecuted, and were the 
materials  u  ̂ for  manufacturing 
those counterfeit coins also seizM and 
destroyed?
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Shri  Datar: Up to the time of
receipt of the information supplied in 
answer to the question, 27 persons were 
prosecuted and 3 persons have been 
ahready convicted. In respect of the 
others, the proceedings are going on.

Dr. Ram Subhas: Singh: When will 
the reply to this question from the 
West Bengal Government be received 
by Government?

Shri Datar: We will be receiving it 
in about two months* time.

Shri Pimiioose: On a previous occa
sion, the Home Minister had said that 
counterfeiting had become a cottage 
industry in Travancore-Cochin.  How 
is it that there is no account of raids 
given in regard to Travancore-Cochin? 
Do I take it that no raid has been 
made?

Shri Datar: Possibly, the pace of
the commission of  offence has been 
slowed down there.

Mr. Speaker: Order, order.  Next
question.

Indian Archaeologist to 1’hailand

*601. Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased 
to state:

(a) whether any Indian archaeolo
gist was sent by Government to Thai
land; and

(b) if so, for what purpose?

The Depaty Minister of Natural 
Resources  and  Scientifle  Research 
(Shri K. D. Malaviya): (a) Yes.

(b)  For delivering lectures on cul
tural subjects of Indo-Thai interest.
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[The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): People there 
decided that the money lying in the 
bank which yields Rs. 2,800 annually 
should be  spent in this connection. 
The Government of India agreed to 
this proposal, as a result of which a 
scholar is sent every year.]



793 Oral Answers 4 DECEMBER 1953 Oral Answers 794
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[Manlana Azad: I cannot reply to 
this off-hand. I think there is some 
connection and the Government would 
îve  further consideration to  this 
matter.]
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The  Deputy  Minister  of  Finance 
(Siiii M. C. Shah): (a) About 5 per 
-cent, of the total assets of insurers 
-were invested in land and house pro
perty according to the figures as at 
•31st December 195L

(b)  No further rules are considered 
'necessary in view of the provisions of 
section 27A of the  Insurance Act, 
1938.
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Shri M. c. Shah: We have got the 
details about the 95 per cent. It is a 
big statement.

"̂ Mr. Speaker: I am afraid the ques
tion relates only to landed property.

Shri M. C. Shah: I have replied in 
regard to the 5 per cent, which relates 
to landed property, but he wsuits to 
know about the other 95 per cent.

Mr. Speaker: Has the hon. Member 
got any other question to ask?

TO  TW ; ^
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Mr. Speaker: Next question:

Barnagore Jute Factory Company

*603. Shri Nanadas: (a)  WiU the
Minister of Finance be pleased to 
state whether the attention of Gov*- 
ernment has been drawn to  the re
port of the Board of Directors of the 
Barnagore  Jute  Factory  Company 
which states that the transfer of the 
control of the company from London 
cannot be effected except by a scheme 
which will prove costly to the ordi
nary share-holders in India?

(b)  If so, do Government  propose 
to take any steps in this regard?

The  Deputy  Minister  of  Finance 
(Shri M. C. Shah): (a) Yes.

(b)  The Government have no power 
to interfere in such cases. A state
ment explaining the position is laid 
on the Table of  the  House.  [5̂ee 
Appendix HI, annexure No. 45.]
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Phlogophtte Mica

*6M. Shri V. P. Nayar: (a)  WiU
the Minister of Natural  Resources 
and l̂eniific Research be pleased to 
state what is the total production of 
Phlogophite Mica in India during 1950-
51 to 1952-53, year-wise,  and  what 
are the quantities of this variety ex
ported during the above years?

(b) What are the regions where this 
variety is available in plenty?

(c) Have the Government of India 
sînt any amount in  developiiig the 
production of this variety of Mica in 
Travancore-Cochin Slate?

Tbt  Deîty  Mbtister  of  Ihttural 
Resource  aiid  Sctêtillc  Reŝrch 
(Siiri K. D. Malaviya): (a) to (c).
Th6 information is being collected and 
will be IMd on the Table of the House, 
when received.

Shri V, P. Nayar: May  I  know
whether Government are aware that 
the Mica Enquiry Committee Report 
published by the Government of India 
contains very definite information that 
in  Travancore-Cochin  phlogophite 
mica exists in very large quantities?

Shri tL D. Malaviya: Yes, Sir. Some 
members of the Committee referred 
to by my hon. friend have mentioned 
in its report that the concentration of 
phlogophite  mica is rich in certain 
areas of Travancore-Cochin. but as to 
the rest of the country the information 
is not available and therefore we are 
collecting it.

Shri V. t. Nayar: May  I  know 
whether In view of the fact that there 
are very important industrial uses for 
this variety of mica and also in view 
of the fact that tijerîhas been very 
little mining of this phlogophite mica 
firbm  the  Travancore-Cochin  mines, 
the Government of India has done any
thing in the matter so far?

Shri K. D. Malaviya: The State Gov- 
^mment î looking; into the mining 
of îogophite mica s6 far as Travan*' 
core-Cofchin  is  concerned. We are 
aware of the  activities and we also

give them technical advice. But as I 
said, information in respect of other 
States is being collected.

Shri V. P, Nayar: May I then know 
whether, in  view of the fact that 
mining is also a Central subject, the 
Government of India has done any
thing to exploit these mines?

Shri K. D. Malaviya: We have given 
them technical  advice as to better 
mining of the mica.

Shri V. P. Nayar: May  I  know
whether the Government of Travan
core-Cochin has asked for any grant 
for the development of these mines?

Shri K. D. Malaviya: They have, if 
I remember aright, asked for certain 
other help, but not financial help.

Mr. Speaker: We will go to the next 
question.

Detentions under Preventive Detention 
Acr

*605. Shri V. P. Nayar: Will  the
Minister of Home  Affairs be pleased 
to state the number of persons, State- 
wise, detained under the Preventive 
Detention Act from the date of com
mencement of the Act in 1952 to 1st 
October, 1953, for black  marketing, 
and other anti-docial activities?

The  Deputy  Minister  of  Home 
Affairs  (Shri Îtar): Assuming that 
the expression “the date of commence
ment of the Act in 1952” is intended 
to mean the date on which the Pre
ventive  Detention  (Second  Amend
ment) Act, 1952, came into  force,— 
viz., the 30th Ŝtember 1952,-1 lay 
on the Table of the House a state
ment giving  the ftgures asked  for. 
[See Appendix III, annexure No. 46.];

Sliri V. P. Nayar: May I know what 
percentage of anti-social elements like 
black-marketeers, hoarders and pro
fiteers have been  brought to book 
under the Preventive Detentfon Act?

m, Wftat ĉ̂iktage?—or
the total number?
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Shri T. F. Nayar. Yes, Sir....because 
it was tirged during the discussion of 
the Preventive Detention Act....

Mr. Speaker: He need not make a 
speech, I  want to be clear  what 
•percentage he  wants—percentage ol 
the total number?

Siwi V. P. Nayar:  Yes. Sir.  What
percentage of the black marketeers do 
•Government expect to have com© with
in the purview of this Act?

The Minister of Home Affairs and 
States (Dr. Katja): May I intervene? 
I expect to lay a very full statement 
•on the Table of the House in accord
ance with the undertaking that I gave 
last year, and I imagine that all the 
information  that the hon. Members 
would require will be available in that 
statement.  Then hon. Members will 
be able to express their views.

Shri V. P. Nayar: From the state
ment it is seen that during the period 
30th September. 1952 to 30th Septem
ber, 1953 only 28 persons have been 
detained for anti-social activities such 
as blackmarketing. hoarding, profiteer
ing etc. May I know whether from 
this figure we have to take it that 
blackmarketing and other anti-social 
activities  have been  so  completely 
wiped out?

Dr. Kat4«:  That is again a matter
of argument. My hon. friends on the 
other side do not expect me to pro
ceed against  everybody whom they 
wish me to proceed against.

Shri V. P. Nayar: There is nobody 
'from several States. Are we to take 
it....

Mr. Speaker: The hon. Member is
arguing. We are going to have a day 
for Debate on the Preventive Deten
tion Act.

Hindi (Propagation)

*606. Shri S. N. Das: Will the Mi
nister of Education be  pleased  to 
state whether the Central Hindi Or
ganisation and four Regional Boards 
-have been appointed?
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IThe Minister  of  Education  and
Natural Resources and Scientific Re
search (Mautana Azad): May 1 reply 
to this? The programme of work be
fore the Government provides for the 
constitution of  regional boards also.
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But the committee, after considera
tion of the issue reached the conclu
sion that it would not be much of a 
help  because  State  organisations 
already existed.  The main task we 
are starting is that of propagation of 
Hindi. As this will be done direct by 
the Centre, the regional boards are 
not needed.]
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[Maiilana Azad:  It is a very long
list.]

Mr. Speaker: A list may be given 
to the hon. Member.

Shri IL D. Malaviya rose —

Mr. Speaker: He need not take the 
time of the House in reading all that; 
a copy  of it may be  given to the
Member.
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[Maulana Azad: Very well. It will 
be laid on the Table.]
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[Maulana Azad: I regret to say that 
this work could not be started last 
year.  We constitute committees and 
hope that their advice would result 
in better work. But in actual practice 
that brings up a new hurdle. A year 
Itais passed and no <work has been 
done simply due to the fact that people 
could not  agree among  themselves. 
So, we dropped the proposals of the 
Committee this  year and I decided 
that I should take up this work per
sonally.  Consequently,  the  Deccan
Hindi Prachar Sabha, which has yearŝ 
of experience in this connection was 
asked to formulate a scheme and was 
promised immediate grant of money. 
We hav3 received and  approved of 
their scheme; money has been advanced 
and the work is getting under way.]

Mr, Speaker: Dr. Ram Subhag Singh.
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[Maulaiut Azad: Many non-official
bodies are being given help. I can
not tell off-hand  whether the said 
Samiti has also been given a grant or 
not.]

Museum

*607. Shri Nageshwar Trasad Sinha:
(a)  Will the Minister of Education be 
pleased to state whether there is any 
proposal to construct a new building 
for housing the  exhibits  and rare 
collections of the Calcutta Museum?

.̂b) If so, where and at what cost?

(c)  What progress has been  made 
with regard to an independent build
ing for a museum in Delhi?

The  Deputy  Minister  of  Natural 
Resources  and  Scientific  Research 
(Shri K. D. MaUviya): (a) and (b). 
Yes. A proposal to construct a Fire
proof Spirit building in the premises 
of Indian Museum, Calcutta to house 
the rare Zoological  specimens at a 
cost of rupees twenty-one lakhs and 
thirty-two thousands is under conside
ration of the Government of India.

(c)  The Expert Committee referred 
to in my reply to  unstarred question 
No. 95 given on 5th August, 1953 has 
not yet submitted its report. Govern
ment will take further action in the 
matter in the light of the report of 
the Committee.

Shri Nageshwar Prasad Sinlia: May
I know whether the shifting of the 
Calcutta museum  is due to want of 
sufficient accommodation at the place 
where it is now located?

y
Shri K. D. Malaviya: There is no

question of shifting it. Because there 
is no proper flre proof building, the 
matter was  considered by a Com
mittee appointed by Government and 
the recommendation of that Committee 
was that a fire proof spirit building 
should be  constructed at a cost of 
Rs. 21.32,000. That suggestion is under 
the consideration of Government.

Vacant Seats in Parliament

*609. Shri  Muniswamy: (a) Will
the Minister of Law be  pleased  to 
state how many seats  have  fallen 
vacant in the House of the  People 
owing to the decisions of the Election 
Tribunals?

(b) How many of those seats have 
fallen vacant owing to resignation by 
members themselves?

(c) How many of the members have 
moved AppeUate  Authorities through 
writs and how many such cases are 

still pending?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) 6.

(b) 7.

(c) 2. Out  of  these  one  is  still 
pending.

Sbri Muniswamy: May I know. Sir, 
in how many cases  candidates were 
disqualified because of submission of 
defective election expenses?

Shri Biswas: I cannot say off-hand. 
I have not got the information here. 
If the hon. Member will put down a 
question I shall be prepared to answer 

it.

Pandit D. N. Tiwary: May I know in 
how many cases the decisions of Elec
tion Tribunals were set aside by High 
Courts or the Supreme Court?

Shri Biswas: As will be seen from 
an answer to a question which has
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bera tabled,  there have been  two 
writs taken in two cases. One of them 
was dismissed and the other is still 
pending.

Shri  Punnoose:  Arising  out  of
answer to part (b) of the question, 
may I know how many have resigned 
due to other  appointments outside 
India and how many  have resigned 
without showing reason?

Shri Biswas: The best I can do is to 
give him the names of persons who 
have resigned.

Mr. Speaker: That will not satisfy 
him, I think; he wants to know speci
fically how many of them have resign
ed because of  appointments  outside 
India.

Biswas: I find the name of the 
hon.  9iri Sri Prakasa  and Lieut.- 
General Himmatsinhji. I do not know 
about others—̂ whether they resigned 
because they got some appointments 
elsewhere.

Shri Pmmoose: There is a parti
cular objertive in my question. That 
is. Members of Parliament, elected by 
the people resign because they have 
got some State duty outside India...,

Mr. Speaker: He need not argue.

Election Petitions

♦610. Shri Dabhi: Will the Minister 
of Law be pleased to state:

(a) the  total  number  of  election 
petitions filed up-to-date;

(b) the number of election petitions 
still pending decision; and

(c) the reasons for  the  delay, if 
any, in the disposal of these petitions?

The Minister of Law ana Minority 
Affairs (Shri Biswas):

(by November 1953.

(c)  In several of these  cases the 
delay is due to the parties obtaining

stay orders from the High Court con
cerned or the Supreme Court, and in 
others, it is due to the large number 
of witnesses to be examined by the 
Tribunal and the complicated nature 
of the issues involved.

Shri Dabhi: May I know when these 
pending  petitions are likely  to be 
decided?

Shri Biswas: That is more than 1 
can say—that is in the hands of the 
Tribunal.

Shri iL K. Basa: May I know the 
State-wise break-up of the  number 
still pending?

Shri Biswas: I have got a long state
ment, showing the position State-wise. 
If desired, I will lay a copy on the 
Table any day I may be permitted to 
do so.

Shri U. C. Patnaik: May I know
why there is great delay in the publi
cation of decisions of Tribunals, thus 
enabling persons to continue as Minis
ters for several weeks in spite of the 
findings of grave corruption?

Shri Biswas: I do not think that
there has been any great delay in any 
case. For instance, only day before a 
complaint  was made to me  about 
some election which was set aside by 
the Orissa Tribunal, I made enquiries 
and found that the  report covering 
eighty pages of foolscap received here 
was sent to the press the following 
day  by  the  Election  Commission’s 
Office and probably it would be pub
lished in the course of two or three 
daŷ. That is how these things are 
done and I do not think—unless any 
specific case is brought to my notice— 
that there is any unusual delay in the 
matter of publication of the decisions.

Shri Gadilingana Gowd: Is it a fact 
that the returning oflftcer in Kurnool 
constituency has forged a document to 
help a candidate?

Mr. Speaker: Order, order.  That
does not arise.



«05 Oral Atmper̂   4 1953 Oral Answers 806

Declaration of Assets 3Y Governmbnt 
Servants

*611. Shri Dablii: WiU the Minister 
of Home Affairs be  pleased to refer 
to the answer to  starred  question 
No. 333 asked on the  10th  August. 
1953 and sUte:

(a) whether Government have now 
completed examination of the full im
plication of the  recommendation of
Ihe  Planning  Commission viz. that 
public servants should be required to 
furnish a return each year concerning 
mo\»able assets acquired by them or 
by their near relatives  during  the 
preceding year;

(b)  whether  Government  have 
worked out the details regarding the 
implementation of the  recommenda
tion of the Planning Commission; and

(c) whether public servants are re
quired to furnish a return each year 
•concerning  immovable  property ac
quired not only by them but also by 
their near relatives during the pre
ceding year?

The  Deputy  Minister  of  Home 
Affairs (Ŝri Dat̂): (a) to (c). These 
matters are still under consideration. 
A decision is likely to be reached in 
the near future.

Sliri  Dabhi: May I know  the
approximate time that will be taken 
in reaching a decision?

Shri Datar: About three or four
months are necessary.

Sfarimati A. Kale: May I know, since 
•Government is considering this ques
tion, whether Government will con
sider the desirability of such declara
tions to be made by businessmen, men 
in public life and members of Govern
ment also?

Shri Datar: That does not' arise so 
far as this question is concerned.

Shri N. M. Lingam: Is it not a fact 
that the hon. Minister reolied in the 
other House the other day that Gov
ernment had accepted the recommen
dations of the Planning Commission 
In this regard?

Hr. SpMker. It is not in order to 
refer to the proceedings of the other 
House.

Shri Sanngadhar Das: Is the Minis
ter aware that there are old rules in 
the Railways regarding the declara
tion of properties of the officers, and 
may I know whether they are being 
observed?

Shri Datar: There are rules under 
the  Government  Servants’  Conduct 
Rules and the I.C.S. Rules. They are 
being observed to the extent that is 
possible.

Integrity of Officials

*612. Shri Dabbi: WiU the Minister 
of Home Affairs be pleased to refer to 
the reply given to starred  question 
No. 452 asked on the 13th  August,
1953 and state in how  many  cases 
either persons were not appointed or 
officers were not  promoted on the 
ground that they had not the reputa
tion for honesty?

The  Deputy  Minister of  Home 
Affairs (Shri Datar): The question is 
of a very wide nature  inasmuch as 
it does not confine itself to any period 
of time nor to any classes of Govern
ment Servants in respect of which the 
information is asked for. Collection of 
the information asked for will involve 
an amount of time and labour out of 
all proportion to the value of results 
likely to be obtained.

Shri Dabbi: May I know whether it 
is not a fact that this recommendation 
has been made by the Planning Com
mission?

Shri Datar: It has been made.  But 
the  question is of a very  general 
nature.

Mr. Speaker: He may table another 
question more specifically.

Backward Classes in PEPSU

*613. Sbri AJit n̂gb:  WiU the
Minister of States be pleased to state 
how many castes have been declared 
Backward Classes in PEPSU by the 
PEPSU Government so far?
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The Minister of Home Affairs and 
States (Dr. Katja): Forty-four.

Shri Ajit Sinffh: May 1 kiiow what 
kind of privileges have been granted 
to the backward classes as distinct 
from the scheduled castes?

Dr. Katja: The facilities granted to 
backward classes relate to reservation 
of posts in government services, grant 
of stipends, providing drinking water 
facilities, grant of nazul land on lease 
for cultivation, etc., etc.

Shri  Ajit  Sin̂h: May  1  know
whether any representation has been 
made to  Government to include the 
backward Sikh classes in the list of 
Scheduled Castes? If so, what action 
has Government taken so far?

I>r. Katju: I do not recollect having 
received any  representation for this 
purpose. But my hon. friend is aware 
that there has been an enormous re
presentation in the newspapers.

Shri  Ajit  Sinŝ: May  I  know 
whether it is a fact that Lobana and 
Mohtam Sikhs have also been included 
in the list of Backward Classes?

Dr. Katju: I want notice for that.

Shri Mnniswamy: In including cer
tain castes and communities under the 
list of  Backward Classes, has  the 
Central Government to follow the list 
submitted by the State Government 
or is the matter taken into considera
tion by the Centre direct?

Dr. Katju: It is a matter principally 
for the State Governments.  But, as 
the hon. Member is aware, the whole 
of this matter is under investigation 
by the Backward Classes Commission.

Shri Nanadas: May I know whether 
these forty-four castes included under 
Backward  Classes in PEPSU have 
been recommended by the Backward 
Classes Commission?

Dr. Kaijn: No.

Radar Schools

*614. Shri S. C. Samanta: Will the 
Minister of Defence be  pleased to 
state:

(a) how many radar  schools have 
been established and where since the 
Partition of India;

(b) how many officers  were sent 
abroad for radar training;

(c) how many of them have come 
back and taken charge of their offices; 
and

(d) who bore the expenses of their 
training?

The Minister of Defence Organisa
tion (Shri Tyagi): (a) No radar school 
has been established  either for the 
Army or the Air Force. The Navy has, 
however, one school. Both in the Army 
and the Air Force, radar training is 
being imparted at two training insti
tutions.

(b)  and (c). I regret I am unable ta 
furnish this information as it would 
be prejudicial to security.

(d)  The expenses are borne by the 
Government of India.

ari S. C. Samanta: May I know
whether we had any  radar schools 
before partition? If so, what was their 
number?

Shri Tyagi: Before partition we had 
one small  radar school in Bombaŷ 
There was  another bigger  one at 
Karachi, but in Bombay there was one 
which has now been shifted to Cochin.

Shri S. C. Samanta: Who are the
teachers that are teaching at present 
in the radar school?

Shri Tyagi: They are experienced
and educated technical persons.

Shri S. C. Samanta;̂ Are they air 
Indians?

Shri  Tyagi: 'Most  of  them  are 
Indians, but I am not quite sure about 
their number. If my hon. friend wantŝ 
I will collect the information.
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OSMANIA UNIVBRStTY

*615. Shri T. B. Vittal Bao: WiU the
Minister of States be pleased to state:

(a) whether the ‘Experts Commit
tee’ set up by the  Government of 
India in connection  with the taking 
over of Osmania  University by the 
Centre, has since submitted its re

port; and

(b) if not, what are the reasons for 

the delay?

The Minister of Home Affairs and 
States (Dr. Katju): (a) No.

(b)  The  Chairman  of the Com
mittee, Acharya Narendra Deva, has 
resigned and the  appointment of a 
successor to him is under considera

tion.

Shri Nanadas: May I know whether 
Government consider that the report 
will be  completed in the scheduled 

time?

Mr.  Speaker: Order,  order.  The
Chairman is yet to be appointed.

Shri Pimnoose: When was the resig
nation of the Chairman given?

Dr. KatJu: In October 1953.

Training under Technical Co-operation 
Scheme

*616. Shri Aladhao Reddi: WiU the
Minister of Finance be  pleased to 
state what are the different centres 
in India where training is being pro
vided to the foreign students under 
the Colombo Plan Technical Co-opera
tion Scheme?

The Parliamentary Secretary to the 
Minister  of  Finance  (Shri  B.  R. 
Bliagat); No centres have been set up 
or earmarked specifically for impart
ing training to foreign students under 
the Technical Co-operation Scheme of 
the Colombo Plan. Training is arrang
ed in various  Universities, Colleges, 
Technical  Institutions*  (government 
offices, and Private Institutions where 
facilities for the type of training asked 
for are available.

Shri Madhao Beddi: What is the
total number of foreign trainees that 
are receiving  technical training at 
present?

Shri B. B. Bbagat: 207.

Shri  Muniswamy: May  I  knoŵ
whether India has received any equips 
ment for training institutions, such aŝ 
Trade Poljrtechnics, etc.?

Shri B. B. Bhagat: This question,
refers to training facilities in India.
As  for  equipment,  of course, some 
equipment we have received.

SlM-i L. N. Mi3hra: May I know
whether Government  have received
complaints from the  trainees from
Nepal that in the Ludhiana Engineer
ing College where they are receiving 
training  none of the teachers  are 
qualified and that they are not getting- 
due education there?

Shri B. B. Bhagat: We  are  not
aware of that.

Titanium

*617. Shri Aladhao Beddi: WiU the 
Minister of Natural  Resources  and 
Scientific Beseareh be pleased to state 
whether it is a fact that Titanium is 
found in large quantities in India un
explored?

The  Deputy  Minister  of  Natural 
Besources  and  Scientific  Besearclr 
(Shri K. D. Malaviya): Titanium does 
not occur as a free element in nature.
It occurs in minerals like ilmenite and 
rutile, as titaniferrous magnetite and 
laterites rich in titanium. Concentra
tions of ilmenite and rutile in econo- 
mically workable quantities are found' 
in the beach  sands of Travancore- 
Cochin, Bombay, Madras and Orissa.

Shri Madhao Reddi: May I know
whether Government is contemplating, 
any plan for exploitation of this use
ful metal?

Shri K. D. Malaviya: Yes.

Shri  Muniswamy: May  I  know
whether it is a fact that recently dis
cussions were held with some Ameri
can parties for the  development or 
titanium production in our country?
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Shri K. D. Îlayiya: As I said,
-<!ertain proposals for the exploitation 
.of minerals with a view to producing 
titanium in our  country are under 
.consideration of the Government.

Kiimari Annie Mascarene: May 1
l̂now whether titanium products are 
,stiU imported into this country, and 
from where?

Shri K. D. Maiaviya: Yes; to a cer
tain extent they are imported.

The  Minister o!  Education  and 
iNatural Resources and Sdentiflc Re
search (Maulana Azad): From U.S.A. 
.̂nd U.K.

Exemptions from Arms  Act

*618. Dr. M. W. »as: Will the Minis- 
.ter of Home Adairs  be  pleased to 

t̂ate:

(a) the total number of  cases of 
vcxemption, from  the  operation  of 
v<rertain sections of the Indian  Arms 
Âct regarding the  keeping  of  fire
arms, granted during the last three 
ŷears 1951, 1952 and 1953  to-date; 

and

(b) whether the diplomatic privile- 
_ges enjoyed by foreign diplomats in 
India entitle them to keep fire arms
'Without  permission  from the Govem- 

:ment of India?

The  Deputy  Minister  of  Home 
.Affairs (Shri I>âr): (a)  Twenty-
Jour.

(b) No, Sir.

Dr. M. M. Das: What are the special 
'factors that are taken into considera- 
-tion by  the Government in  giving 
•exemption from the operation of the 
Arms Act?

Shri Datar: These exemptions are
'granted mostly to foreign dignitaries 
passing through India and one or two 
staying here.

Dr. M. M. Das: May a know whether 
our Indian princes are exempted from 
i;he operation of this Act according 
"to their Instrument flf .AGOfiflsion and 
ô what extent?

Shri Pat̂r: The question does not 
arise directly. I am afraid, they are 
not.

Mr. Speaker: If the hon. Minister
has got the information, he can give 
it

Shri U. C. Patnaik: May 1 know why 
Members of the  Central and State 
legislatures, who were previously en̂ 
joying such exemption were deprived 
of it during the three years in ques
tion?

The Minister of Home Affjurs and 
States (Dr. Katju): I want notice of 
that question.

Mr. Speaker: Next question.

Dr. Katja: May I just intervene and 
submit, Sir, that my hon. friend the 
Deputy Minister is not fully conver
sant with States Ministry’s Affairs. 1 
think so far as  the Rulers of the 
Indian States are concerned, when the 
States  were integrated, they  were 
granted by the Constitution and by 
collateral letters exemption from the 
Arms Act. That was the position.

Some Hon. Members: What about
us?

Shri Syed Ahmed: Why was the
exemption taken away from Members 
of Parliament?

Mr. Speaker: Order, order. That is 
not the way of questioning and carry
ing on the business of Parliament,

Dr. M. M. D̂: In addition to the 
diplomats  that  pass  through  this 
country and stay here, what are the 
categories of Indian citizens that are 
given exemption?

Dr. Katjo: Indian citizens?

Dr. M. M. Das: I find that relatives 
of Indian  princes are given exemp
tion from the operation of this Act.

Dr. Katju: Will you please put a
special question? I want notice.

Mr. Speaker: He wants categories. 
For example, Members of Parliament 
and State  legislatures, High Court 
Judges, etc.
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Dr. Katju: I cannot answer off-hand. 
I would refer the hon. Member to the 
Arms Act.

lifr. Speaker: Yes; Shri Saratigadhar 
Das.

r̂l Sarangadfaar Das: The ques>
tion has been asked about the relatives 
of princes.

Y6brH And LÂ uit Sbrvicb Camps

*619. 3hri Nanadas: Will the Minis
ter of Education be pleased to refer to 
the reply to starred question No. 1020 
asked on the 4th Ŝtemb̂r, 1953 and 
state:

(a) the amount  spent so far  for 
youth  camps  and  labour  service 
camps;

(b) how it was sp̂ht; and

(c) the organisation through which 
it was spent?

The  Deputy  Minfiter  of  Naiinral 
Rcscmrces  and  Sciebtiflc  Researeli 
(Shri K. D.  Malaviya): (a)
Rs. 45,289/10/-.

(b) It was spent on Railway fare, 
messing charges of the trainees and 
the lecturers and other miscellaneous 
camp expenses.

(c) Through (i) Education Ministry,
(ii)  one State Government and (iii) 
one private agency.

Shri Nanadas: May 1 know whether 
the amount will be spent by the State 
Governments or by the Central Gov
ernment directly?

Sftti K. 0. Hfklayiya: Thb amount
has b̂ n given to one State Govern
ment. West Bengal, on condition that 
they will spend an equal amount.

sm N, M, LMtfab: May I know how 
fat the wbtk of these cftmps has bwn 
integrated With the work done in the 
community ptojfects and National ex
tension services?

S  ̂fc. b. MMTiyk:  It has been
considered that a period of expert- 
nsenlartlon  and  pafft̂aration  t̂ild 
lapse  this irotk codld be iirtfe-
grated with the other work going on

under the Community  Project pro 
gramme.

ShHtiiati A, &al̂: May  I  know
whether there are any such camps for 
girls also?

Shri K. D. Malayiya: Yes. Sir.  The 
activities with regard to girls are also 
included in these schemes.

Shri May I know..

Mr. Speaker: Order, order. The hon̂ 
Member should not begin before the 
answer is completed.

Shri K, D. Malaviya: The activities 
with regard to girls* camps are also* 
included in the scheme.

Shri Punnoose: May I know the
number of persons who have taken 
part in these camps?

Sbri K. D. MMviyn: I have not got 
the numbers here.

Medical Care of Naval Personnei:

*6Z6, Shri Nanadas: Will the Minis
ter of Defence be pleased to state whe
ther there is any qualified doctor in 
each and every ship to look after the 
health of the persons on  board the 
ship and to examine and certify the 
food supplied every day?

The Bflnister of Defence Organisa
tion (Shri iVagi): Proper medical aid 
is provided on every Ship whether in 
dock or on ocean to  look after the 
health of the Naval personnel afloat. 
Ships operating singly with a comple
ment of over 100 are provided with a 
medical officer but Squadrons of, saŷ 
Destroyers have one or more medical 
officers for a group of Ships.

Shri Nanadas: May I know hoŵ
many ships have got qualified doctorsr

Am sbirrjr, I have not 
gdt the infdrmatkni h .̂

Shri NaradaK Is it nbt a fact that 
mutton and other perishables will be- 
kept in coM storage for a long time 
and there is nobody to certify whether 
that material is fit for human cdn— 
sumption?
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Shri Tyaĝ: Regarding inspection of 
5food and food articles, medical officers 
ê required under the regulations to 
exercise a watchful supervision on all 
articles of food. If there has been any 
lapse somewhere, I shall be glad to 
have information and investigate into 
it.

Shri Nanadas: Is it not a fact that 
-the  Hunter  Class  destroyers  and 
frigates have not got any doctor on 
lx>ard the ship?

Dr. M. M. Das: No, no; there are.

Shri Tyagi: My hon. friend wants to 
jreply.

»Ir. Speaker: The question is addres
sed to the hon. Minister.

Shri Tyagi: No, Sir.

Shri Joachim Alva: Is it true that 
K>UT Naval ratings are  satisfied with 
ihe quantity  of rations supplied to 
them, but bitterly complain about its 
•quality?

Shri Tyagi: I never expected it from 
-my hon. friend. He has been on the 
cruise and he has seen quite a num- 
i>er of our ships. I believe the ratings 
are quite satisfied with the quality of 
ôod supplied to them.

M.E.S. Buildings

*621. Shri H. N. Miikerjee: (a) WiU
the Minister of Defence be pleased to 
state how much increase  in revenue 
imder the neading "rent* has accrued in 
the year 1952-53, as a result  of  en
hancement of the rental value of build
ings . on account of the abnormal re
pairs carried out by the Military En
gineering Services?

(b) What is the anticipated increase 
in 1953-54, on this account?

l!ae Deputy Minister  of  Defence 
<Sardar Majtthla): (a) and (b). Gov
ernment orders were Issued on the 
29th Jime 1953, enhancing, with effect 
from 1-7-53, the pooled assessed rent 
by 20 per cent, in the case of those 
temporary buildings  in  respect ot 
which abnormal repairs have  been 

carried out.
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In accordance with the rules in force 
at present, service  officers  on  the 
New Pay Code are liable to pay rent 
at 5 per cent, of their pay or the asses
sed rent of the  residential  .building 
whichever is less, irrespective of the 
type of accommodation provided, per
manent or temporary. As rent at 5 
per cent, of pay is less than the as
sessed rent, the question of an  in
crease in revenue under the heading 
‘rent’ has not so far arisen, in respect 
of officers governed by the New Pay 
Code.

As regards such temporary accom
modation as is occupied  by  officers 
other than those igovemed by  the 
New Pay Code, the requisite infor
mation. not being readily available, 
will be laid on the  Table  of  the 
House in due course.

Shri T. N. Sinĉ: How does the re
pairing cost and the enhancement as 
calciUiated compare with ihe repair
ing cost and enhancement made  on 
the civilian side?

Sardar Majlthla: I require  notice 
of that question because the civilian 
side has to be consulted.

Shri U. C. Patnaik: May I know 
whether during recent years almost all 
MES works  including  repairs  and 
white washing are being done through 
contractors  involving  middlemen’s 
profit and inflation of  expenditure, 
thus entailing a larger rent?

Sardar Majithia: The question only 
related to temporary accommodation. 
So far as temporary accommodation 
is concerned, we take necessary pre
cautions to see that the work is being 
done at the cheapest possible rate.

Ordnance Depots

•622. Shri H. N. Mukerjee: (a)  WiU
the Minister of Defence be pleased to 
state the progress of the re-organisa
tion programme  undertaken in the 
various Ordnance Depots of the coun
try?

(b) Is it expected to be finished by 
the target date?

The Depaty AUaister  of  Defence 
(Shri Satish Chandra): (a) The  re-
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Oingamsation scheme has been com
pleted in all the Depots where it was 
started except  the Central Ordnance 
Depot, Agra.

(b) Yes, except in  C.O.D.  Agra, 
-where the completion of the scheme 
is dependent on the  availability  of 
certain special  equipment  required 
for that purpose. The scheme in Agra 
is expected to be completed by about 
June 1954.

Shri H. N. Mukerjee: May I know 
if Government is in a position to tell 
us if this reorganisation  programme 
now makes it possible for all kinds 
of retrenchment being stopped?

Shri Satiî Chandra: The reorgani> 
sation at C. O. D., Agra, has not yet 
been completed. Some  more  people 
will have to be retrenched there after 
:the work has been completed. As far 
iis  other Depots  are  concerned,  re
trenchment sometimes becomes inevi
table due to large offtake Or dispos
al of surplus stores and consequent 
reduction in work-load.

Shri T. B. Vittal Rao: May I know, 
Sir, the reasons for retrenching the 
•staff at Agra Depot  when the work 
is not yet completed?

Shri Satish Chandra: Some  portion 
of the work remains to be completed, 
but most of. the work has been done.

Shri U. C. Patnaik: May I know. Sir. 
if the stores in these Depots have been 
examined with a view to see  whe
ther they can be utilised by other De
partments also so as to increase the 
work-load in the Depots?

Shri Satish Chaiidra: I could no| 
exactly follow the question.

Mr. Speaker: The question is whe
ther the question of utilising the sur
plus stores by other Departments  of 
Governments has been examined.

Shri SatisOi  Chandra: Whenever
these stores are surplus to our  re- 
xiuirements, they are notified to other 
Ministries and also to the State Gov
ernments. Only if they do not re- 
<iuire them, the stores are disposed

of to the public. But I do not under
stand how the work-load is affected 
by that.

Shri U. C. Patnaik: I wanted to know 
whether, before declaring the  stores 
as surplus, when the notification  is 
made, the Department tries to con
sult other Departments about the uti
lisation of the stores in these depots?

Ml. Speaker: To be declared  sur
plus?

Sari U. C. Patnaik: Yes,  Sir.  To 
the Disposals where they do it.

The Prime Minister (Shri Jawahar- 
lal Nehm): When something is made 
surplus to the Defence Ministry's re
quirements, it is only then—̂we do not 
dispose of them in the market—̂that 
other Ministries and other State Grov- 
emments are approached. As for em- 
plojring the production capacity, that 
certainly 'jre are trying to keep up 
by getting other Ministries and other 
Dei*artaients to send  tbeir  orders 
there.

Shri T. N. Singh:  May I know......

Mr. Speaker: I am going  to  the
next question.

Social Welfare Board

*623. Shrimati Rena Chakravartty:
Will the Minister  of  Education  be 
pleased to state what will be the form 
of control exercised by the Social Wel
fare Board over the voluntary organi
sations which will be granted recogni
tion to qualify for assistance?

The Deputy Minister of Natural Re
sources and Sdentiite Research Ŝhri 
K. D. Malaviya): The matter is under 
consideration of the Board.

Shrimati Renu ChakraTaitty: Will 
there be State Social Welfare Boards, 
Or will the entire control be exercis
ed by the  Central  Social  Welfare 
Board? Has anything been decided?

Shri K. D. Malavlya: The  Central 
Social Ŵfare Board is an autono
mous body and it has met. but it has 
not yet decided finally about the basis 
on which the grant or recognition will
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be made to various social organisa
tions.

‘-ji
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[The iffiiUstcT ot EdacaUtm and Na- 
turai Resources  and  ScientUlc  Be- 
searcsh (MuiUeila Aiad): But a commit
tee has been appointed which is consi
dering how to supervise the work.]

Shrimaii ttenn Cliakrayartty:  Last
time a similar question was asked and 
we were told that  the matter  was 
riB̂eiving considera1,ion. Since  then 
there has  been another  meeting of 
the Board and yet nothinj; has been 
decided in the matter.

Shri K. D. Malaviya: They have col
lected certain data and have carried 
©ut a comprehensive survey of  the 
various organisations in the country, 
and they have met recently, but they 
have not yet taken a final decision.

Shrimati Rena Chakrayartty: Is it
a fact that cert&in institutions  have 
already been  chosen  for the giving 
of these grants or not?

 ̂jp 
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[MaidiBa JtaOt: A  sub̂ bmmitt̂ 
fyriâ tb  ehlauire  aBout  the 

haturie 6t the afefencifes apiplyinU  for

grants and to see whether they cao 
be provided with any help. It has taken 
certain decisions in this regard but 
it has not been decided as to how the 
control should be exercised.]

SliHmati A. Kale: Do I understand 
that the money that has been given 
to so many  institutions  has  been 
given without going into the merits- 
of these institutions and without any 
sort of conditions and control?

Shri K. D. Malaviya: It is not like 

that.

SoaAL Welfare B6ard

*624. Shrimati Renn  Chakravartty:
(a)  WiU the Minister df Education be 
pleased to state how  many schemes 
for the welfare of women and childrea 
have been drawn  up by the  Social 
Welfare Board?

(b)  Will a copy of the outline be 
laid on the Table of the House?

The Depirty Minister of Natural BC' 
senvees and Scientific Research (Shri 
K. D. Malaviya): (a) and (b).  The 
Board has not drawn up any such 
scheme.

Shrimati Renu  Chakravartitiyi  If
none of the schemes has been drawn- 
up, them  how  have certain  institu
tions been chosen for the grants?

Shri K. D. Malaviya: I will  refer 
the hon. Member to paragraphs 8 to 
14 of the pamphlet that has been is
sued by the  Social  Welfare  Board 
where the principlies for grants-in-aid 
have been specifically mentioned. But 
with regard to specific  schemes  of 
welfare for women and children  I 
learn that the Board lias not yet for̂ 
mulated a scheme.

Sbrimati Renu Chakravartty: In the 
paragraphs referred to there is  one 
portioh which says: “The framework 
of priorities is to t>e drawn up”. Haŝ 
nothing biefen done in this matter also?'

ShH K. D. MUftTlya: They are con
sidering all these matters. ^

Shrittkatl Siksftailta Sen: May I knoŵ 
a new schemes ifor  starting  Child
ren’s Homes Will be considerfed by the 
Welfarle or̂lsation?
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ShTi K. D. Malaviya: That is a sug
gestion. I will certainly pass it on to 
them.

Shri Muniswamy rose —

Mr. Speaker: I will f;o to the next 
question

National Committee of Archivists

*625. Shri Bachhlkotaiah: Will  the 
Minister of Education be  pleased  to 
state:

(a) whether it is a fact, that Govern
ment have set up a National Commit
tee of Archivists; and

(b) if so, the main purpose of  the 
Committee?

The Deputy Minister of Natural Be- 

sources and Scientific Research  (Shri 

K. D. Malaviya): (a) and  (b).  Yes 
Sir. The main purpose of the  Com
mittee is to  facilitate  exchange  of 
views among the Archivists of Cen
tral and State Governments in order 
to  further the cause  of archival sci
ence and meet the archival needs of 
the country.

Shri Buchhikoiaiah: Who are  the
Members of the Committee?

Shri K. D. Malaviya: The Commit
tee consists of the Director of Archi
ves, Government of India (Chairman 
and Convener),  and the Directors and 
Keepers of Records of State Govern
ments wherever they exist.

Shri  Buchhikotaiah: How  many
times did the Committee  meet  till 
now?

Shri K. D. M v̂iya: It  has  met
only once, but they have  framed  a 
rule that they will meet biennially.

Shri B. N. Miikerjee: May I know, 
Sir, if the Government are  making 
any efforts to get  from  the  India 
Office Library and similar collections 
in England records of archives which 
are very essential for our purposes 
here?

Shii K. D. Malaviya: I think  that 
does not arise out of this question.

562 P.S.D.

[The Minister of Educaticm and Na

tural Resources  and  Scientific  Re- 

searcli (Maulana Azad): This board is 
not concerned with this matter.] 

Claims Department, Manipur

*6Z6. Shri Rishang Keishing: Will
the Minister of Defence be pleased  to 
state:

(a) the total number of claim peti
tions received and the number of the 
same accepted  as  genuine  by  the 
Claims Department of Manipur Gov
ernment;

(b) the comparative figures of the 
amount claimed by the people and the 
amount sanctioned by the Government 
of India; and

(c) the reasons for delay in paying 
the compensation  to people in  the 
Assam Relief Measures areas of Mani
pur?

Tbe Depuly  Mfniî r ta  Dlî nce 
(Sardar Majithia): (a) In the A.R.M. 
(Assam Relief  Measures)  areas of

Manipur, the total number of claim 
petitions amounted  to  81,493.  The 
number of claims accepted for investi
gation were 63,977.

(b) The total amount claimed  in
these petitions was  about  Rs.  19
crores. The amount sanctioned by Go
vernment  for  relief in  this  area 
amounts to Rs. 60 lakhs.

(c) The sum sanctioned by the Gov
ernment was not in the nature of com
pensation, but for the  purpose  of 
giving relief to persons for rehabili
tation where  this  was  considered 
necessary and possiible. Normally com
pensations for war damage on a con
siderable scale cannot be  given  in
any country which has suffered such 
damage. So far as India is concerned, 
there was additional reason that she 
was NOT responsible for the  war. 
However, the Government  of  India
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were and are very  sympathetic  to
the people of this area and were an
xious to help them to  the  best of
their ability. It was for this  reason 
that an unusual and  special  grant 
was made of Rs. 60 lakhs for relief 
and rehabilitation in this area.

The delay in  paying has  been due 
to the very large number of  cases 
involved, and because of the lack of 
communications in these areas. During 
the monsoon  period the process  of
investigation is especially difficult.

Sliri Bidiaiiff Keiahing: May I know, 
Sir, when the enquiry will be com
pleted and the payment be commenc
ed?

Sardar Majlthia: As I  said,  this 
area has no roads and  communica
tion is very difficult. A  very  large 
number of claims have been put up. 
They have all to be investigated. It 
is a very, very complicated  process 
and it will take some time.

Shii Rishang Keishing: In view of 
the fact that the amount of  Rs.  60 
lakhs allotted by the. Government of 
India as relief is too meagre in com
parison with the amount claimed by 
the people, will Government consider 
increasing it?

Saidar Majithia: As I said, this  is 
only a relief. It is in no case a com
pensation at all and the Government 
is doing its best with the limited re
sources it has got to give relief where 
it is needed.

Shri  Sarangadhar  Das: May  I
know whether relief  or  compensa
tion has .been paid to the owners of 
buildings  in  Imphal,  immediately 
after the war, but not in the villages 
so far?

Sardar Majithia: I am not  aware 
of that. If the hon. Member gives me 
notice, I shall look into it.

Advisers in PEPSU

*627. Sardar Hnkam Singh: Will the 
Minister of States be pleased to state 
what is the total amount (salary and 
other emoluments  separately)  paid 
monthly to (i) the Adviser and  (ii)

the Additional Adviser  in  PEPSU 
under the President’s Rule?

The Minister of Home Affain and 
States (Dr. Katja):

(i) Adviser

Salary : Rs. 4>ooo/- pjn.

Other emoluments:  Nil

Total :  Rs. 4,000/- p.m. 

(«) Joint Adviser

Salary : Rs. 3,250 - p.m.

Other emoluments :  Nil

Total ;  Rs. 3,250 /-p.m.

Sardar Hnkam Singh: Have  they
any special authority to spend on the 
maintenance of transport as well?

Dr. Katja: I could not  catch  the 
question.

Sardar Hnkam Singh: Have  they
any special authority to spend on the 
maintenance of cars?

Mr. Speaker: Any special allowances 
to them?

Dr. Katju: The Adviser is enUtled 
to the free use of a State car.

Sardar Hnkam Singh: What about 
the Joint Adviser?

Dr. Katjn: Same terms.

Sardar Hnkam Singh: Have  Gov
ernment any idea as to how much 
the Adviser or the Joint Adviser has 
been spending on the maintenance of 
these cars?

Dr. Katjn: I do not know, I should 
like to have notice.

Shri  Pnnnoose: Is  the Adviser
given a free house?

Dr. Katjn: The Adviser has got a 
very  simply  furnished  rent-free 
house.
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I KKIHIÂIFCIFĈE

*>=628. Seth Achal Singh: (a) WiU the
Minister of Defence be pleased to state 
how many acres of Government land 
are lying unoccupied  in the Kheria 
Aerodrome?

(b)  How much amount  is realised 
yearly from the sale of the crops etc. 
which are grown  on that land  and 
what amount was credited to Govern
ment in this connection in the  past 
five years?

The Depnty Minialei! of  Defence 
(Sardar Majithia): (a)  1,000  acres
approximately.

(b)  The President’s Service Insti
tute Fund has .been  credited  from 
the proceeds, and the details regard
ing amounts are being collected and 
the information will be laid on the 
Table of the House.

 ̂ t ̂    ̂ ̂  ̂ wiT̂rc

^

Sardar Majithia: I am not aware of 
that Rs. 25,000. Incomes ranging bet
ween Rs. 7,000 and  Rs. 12,000  per 
year have been connng in from this 
land. As I said earlier, this amount is 
being credited to the President's Ser
vice Institute Fund, which goes to the 
welfare of the airmen in that imit.

: ^  

xMt ft: \

STRTT  ̂ ^

Sardar Majithia: There is no ques
tion of making any inquiry. I have 
got definite  informatibn  that  the 
money that has been received  has 
been credited to the President’s Service

Institute Fund. But as .the hem. Mem
ber has been in correspondence with 
this Ministry, I might like to assure 
the House, and the hon. Memt)er also, 
through you that if anybody is found 
guilty of any irregularity,  he  wiU 
certainly be punished.

C.O.D. AND  Command  Workshop, 

AgrA

*629. Seth Achal Singh: (a) Will the 
Minister of Defence be pleased to state 
what amount is spent yearly over the 
C.O.D. and 509 Command  Workshop 
E.M.E., Agra?

(b) Have Government received any 
complaints regarding thefts  commit
ted in the above military installations 
during the past five years?

(c) If so,  what  steps  are  being 
taken by Government to prevent such 
thefts in future?

The Deputy  Minister (d  Defence 
(Shri Satish Chandra): (a) The total
expenditure incurred by Government 
annually  on  C.OJ).  and 509 Army 
Workshops at Agra is Rs. 84,75,000 ap
proximately.

(b) A few incidents of theft have 
been reported in the Central  Ord
nance Depot, Agra, but nonf In the 
Command Workshop.

(c) All cases have been thorougl>- 
ly investigated and where necessary, 
adequate punishment has been awar
ded.

afto fto

TO :

srpTTT   ̂  ̂ sfto

Shri U. C. Patnaik: Is it a fact that 
during the last two years, there has 
been retrenchment  in  the security 
staff of these installations?
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Shri Saiish Chandra:  1  am  not
awate. I will require notice.

Foreign  Missionary  Organisations 

IN MAmPUR

3̂1. Shri Bishang Keishing: WiU
the Minister of Home AIEairs be pleas
ed to state:

(a) what is the policy of the Gov
ernment  of India in regard  to  the 
Foreign Missionary  organisations  in 
Assam and Manipur;

(b) whether any Christian organisa
tions in Assam  and  Manipur  have 
made any appeal to the Government 
of India <i) to permit  the  Foreign 
Missionary organisations  to continue 
their work in the States and (ii)  to 
allow new Missionary families to come 
to these States when the old ones go 
on furlough; and

(c) if so, how Government  have 
responded to this appeal?

me  Deputy  Minister  of  Home 
Alfsrits (Sliti Qatar): (a) The policy 
is not to interfere with  the internal 
working  of foreign missionary orga* 
nisations already working  in  India 
for so long as they act in a peaceful 
and unobjectionable manner.

(b) No.

(c) Does not arise.

Shri RIshang Keishing: May I know 
how many missionaries  have  been 
turned out of the States  of  Assam 
and Manipur, and how many appli
cations for permission to come bi'ck 
to India have been rejected by Gov
ernment, since Independence?

The Minister ol Home Affairs and 
States (Dr. Katjn): I want notice for 
all these details.

Shri Sarangadhar Das: May I know 
whether the missionaries who are resi
dent there as well as those who come 
for the first time, receive any instruc
tions from Government, to keep out 
of politics?

Pr, Katjn: They know it very well.

Shri Rishang Keishing: May 1 know 
whether  Government  have  received 
any representation from  the  local 
Christians of Manipur, in connection 
with the permit of Mr. J. S. Anderson, 
and if so, what  steps  Government 
have taken on that?

Dr. Katju: I do not recollect what 
sort of representation it was.

Shri Rishang Keishing: The  repre
sentation in regard to the permit of 
Mr. J. S. Anderson.

Dr. Katjn: I do not remember of 
any, but I shall look into the matter. 
Would the hon. Member please speak 
to me about it?

Shri Rîbang Keishing: Are Govern
ment aware that just three  or  four 
days  ago,  I  handed  over  to  the 
hon. Minister, a representation  sent 
to me by  the  local  Christians  of 
Manipur?

Dr. Katjn: You ...

Mr. Speaker: Order,  order.  The
hon. Minister may address reply  to 
the Chair.

Dr. Katju: I beg your pardon, Sir. 
My hon. friend came to me three or 
four days back, and handed over to 
me some representation, which  I at 
once sent on to the Ministry. May I 
further add that this question  was 
tabled by the hon. Member some fif
teen days ago, and it had nothing to 
do with Mr. Anderson? But today, my 
hon. friend starts with Mr. Anderson, 
and goodness knows, what other per
sons.

Schools in Manipur

*632. Shri Rishang Keishing: Will
the Minister of Education be pleased 
to state whether Government have any 
immediate and long term schemes  to 
increase the number of full-fledged and 
aided Government Schools in Mani
pur?

The Deputy Minister of Natural Re
sources and Scientific Research (SBiri 
K. D. Malaviay): Yes.
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Shri Rishane Keishing: In view of 
the fact that there is a big difference 
in the Pay scales of Manipurian and 
non-Manipurian teachers in Govern
ment high schools, may I know whe
ther Government will consider  the 
QuesUon of removing ,this disparity 
and discrimination?

Shri K. D.  Malaviya:  Yes,  this
question also is being considered.

Administrative Staff College

*633. Dr. Amin: (a) WiU the Minis
ter of Education be pleased  to state 
whether any Committee has been ap
pointed by Government to evolve  a 
scheme for the setting  up of an Ad
ministrative Staff College on the lines 
of a similar body in U.K.?

(b) If so, what are its terms of re
ference?

(c) Who are the members of  this 
Committee and what are their quali
fications?

The Deputy Minister  Natural Re
sources and Scientific Research (Shri 
K. D. Malaviya): (a) to (c). A state
ment giving the required information 
is placed on the Table of the House. 
[See Appendix III, annexure No. 47.]

Dr. Amin: When was this Commit
tee set up?

Shri K. D. Malaviya: This Commit
tee submitted its report in 1950.

f  ̂ •

W  ̂ :

(̂ )  ̂ %

srnTRT % ^

(̂ )  ̂ 3T«f?n: jri

(>r)  Ji? swf 11% 

fm w ft ̂

\oo   ̂   ̂ ?

The Deimty  Afinlster  of  Finance 
(Shri A. C. Guha): (a) and  (b).  A 
statement showing the  approximate 
figures is laid on the Table of the 
House. [See Appendix III, annexure 
No. 48.]

(c)  No watches were seized by the 
Bombay Custom House on the 22nd 
October 1953. However, on the 20th 
and 21st of the  same  month,  3172 
watches were seized by that  Custom 
House, as a result of eight raids car
ried out in the town.

«& iftrw fa?: w  #

Shri A. C. Guha:  Surely, further
actions have been taken.

Short Notice Questions  and Aî wers

Mr. Speaker: Now, there are Short 
Notice Questions. Shri B. K. Das. Ab
sent. Next question.

Shri Tushar Chatterjea.

MuNiaPAL Elections in Chandernagore

tS.N*Q. 3. Shri B. K. Das: Will the 
Prime Minister be pleased to state:

(a) whether the municipal elections 
in Chandernagore have been ordered;

(b) if so. what are the dates fixed;

(c) whether it is a fact that all the 
political parties and some leading men 
there have decided to boycott the elec

tions;

(d) what are the reasons therefor; 

and

(e) what steps have been taken in 
the matter?

M unicipal Elections in Chanoernagor

S.N.Q.  4. Shri  Tushar  Chatterjea: 
Will the Prime Minister be pleased to 
stute:

(a) whether it is fact that all the

tAnswered together with S.N.Q. 4— Ed, of P. P.
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Political Parties of Chandernagore in
cluding  the Congress have  jointly 
made a declaration to the effect that, 
should no satisfactory  response be 
forthcoming by 27th November, 1953 
from the Government of India about 
the demand of postponement of the 
election, pending the work of the Jha 
Commission, the Municipal Election of 
Chandernagore that is to be held in 
December, 1953 under the orders  of 
the  Grovernment of  India would  be 
boycotted by the people of Chander
nagore; and

(b) if so, do Government propose 
to do anything in the matter?

The Prime Minister (Shri Jawabor- 
lal Nehru): The question of holding
the Municipal  elections in Chander
nagore has been  pending for some 
time and there was a popular demand 
for them. Ultimately after consultation 
with certain representative people it 
was decided to hold them and the date 
of the elections was fixed for the 24th 
December 1953.

Independently of these elections, it 
was decided to appoint a Commission 
of Enquiry into the question of the 
future  administrative  status  of 
Chandernagore.  On  announcement 
being  made to this effect,  certain 
leaders of political parties in Chander̂ 
nagore asked for the cancellation of 
these Municipal elections. Subsequent
ly, they appear to have changed their 
minds repeatedly and, in fact, on the 
due date a large number of nomina
tion papers were filed. Our latest in
formation is that candidates have with
drawn their nomination papers.  The 
situation is being studied and Govern
ment will announce their decision as 
Eoon as possible.

The Government of India < had care
fully considered this matter and saw 
no reason for postponing the Munici
pal elections which were being held 
under the provisions of the Bengal 
Municipal Act, 1932, as extended to 
Chandernagore with necessary modi
fications. The powers of the Munici
pality, as laid down in the Act. will

be treated as provisional  and more 
permanent arrangements will be deter
mined after the  Commission of Enr 
quiry has submitted its report. There 
is no reason, therefore, for any appre
hension about the future powers of 
the Municipality being finally fixed at 
this stage.  The  leaders of various 
parties in  Chandernagore have been 
informed of this.

Shri Toshar Chatterjea: May I know, 
Sir, whether it is a fact that till two 
or three  days back there  was no 
declaration from the Government of 
India  about  the  fimctions  of  the 
Municipal Board that is going to be 
elected?

Shri Jawaharlal Nehm: It was stated 
that the Mimicipal Board was going 
to be elected imder the Bengal Munici
pal Act, which lays down the func
tions.  Anybody can see that. Further 
it was stated that these—the powers 
and functions—would be reconsidered 
as soon as the report of the Commis
sion was obtained, which we hope to 
get by the end of the month or very 
soon. For the moment, the functions 
are as defined in the Act.

Shri Toshar Chatterjea: May I know 
whether it is a fact that the sections 
of the West  Bengal Municipal Act 
that were applied in Chandernagore 
do not cover any point about the func
tions of that body?

Mr. Speaker: Only certain sections 
of the Act have been applied and those 
sections do not cover the functions and 
powers of the Board.

Shri Jawaharlal Nehro: I cannot
precisely answer that. But the whole 
point is that there has been a demand 
for a long  time—̂for a considerable 
time  past—for  elections  for  the 
Municipal Council. So far as Govern
ment are concerned, they could easily 
have postponed the elections or not 
have them. But it was because of the 
demand that they agreed to have them. 
Otherwise, we would have waited for 
the new status to be defined. Having 
demanded them, the very gentlemen 

who made that demand changed their
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minds. It has been  exceedingly diffi
cult for Government to keep pace with 
the changing minds of the leaders of 
the various parties in Chandernagore. 
It is quite  extraordinary how they 
change their minds every few days. 
So the result was that these elections 
were normally to be held under the 
Act, and the whole question of further 
definition or  extension of functions 
was to be laid down as soon as the 
report was  received—which  we ex
pect to get very soon.

Shri K. K. Basu: Arising from the 
answer of  the Prime Minister  that 
there were certain  adaptations and 
variations, what are the variations of 
the Municipal Act so far as Chander
nagore is  concerned in comparison 
with similar towns in Bengal?

Shri Jawaharlal Nehru: I am  sorry 
I am unable to answer that question. 
The Ministry of Law will attend to 
it.

Shri T. K. Chaudhuri: Is it a fact
that only election of Municipal Coun
cil members under the Bengal Munici
pal Act is being  held, whereas the 
powers of the Municipal Council have 
not yet been defined?

Shri Jawaharlal Nehru: That is the 
same question.

Mr. Speaker: Yes, that is covered.

Shri S. C. Samauta: Is it not a fact 
that  the Administrator of  Chander
nagore  informed  all  the  political 
parties that these elections are tem
porary and the status would be settled 
after the Jha  Commission reported? 
If so, what was the reason put for
ward by all parties in a joint telegram 
on November 14 to the Prime Minister?

Shri Jawaharlal Nehru: I have not 
got the copy of the telegram with me. 
But as I said, it would be normally 
difficult for me to follow any reasons 
put forward by  them.  The reasoning 
changes from day to day.

Shri Tushar Chatterjea: May I know 
whether it is a fact that right from 
the day of the declaration about the

elections, it was the consistent demand 
of the people of Chandernagore that 
the  Government of India should  at 
least declare what are the functions of 
that body that is going to be elected? 
May I also know whether it is a fact 
that even after  repeated representa
tions. no reply was given by the Grov- 
ernment of India?

Shri Jawaharlal Nehru: What the
hon.  Member  says  is  not  wholly 
correct, because the reply was that, 
for the moment, it  would function 
under that Act, but as a matter of 
fact, almost immediately—there is no 
big gap—̂when the report of the Com
mission was received, we could go into 
it and declare the whole thing fully.

Bfr. Speaker: We will go to the next 
business.

WRITTEN ANSWERS TO QUESTIONS

International Monetary Fund 
(Experts* Mission)

•608. Shri K. P. Sinha: (a)  Will
the Minister of Finance be pleased to 
refer to the reply to starred question 
No. 1218 asked on the 8th April, 1953 
and state whether Government have 
received the report of the Mission of 
Experts from the International Mone
tary Fund?

(b) If so, will Government lay a 
copy on the Table of the House?

The Minister of Finuice (Shri C. D. 
Deshmukh): (a) Yes, Sir.

(b) The Report is being printed and 
it is intended to publish it early in 
February next.  Copies will then be 
available in the Parliament Library,

Merger OF Bilaspur in Himachal 
Pradesh

*630. Shri R. N. S. Deo:  WiU the
Minister of States be pleased to state:

(a) whether Government have  de
cided to merge Bilaspur in Himachal 
Pradesh: and

(b) if so. the reasons for such  de
cision?
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The Mittisfer of Hoine AfFairs and 
States (Dr. Katju): (a) Yes, but the 
interests of Bhakra Dam Project are 
paramount, and details are still under 
careful examination.

(b) The decision was based on the 
fact that the two States are geographi- 
:ally contiguous,  that the people of 
Bilaspur  have  cultural  and  social 
affinities with the people of Himachal 
Pradesh and that there was no justi
fication for retaining  Bilaspur which 
is only  of tĥ size of a tehsil as  a 
separate Part C State.

Auxiliary Territorial  Army

*634. Shrimati  Tarkeshwari Sinha:

Will the Minister of Defence be pleas
ed to state  the  number  of ‘rural 
camps’ that have been opened so far 
under the Auxiliary Territorial Army 
Scheme and their locations?

The Minister ot Defence Organisa
tion (Shri Tyagi): So far, only two 
camps have been  held, namely, at 
Patna and  Nasirabad, and both of 
them have been rural camps.

Rehabilitation of Joomias in Tripura

>*636. Shri Dasaratha Deb: Will  the 
Minister of States be pleased to state:

(a) whether  the Government  of 
Tripura issued a leaflet this year in
forming the  tribal  Joom-cultivators 
that they will be rehabilitated on Gov
ernment land and given loans at the 
rate that displaced persons usually get 
for rehabilitation;

(b) what is the number of families 
of Joom-cultivators that  have been 
rehabilitated according to that assur
ance so far; and

(c) what steps Government propose 
to take to speed nr’ the rehabilitation 
of Joomias in Tripura?

The Minister of Home Affairs and 
States (Dr. Kat)u): Information is
being collected and will be placed on 
the Table of the House when received.

£jc-Servicemen IN Tripura

♦637. Shri Dasaratha Deb; Will  the 
Minister of Defence be pleased to state:

(a) what is  the number  of ex- 
servicemen who could not be absorbed 
in Government services in Tripura;

(b) whether the Chief Commissioner 
of Tripura made certain promises  in 
1951, on behalf of Government regard
ing  the  rehabilitation  of the ex- 
servicemen; and

(c) whether the cx-servicemen of 
Tripura have on their behalf certain 
funds in the hands  of Government 
under different heads?

The  Deputy Minister of l>efence 
(Sardar Majlthia): (a) to (c).  The 
information is being collected and will 
be laid on the Table of the House.

RECRUnMENT IN CENTRAL ExCISE AND 
Customs Department

*638. Shri U. M. Trivedi; Will  the 
Minister of Finance be  pleased  to 
state how the recruitment of class III 
officers in the Central  Excise  and 
Customs  Department  in  Delhi, 
Rajasthan and  Madhya  Bharat  is 
made?

The  Deputy  Minister  of  Finance 
(Shri A. C. Guha): Posts in the class 
III cadres of the Central Excise and 
Customs Department in Delhi, Rajas
than, and Madhya Bharat are filled 
partly by direct recruitment through 
the Employment Exchanges and partly 
by promotion of suitable departmental 
employees from  the lower grades.

Scheduled  Castes and  Tribes 
Students

*639. Shri Sanganna: (a) Will the 
Minister of Education be pleased  to 
state whether Government are aware 
of the delays in the matter of remit
tance of stipends sanctioned to  the 
Scheduled  Tribes  and  Scheduled 
Castes students?

(b) If so, what steps  have 
taken by  Government  to  remedy 
this?

The  Minister  of  Education  and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) and (b). 
As  applications  were  received  till
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August 15, the selection of about 9,700 
students could not be made till the 
third  week of September.  Awards 
were announced and value of scholar
ships fixed in October.  Payment of 
the 1st half-yearly  instalment com
menced from November and will be 
completed by the middle of December 
1953. There is thus no delay in the 
payment of the scholarships.

QuALinED Assistants in the 
Secretariat

*640. Shri D. C. Sharma: (a) Will
the Minister of Home Affairs be pleas
ed to state whether it is a fact  that 
those who obtained 40 per cent, marks 
in  the second test  of the Assistants’ 
Grade  Examination  held  by  the 
U.P.S.C. have been declared as quali
fied and treated on par with  those 
who qualified in the first test?

(b)  If so, have they been promoted 
as was done in the case of those who 
obtained 40 per cent, marks in the 
first test and 50 per cent, marks in 
the second test?

The  Deputy  Minister  of  Home 
Affairs (Shri Datar): (a)  They are 
treated for all  purposes as having 
qualified in the Second Test, and sub
ject to their position in the order of 
merit, they are at par with others who 
had already been declared qualified in 
that test.

(b)  Appointments to the permanent 
and regular temporary establishments 
of Assistants are made in the order 
of merit in each of the Tests upto the 
number of vacancies allotted to that 
Test.  The marks obtained are not 
relevant in this connection so long as 
the candidates are declared qualified. 
There is no question of appointing all 
persons who have qualified in either 
Test.

Military  Farms

*641. Shri K. C. Sodhia:  (a) WUl
the Minister of Defence be pleased to 
state the total  number of  military 
farms and the number of milch cf>t tie 
in each?
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(b) What is the quantity of dairy 
products from each obtained monthly?

(c) What  percentage  of  .require
ments of the armed forces  do they 
provide?

(d) What  is  the  total  cost  of 
running them?

The  Deputy  Minister  of  Defenco 
(Sardar Majithia): (a) MiUtary Fauns 
25,

Branch Military Farms 4.

OuUof 25 Military Farms, two and 
out of 4 Branch Military Farms, one 
do not hold milch cattle. Milch cattle 
held on the charge of the rest of the 
Main  and  Branch  Military  Farms 
during September, 1953 are shown in 
column 3 of the statement placed on 
the Table of the House. [See Appen
dix III. annexure No. 49.]

(b) The quantities of the dairy pro
ducts from  each of the Main and 
Branch Military Farms holding milch 
cattle, are shown in columns 4 to 8 
of the statement referred to at (a) 
above.  These figures pertain to the 
month of September, 1953.

(c) 75 per cent, for the month of 
September. 1953.

(d) During the year 1952-53, a sum 
of Rs. 2.02.11,000 and during 1953-54 a 
sum of Rs. 2,01,39,000 was allotted out 
of the Defence Services Estimates for 
running expenditure.

Radhakrishnan Commission

•642. Shri H. N. Mukerjee: Will the 
Minister of Education be pleased  to 

state:

(a) whether  Government are con
sidering the recommendations of the 
Radhakrishnan  Commission  on tlie 
question of Students* Unions in  the 
Universities; and

(b) whether  Government  propose 
to send their opinion to the various 
Universities?

The  Minister  of  Education  and 
Natural Resources and Scientific Re
search  (Maulana  A*ad):  (a) The
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recommendations  have already been 
considered.

(b)  Government’s views have already 
been communicated to all the State 
Governments.

: wr Rwn

srrf̂ ̂3rri%ift ̂nrr sFq*

 ̂̂  ̂

fTTT  ?

The  Minister  of  Edacation  and 
Natural Resources and Scientific Re
search  (Maulana Azad): The  hon. 
Member’s  attention is invited to the 
statement laid on  the âble of the 
House.  [See Appendix III, annexure 
No. 50.]

Rahabilitation Finance Administration 
(Loans)

294. Shri V. P. Nayar: Will the
Minister of Finance be  pleased  to 
state:

(a) whether all the loans  granted 
by the Rehabilitation,  Finance  Ad- 
ministraticoi have been granted strict
ly on the basis of priority  of appli
cations;

(b) if not, how many  loans  were 
granted when the  loanees  had no 
priority of application; and

(c) whether it is a fact that loans 
without this priority date of applica
tion have been  given  in  cases  in 
which  Members  of  the  Advisory 
Council recommended such  applica 
tions?

The  Deputy Minister  of  Finance
(Shri A. C. Guha): (a)  Generally
applications are considered according 
to dates of registration.  But other 
factors also may have to be taken into 
consideration, for  example whether 
the applicants have secured licences or 
permits which otherwise would have 
been cancelled or business premises 
which would be lying unutilised.

In February 1952 after the reopen
ing of the Mst, as a very large number 
of applications was  received almost 
simultaneously, it was  decided that 
the  under-noted  order  of  priority 
should be observed in  dealing with 
the applications:

(i) Industrial  loan  applications 
for new townships.

(ii) Other Industrial loan appli
cations.

(iii) Business  loan  applications 
for new townships.

(iv) Other applications.

(b) The exact number of such cases 
is not readily available but a rough 
estimate of near about 450 has been 
reported by the Administration with 
reference to cases prior to July 1949.

(c) No such case has been reported 
where priority has  been given only 
because of the recommendations of the 
Advisory Council.

Rent Arrears in Tripura

295. Shri Dasaratha Deb: Will  the 
Minister of States be pleased to state:

(a) what is the total  number of 
people who have failed to pay Gov
ernment rent during the last  “Pun- 
nyah” in Tripura;

(b) whether the present acute eco
nomic crisis is one of the reasons for 
this failure; and

(c) what steps  Government  pro
pose to take to lessen the burden of 
rent-arrears on the peasants?

The Minister of Home Affairs and 
States  (Dr. Katju): The information 
is being collected and will be placed 
on the  Table of the House  when 
received.

Drowning of Indian Soldiers

296. Shri Bhakta Darshan: Will the 
Minister of Defence  be pleased to 
refer to reoly to  starred  question 
No. 94, asked on the 18th November, 
1953 and state:

(a)  to which unit of  the  Indian 
Army they belonged;
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(b) what were their names, ranks 
and home addresses;

(c) whether any pensions or other 
financial aids have been  sanctioned

(d) if so, what are the details?

The  Deputy  Minister  of Defence 
(Sardar Majithia): (a) The 3rd Garh. 
wal Rifles.

fortheir bereaved families;and (b)-

Name Rank Home address

0)Sateh Singh Chauhan. Lance Naik Vill. Bodagi Patti, Sarjula P.O. Tehri 
Dt. Tehri Garhwal.

(ii)Kalyan Singh Riwat. Rifleman Vill. Hindao (Hodyunkhoii) Patti, 
Hindao P.O. Tehri Dt. Tehri 
Garhwal.

(iii)Kundan Singh Rawat.
”

Vill. Dhargaon Patti- Ghurdorsyun, 
{ P.O. Choprijrun Dt. Garhwal.

(c) Yes.
(d) The details are as under:—

Financial Aids

Name of the deceased 
soldier.

Provisional Award 
of family Pension.

Grant from Adjutant  Balance of 
(jeneral’s Welfare Fund.  pay etc*

(I) Sateh Singh Cliauhan. Rs. 24/-p.m- Rs. 250/- Rs. 566/3/-.

(2) Kalyan Singh Rawat. Rs. 20/-p.m. Rs. 250/- Rs, 270/11/-.

(3) Kundan Singh Rawat. Rs. 20/-p.m. Rs. 250/- Rs. 194/15/-.

Schools in Tripura

297. Shri Dasaratha Deb:  (a) Will
the Minister of Education be pleased 
to state the number of primary schools 
fully financed by Government in Tri
pura and the number of non-CxOvern- 
ment schools?

(b) What is the  number  of L.V. 
and M.E. Schools showing the figure 
of Government and Non-Government 
schools?

(c) What was the total amount of 
money spent on Education in Tripura 
in 1950, 1951, 1952 and 1953?

(d) What amounts  out of  those 
sums were spent on (i) the Primary 
Schools and Lower Vernacular Schools, 
(ii) M. E. Schools, (iii( H. E. Schools, 
and (iv) Colleges?

The  Minister  of  Education  and 
Natural Resources and Scientific Re
search (Maolana Azad): (a)  No. of
Primary  Schools fully financed  by 
Government ...  311.

No.  of  Non-Government  Primary 
Schools ...  145.

(b) No. of L.V. Schools:—

(i) Government  ...  150.

(ii) Non-Govemment  ...  30.

No. of M.E. Schools:—

(!) Government ...  24

(ii) Non-Grovemment  ...  25.

(c) (i) 1950-51  ...  Rs. 8,48,917.

(ii) 1951-52  ..  Rs. 10,15,623.

(iii) 1952-53  ...  Rs. 18,99,814.

(d) Amounts spent oh:—

1950-51 . 1951-52 1952-53

Rs. Rs. Rs.
Primary Schools i.74»457 1,55,890 3,41.528

L. V. Schools 1,28,290 2,04,173 4.03,387

Middle Schools 82,479 1,31,853 2,16,298

High Schools 2,63,407 2,78,506 3.I9»3I9

Colleges 1,31 »325 1,37,104 4hI3.i68
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Grants-in-aid to  Individual 
Research  Workers

298. Shri S. N. Das: WiU the Minis
ter of Education be pleased to state:

(a) the total number of  applica- 
tions received so far  State-wise for 
giving grants-in-aid to individual re
search workers in  Science  subjects 
from University Professors and other 
research workers engaged in  funda
mental research;

(b) the total sum that  has  been 
set apart for this purpose; and

(c) the number of cases in  which 
grants-in-aid have been given (subject- 
wise)?

The  Minister  Education  and 
Natural Resources and Scîtific Re
search (Maulana Azad): A statement 
is laid on the  Table of the House. 
[See Appendix III, annexure No. 51.]

M onograph on the  Sikhs

299. Shri Ajit Singh: WiU the Mi
nister of States be pleased to state:

(a) whether the  PEPSU  Govern
ment have forefeited  any  book en
titled “The Third Religion, A  mono
graph on the Sikhs”, by Ruplal Kapur, 
published by Bodlian and Co.,  pub
lishers, Madras; and

(b)  whether  Government  have 
taken or propose to take any action 
against the author of the book?

The Minister of Home Affairs and 
States (Dr. Katju): (a) Yes.

(b) No.

ôo.  3TTTO TT̂fo Rfj : wr

(̂ )  ̂   ̂3m

 ̂  STTT

 ̂  ^ ̂    ̂  ̂STTT

(̂ )   ̂ ?

The  Deputy  Minister  of  Home 
Affairs (Shri Datar): (a) and (b). A 
statement  showing  the  information 
available is placed on the Table of 
the House.  [See  Appendix III,  an
nexure No. 52.]

 ̂snmr
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The  Deputy  Minister  of  Home 
Affairs (Shri Datar): (a) Yes.

(b) 456  daily  newspapers  and 
journals were supplied at a cost of 
Rs. 26,535.

(c) Yes; where they are needed by 
the Ministers.

Coal Fields

302. Shri K. C. Sodhia: (a) WiU the 
Minister of Natural  Resources and 
Scientific Research be pleased to state 
the names of the coalfields, as indicat
ed by the Planning Commission whose 
detailed mapping and  investigation 
has been finished by now?
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(b) What is the total area so finish
ed?

(c) What is the area of the remain
ing fields left over for mapping?

(d) Is the work likely to be finished 
during the plan period?

(e) Is any detailed  report of the 
work done available?

The  Minister  of Edncmtioii  and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) Karan-
pura coalfield.

(b) 780 SQ. miles approximately.

(c) 4,972 «q. mil̂  ̂aoproximately.

(d) Due to non-availability of cer
tain facilities, this cannot be indicated 
just at present.

(e) No, Sir.

 ̂mi

9PTW,  % 3rt ̂

The  Deputy  Minister  of  Finance 
(Shri A. C. Gnha): The information is 
being collected and will be laid on the 
Table of the House shortly.

562 P.S.D.
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TTve House met at Half Past  One 
of the Clock,

(Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(Sec Part I)

2.38 P.M.

PAPERS LAID* ON THE TABLE

Notifications under jthe Central 

Excises and Salt Act

The Deputy  Minister of  Finance 
<Shrl A. C. Guha):il Jbeg to lay on the 
Table, a copy of each of the following 
Notiflcations in accordance with Sec
tion 38 of the  Central Excises and 
Salt Act, 1944, namely:—

(i) Central  Excises  Notification 
No. 20, dated the 12th Septem
ber 1953.

<ii) Central  Excises Notification
No. 22, dated the 14th Septem
ber 1953.

<iii) Central  Excises Notification 
No. 23. dated  the 17th Octo
ber 1953.

<iv) Central  Excises Notification 
No. 24, dated the 24th October 
1953.

<v) Central  Excises Notification
No. 25, dated the 31st October 
1953.

572 PSD
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(vi) Central  Excises Notification 
No« 27, dated the 31st October 
1953.

[Placcd in Library, See No. Ŝ189/ 
53.]

Estate  Duty  (Controlled  Com

panies) Rules

The Demity  Minister of  Finance
iShxi M. C. Shah): I beg to lay on the 
Table under sub-section  2 of section 
20 of the Estate Duty Act, 1953, a copy 
of the Estate Duty (Controlled  Com
panies) Rules, 1953.

[Placcd in Library, See No. S-190/ 
53.]

BUSINESS OF THE HOUSE

Time-limit for Private  Memberŝ 

Resolutions

Mr. Speaker: Before the House pro
ceeds with the Legislative Business, I 
think I should mention  to the House 
one matter in respect of which a  re
presentation has been made to me by 
a very large number of Members oral
ly; and again, today, I have got a re
presentation in writing.  It relates to 
the time factor in  respect of debates 
on Private  Resolutions.  The  com
plaint made is that one particular Re
solution is being discussed since  the 
last Session and the discussion is being 
continued, with the result that discus
sion on all other Resolutions is being 
blocked.  Well, that is a matter en
tirely for .the House to settle.  But I 
do see the force of this argument, that 
if a larger number of matters which 
Members wish to discuss in the form.
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[Mr. Speaker]

of Private Resolutions  are to be dis
posed of some reasonable time has to be 
fixed up within which discussion on a  ̂
Resolution may be finished. To carry, 
on a Resolution from day to day means 
practically blocking all other Resolu
tions.

Shrl S. S. More (Sholapur):  Which 
is the final authority to decide?

Mr. Speaker: The House itself, prac
tically. They can move for closure.

Shri S. S. More:  We will decide
when the discussion shall be over.

Mr. Speaker; Yes. But the complaint 
is, (Interruption).

Order, order.  The hon. Member is 
in the habit  of interfering while the 
Chair is on his legs.  Let him hear 
first,

I am merely inviting  the attention 
of all the hon.  Members—the entire 
House—to a grievance of some Mem
bers which, I believe,  is prima facie 
legitimate.  The House  is sovereign 
indeed.  The  majority  may decide 
anything it likes.  But the  question 
is whether the majority should have 
some regard or not, and whether there 
could be any  compromise on  such 
questions.  Of course, we have a Com
mittee on Private Members* Bills.

The matter comes to me by way of 
representation that private Members* 
resolutions may also be included  in 
the jurisdiction  of that  Committee. 
But that is a different matter. What I 
wanted to invite the attention of the 
hon. Members to is that they should 
see that the discussion has some limi
tations so as to leave time for other 
resolutions to come in, some time dur* 
ing the current session at least.  That 
is the only thing which I wish to in
vite the attention of the hon. Members 
to.  There are so many ways in which 
this can be done, if the Members are 
anxious to cooperate with each other 
for the purpose of bringing more mat
ters for discussion in the House, in
stead of taking up all the time by one

matter.  I quite appreciate that  all 
matters are not of  equal importance. 
Some matters may require very long 
discussion.  Granting all that, it has 
to be conceded, to my mind, in fair
ness to the Members  of all sections 
of the House that, there must be some 
limit to the discussions so as to give a 
chance to others to bring forward their 
resolutions before the House.

The Minister of Commerce and In
dustry (Shri T. T.  Krishnamachari):
May I make a submission, Sir? So far 
as Government is concerned, they do 
not want to precipitate  a closure for 
the reason that they might be misun
derstood that on a very important sub
ject like this Government  does not 
want full discussion of the matter.  I 
am informed, Sir, that my colleague,, 
the Minister of Planning would inter-- 
vene in the debate today  and  after 
that Government  is entirely in  the 
hands of the House and the Chair whe
ther the discussion should continue or 
be closed.

Sardar A. S. Saigal (Bilaspur): May 
I make a submission, Sir?

Mr. Speaker: No submissions,

I may inform the hon. Minister that 
many of the hon. Members who have 
come to me and complained are mem
bers of the majority party.

TELEGRAPH  WIRES  (UNLAWFUL 
POSSESSION) AMENDMENT  BILL

Mr. Speaker: The House will now 
proceed with the  further considera
tion of the motion “That the Bill  to 
amend the Telegraph Wires (Unlawful 
Possession) Act, 1950, be taken  into 
consideration.”  Mr. N. B. Chowdhury 
was speaking.

Shri N. B. Chowdhury (Ghatal): Sir̂ 
when I was speaking on this Bill, I 
raised the fundamental question about 
jurisprudence, and my intention was 
that no innocent people are punished 
as a result  of this measure.  Previ
ously, under the Principal Act there 
was a provision that the Governnient
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would have to prove that the particu
lar piece  of  telegraph wire  which 
might be found in the possession  of 
some person belongs to the Posts and 
Telegraph  Department.  But, now, 
clause 4 of the amending Bill says:

“which the court has reason to 
believe to be, or to have been, the 
property of the Posts and  Tele
graphs Department of the Central , 
Government”,

would be omitted.

Sir, if this is omitted, the responsi
bility of bringing  in evidence as to 
the telegraph wire being the property 
of the Posts and  Telegraphs Depart
ment is altogether dispensed with. So, 
it is likely that innocent people who 
may not know  whether a particular 
piece of copper wire is  a  telegraph 
wire within the scope of the definition 
of the Act.

[Mr. Deputy-Speaker in the Chair]

Sir. as we all know,  the telegraph 
wire is not .manufactured in large 
quantities in this country; it is mostly 
imported from U.K. and U.S.A.  So, 
when this thing is imported, we have 
to be sure that this is imported by the 
Government totally or any other im
porter who might  be importing this 
commodity  into the country delivers 
the goods to the Government and does 
not deal in it privately.

Sir, in this connection, I may point 
out that so far as I have come to know, 
there is a private company at Jamshed
pur which manufactures a little quan*- 
tity of this  telegraph wire.  If it is 
so, then some  quantity of telegraph 
wire may come into the possession of 
some innocent persons.  It may be 
that they may not at all know that that 
comes within the scope of the defini
tion in this Act.  Or it may be any 
other particular  piece of wire which 
is not covered by this definition.  So, 
what will happen in that case? It may 
be that a copper wire is not a tele
graph wire according to this definition. 
But, as the prosecution  has no res
ponsibility to let in evidence that the 
particular copper wire is the property

of the Government, innocent persons 
might suffer.

It has been reported that the police 
in different parts of the country do 
not sufficiently  co-operate with  the 
staff or the people who want to detect 
the offenders.  We  have  come  to 
know that at a place called Villivak- 
kam in Madras,  or near about that 
place a gang is reported to be operat
ing and when even linemen and En
gineering supervisors  want to detect 
such Offenders, the police do not  co
operate with them.  So, if this  mea
sure is adopted, Government have to 
be particularly  careful that innocent 
persons are not harassed.

Then, expert opinion  says that in
stead of copper wire, aluminium wire 
can be used  at least in the case of 
trunk lines.  So, the Government may 
ask the National Physical Laboratory 
to examine the question and in that 
case Government will have the advant
age of manufacturing it in this coun
try.  Moreover, when the matter is a 
very important one and when this com
modity is not being manufactured  in 
this country  and it is necessary to 
maintain the essential services  here, 
the Government would do well to con
sider the proposal of setting up a fac
tory to manufacture  this  particular 
kind of telegraph wire  in this coun
try.  So far as we know. Sir, there is 
the Hindustan  Cables Factory which 
is entrusted with  the work of manu
facturing only telephone wires;  why 
not they manufacture telegraph wires 
in this country?

Mr. Deputy-Speaker: If that alumi
nium wire is also stolen?

Shri N. B. Chowdhury: The copper 
wire is very costly, Sir, and it is not 
to be found here.  They have to im
port  it.  Suppose  an embargo  is 
placed on this commodity, it will not 
be possible to import it.  So, in such 
circumstances, it would be very diffi
cult to maintain the essential services. 
For those reasorls it is very necesiiry 
that a telegraph wire factory is wt up 
in this country.

(Unlawful Possession) 1456
Amendment Bill
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[Shri N. B. Chowdhury]

With these words, 1 would like  to 
say. that the Government should take 
greater care to see that innocent peo
ple are not harassed because the pro
secution in this case has no responsibi
lity of letting in initial  evidence re* 
garbling the particular telegraph wire 
beir̂g Government property.

Sbvl T. B. Vittal Rao (Khammam): 
Mr. Deputy-Speaker, Sir, this  is  a 
Central subject. When telegraph wires 
are stolen, the  Arst thing the  local 
police do is, in order  to short-circuit 
the proceedings, to catch hold of the 
line-man and supervisor  and harass 
them, but the department  does  not 
provide any sort of protection to them. 
What I want to ask the Minister  is 
whether some sort of safeguards  are 
provided to them from police harass
ment.  Somebody  steals away  the 
wires, and the departmental linemen 
and engineering supervisors are haras* 
sed and put all sorts of questions. Sir, 
I would like the Minister to give them 
somie safeguards  from police harass
ment.  That is al) that 1 have to say 
on this Bill.

Shri Raghavachari  (Penukonda): 
This is no doubt a simple matter.  I 
think that the law of evidence, in so 
far as the burden of proof is concern
ed, is sought to be inverted in this 
case.  We know of offence, particu
larly of 'being in possession of stolen 
property*; but now the case here is of 
one being in possession of copper wire 
of a particular manufacture.  There
fore, the Government want to  make 
mere  possession  of an  article  an 
offence unless the man in  possession 
explains his innocence.  It is rather 
a very strange kind of thing.  There 
are two or three difficulties.  One is 
that there is absolutely no place for a 
‘guilty mind* in this case and to make 
the mere possession an offence is most 
unjust.  Secondly, they have no doubt 
described the copper wire to be of a 
particular gauge or something of the 
kind.  The question is wheUier cop* 
per wires of that gauge were not avail
able for sale:  in other words,  were

not people already importing or pur
chasing and selling such wires?  In 
all such cases he  must establish his 
< lawful possession.  We do not expect 
' vouchers  and  accounts  and  other 
things to prove  it.  If those  wires 
were already available in the country 
by purchase or gift or by any way, to 
make a law to-day  that if you  are 
found in possession of such wires, you 
had better explain your lawful  pos
session, would mean serious injustice.

The other point I wish to say is this. 
The language  here in  Section 5  is 
“Penalty for unlawful possession  of 
telegraph wires”,  but what is stated 
below is penalty for possession. What 
Is “being lawfully in possession”?  I 
pay for something and get into posses
sion.  Is  it  unlawful  possession? 
Therefore you should omit the words 
“unless he proves  that the telegraph 
wires came into his possession lawful
ly”.  It is  only some people that 
get permission to sell, but here it is 
said to apply to every person who is 
in possession.  So, if the ‘guilty mind* 
is taken away,  it becomes  difficult. 
Without any kind of a regard to the 
mmd of a person  namely the guilty 
mind, I feel. Sir, that this is taking 
too much of powers  simply because 
telegraph  wires  are  often stolen— 
though they  are valuable  property; 
they are kept in the fields and every
where and available therefore to any
body.  Therefore, the matter, though 
simple, requires  to be carefully con
sidered as it involves  a principle of 
criminal  jurisprudence  where  the 
guilty mind is entirely taken away.

Shri S. S. More (Sholapur): I do not 
wish to repeat the points which have 
been put to the House by my learned 
friend, Shri  Haghavachari.  I would 
like to ask one or two questions of the 
Minister.  In the Statement  of Ob
jects and Reasons, it has been stated 
that in some cases,  interpretation by 
rourts was adverse to Government and 
therefore  this  reference  has  been 
made,—

‘Tn interpreting  this section, the
courts have held in one or two in
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stances that before the onus shifts 
to the accused to prove that he 
came into possession of the wires 
lawfully,  the prosecution has to 
îischarge the initial onus of fur
nishing evidence  on which  the 
courts would have reason to  be
lieve that the wires were or had 
been the property  of the  Posts 
and Telegraphs Department.”

The Deputy Minister of Communica
tions (Shri Raj Bahadur):  The hon.
Member is not audible to me.  Will 
he speak a little louder please?

Shri S. S. More: I was referring to 
the Statement of Objects and Reasons 
and it is stated there that Government 
found it extremely difficult to establish 
the identity of the property in ques** 
tion and that some courts came to the 
conclusion that Government did  not 
discharge the initial onus of furnish
ing evidence  before the  onus  was 
shifted on to the person  in dock to 
prove the legality of his own posses
sion.  Here the  reference is to one 
or two courts. * I should like to know 
from the Minister which courts gave 
that decision.  Were they courts  of 
the lowest order or ̂ district courts or 
High Courts  or the Supreme Court? 
Supposing in some  cases which were 
being tried in the  lower subordinate 
magistrate’s court it was found diffl- 
cuU to prove the identity, is it fair to 
amend the Act  casting the onus on 
the accused in every case? So, I would 
like the Minister to specify definitely 
in what particular  cases such an in
terpretation was given.  It was per
haps a natural interpretation and the 
court did not go wrong in holding in 
those cases that  it was the Govern
ment’s responsibility to prove that the 
property  belonged to the Posts  and 
Telegraphs  Department.  If Govern
ment failed  to discharge that Initial 
onus, they cannot  blame the courts 
for putting that sort of interpretation.
I think that bringing in this reference 
the adverse deciîions of the courts in 
this vague manner is likely to mislead 
the House.  We must know why the 
courts came  to this conclusion  and 
whether there was any legal defeet in 
our own statute or whether it was the

Incompetence of those men in charge 
of the case to prove it.  For the in
competence of those persons, certain 
provisions  are being  sought to  be 
placed on the  statute book.  As a 
matter of fact, by this provision  we 
shall be giving shield and cover to in- 
rompetent prosecutors or persons con
ducting the case on behalf of the pro
secution.  The rustics, in many cases, 
do not know the make of the wires.

Paiidit K. C. Sharma (Meerut Distt. 
—South):  Why should  rustics have
this?

Shri S. S. More: As a matter of fact, 
they are not endowed with that amount 
of education.  Some innocent persons 
may casually  come in possession of 
these wires. (Interruption). My hon. 
friends have better experience of the 
wires, but I plead that I am very in
nocent in this matter.  My submis
sion is that I do know something of 
law and I should say that the Minis
ter owes to this House an explanation 
as to what forced Government to come 
with this sort of drastic amendment.

Paiidit K. C. Sharma: I beg to submit 
that in view of the addition of another 
section, namely, section 4A. and fur
ther in view of the amendment of sec
tion 6, this controversial clause,  i.e. 
the omission of words in section 5, is 
unnecessary, because the very posses
sion, under section 6 as amended, be
comes unlawful and punishable. There
fore, the removal of these words from 
section 5 which, Mr. More referred to 
as being controversial, is unn̂essary.

3 RM. '

I have further to submit that I do 
not agree with my friends that there 
is any question of a principle involv
ed so far as the onus of proof of in
nocence  is concerned.  As a matter 
of fact, there have been a number of 
cases of theft of this kind of wire. This 
sort of commodity is not available any
where.  It is Government  property. 
So, the very fact that one is in posses
sion of this kind of wire presupposes— 
it prima facie proves—that the wire i» 
stolen  property.  The  courts may 
have given  a Judgement, sometimes

(Unlawful Possession) i46c>’
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courts give wrong judgment, and the 
courts are not always right; but the 
lawyer’s stand is perfectly right. With
out even removing the word, the court 
has no option but to come to the con- 
elusion that the type of wire involved 
is stolen property.  ‘‘Believe” means, 
“believe  under the  circumstances/’ 
When I say that property  belongs to 
A,  it  cannot  belong  to B, it 
cannot belong to • C, it cannot be
long to D. There are four persons who 
are likely  to possess  the  property. 
When B, C and D are eliminated, only 
one remains with the property.  That 
property belongs to A. It cannot  be
long to a private citizen, because it can
not be imported  except by the Gov
ernment.  The  presumption is that 
the property belongs to Government— 
Government has the right of presump
tion—and  whosoever  possesses  it, 
other than Government, is in posses
sion of unlawful property and, as such, 
must be punished.

Further, this  sort of offence must 
be taken very serious note of.  I  am
one of those who would plead that a 
law should be passed  that any man 
who is interfering with the telegraph 
wire or with  communications of this 
kind in the country must be shot  at 
first sight. Otherwise, the whole set
up will go wrong.  It is a very seri
ous things, and this sort of offence  is 
a very serious one. With these words, 
§jL I conclude.

I  Shri  Sarmah  (Golaghat-Jorhat):
I The hon. Mem*ber  Mr.  More sai'd
that he knows a little bit  of  law
and  as a person who knows  law
thought that this piece of legislation, 
particularly this amendment, was not 
necessary.  Perhaps the hon.  Mem
ber has b̂ome, with his knowledge 
of law, an idealist unrelated to facts. 
I know also a little bit of law and  I 
also know a little bit of facts concern
ed with such offences.  Overnight, a 
mile or two-mile length of copper wire 
is stolen away and the telephone comi- 
munication for a place for a distance 
of four or six miles  goes completely 
oiit of contact.  Now, Sir, ever under 
Section 411, I.P.C., a prima facie cdse

has to be made out.  But then, recent 
possession of the property is also evi
dence in support  of that  offence,  a 
pfima facie case.  In such offences, 
there are a set of  unscrupulous tra
ders or blackmarketers  who  incite 
bad characters to cut and steal away 
these wires from the poles in consi
derable length and give them to those 
people who have got good resources. 
These blackmarketers  who purchase 
from the thieves have good resources. 
They have  long arms.  They have 
got organization.  In  certain States 
it is found  that  overnight  wagon
loads of mustard seed becomes sesa- 
mum, rice becomes  something else 
and sometimes potato becomes tobacco. 
All these things happen because  the 
traders are resourceful  people  and 
they have got  plenty of money  in 
their hands.  Since the price of cop
per  rose,  the  blackmarketers made 
good profit out of them.  Therefore, 
I submit. Sir, that my idealist lawyer 
friends would please come down  to 
brass tacks  and face facts.  I hope 
they will unequivocally support  this 
salutary  measure,  particularly  the 
Ĵ endment to clause 5.

Shri N. Rachiali (Mysore—Reserved 
—Sch.  Castes):  I  wholeheartedly
support this amending Bill, because 1 
come from Mysore  State  where  I 
know of many cases in which copper 
wires in large quantities, belonging to 
the Posts and Telegraphs Department, 
have been stolen by the people there 
and the people have been arrested. I 
think on the 7th November there was 
a theft committed in Mysore State, of 
the copper wire, when I was just leav
ing Mysore.  One telephone operator 
whom I know came and told me that 
certain quantities of wire were actu
ally cut and were stolen and he was 
hurrying  to go and investigate  the 
matter.  In Mysore  generally there 
are so many  instances where  these 
thefts are common.  In our country 
many a time, even without the sanc
tion of law, very many  people  are 
subject to all sorts of inconveniences, 
exploitation and the like. When such 
is the case in our  society, naturally.
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unscrupulous  people will  certainly 
try to knock off the Government pro
perty with the result  that there will 
toe no law and  order, no respect or 
honour for the Government. As such, 
it is quite essential  to see that  the 
•Government property at least should 
1)0 protected in the interests of  the 
nation.  There must be a fear and 
apprehension in the minds of the peo
ple that theft of a property belonging 
to the  Government  is  a  serious 
•offence.  “First,  it is our property, 
and we should not  touch it and we 
should not steal it.**  That should be 
the mentality or the attitude of the 
citizens of the country.  When such 
things are happening without realis
ing the seriousness of the theft,  my 
iriends say there should  not be any 
harassment. The police officer can never 
harass anybody unless there is a com
plaint by the department  concerned 
or the officer concerned that such and 
such a theft has been committed. How 
can the police officer go and arrest the 
people and harass them?  There must 
he a complaint,  because theft  is a 
cognizable  offence.  It is only  on 
receipt of the complaint that a police 
officer goes and arrests the person.  I 
am sure any police officer, as a matter 
of fact—I have experience  of  this 
thing—will  never go  and arrest a 
man unnecessarily  and without  the 
law behind his action.  So, it is very 
•essential that the  law must be there 
to see that such things should not be 
repeated, in the interests of the coun
try.

Now, in the second  paragraph  of 
the Statement of Objects and Reasons, 
the onus of proving  that the copper 
-wires were not  the property of the 
Department will lie on the accused. 
It is  Quite reasonable  and  justifi
able, because, when a man is in pos
session of stolen  property,  he  can 
prove that “I bought it from somebody. 
I never got the receipt.  I am in pos
session of this  property by  lawful 
means.”  Further whenever there is 
theft of a Government property, there 
is little question of the quantity  or 
site from which it is stolen. The site 
can easily be identified  and the wire

also can be identified as Government 
property and not private property. As 
such, the onus  of proving that  the 
copper wires were not the property of 
the Department  should  lie on  the 
accused is quite justifiable and proper. 
I wholeheartedly support  this  Bill, 
Sir, because it is in the interests of 
the Government property, and there 
must be fear and apprehension in the 
minds of the people.

Shri N.  Somana  (Coorg):  Mr.
Deputy-Speaker, I also associate my
self in fully supporting this Bill.  I 
feel that in this measure the question 
of mens rea is not important. This is 
a very salutary measure; it is not only 
a curative but a preventive measure. 
The description of telegraph wire  is 
made clear in Section 2(b) and reads 
thus:

‘‘telegraph wire means any cop
per wire the gauge of which, as 
measured in terms of pounds per 
mile, is between 147 and 153, or 
between 196  and 204 or between 
294 and 306.’̂

It is made clear that no person can 
possess such wire unlawfully.  If he 
is able to show that it is lawful pos
session that he has, then it is all right; 
otherwise, every  possession becomes 
unlawful ipso facto.  It is made clear 
that this is a special law.  My hon. 
friends Shri Raghavachari and  Shri 
More were referring  to the question 
of .the general law  and said that the 
prosecution ought  to prove the case, 
but this is a special  Jaw and I  am 
sure my hon. friends will admit that 
in all special laws the onus can shift 
to the accused.  Since this is a spe
cial law, the onus can shift to the ac
cused because  there is a preventive 
section which  says that copper wire 
of a certain description shall not  be 
sold or purchased except with the per
mission of the authorities.  This mea
sure does not go against any princi
ple of jurisprudence.  It is a neces
sary measure.  As  has been made 
clear in the Statement of Objects and 
Reasons, in cases of thefts, it will be 
very difficult for the  Postal Depart
ment or for the prosecution to ©rove
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that the wire belonged  to the Postal 
Department.  That  is  why  some 
courts rightly  felt—we need not go 
into the question  as to which courts  ̂
felt—̂that unless the prosecution was , 
able to prove that the wires belonged 
to the Postal Department, no case can 
be established of theft.  In order to 
get over this difficulty of the  Postal 
Department and the prosecution, this 
Bill has been brought forward.  My 
humble opinion  is that it is a  very 
salutary measure and I hope the House 
will wholeheartedly support it.

Shri V. P. Nayar  <Chirayinkil): 
May I seek  a clarification from  the 
hon. Member?

Mr. rDepHtj-Speaken  No clarifica
tion from one hon.  Member to  an
other.  All clarifications will be made 
by the hon. Minister.

Shri V. P. Nayar: I only thought that 
if it was clarified,  it might possibly 
avoid a long speech.

Mr. Deputy<Speaker:  Each  hon.
Member is entitled to say something 
and not make clarifications across the 
benches.

Shri Tek  Chand (Ambala-Simla): 
Sir, copper  wire is a very  precious 
commodity,  but more precious than 
copper wire are the liberties of human 
beings;  more precious than  copper 
wire are the  cardinal principles  of 
criminal  jurisprudence.  For  cen
turies,  there is one elementary  and 
fundamental  principle  of  criminal 
jurisprudence: Ac  ̂ noTi.., fa^

ni&i mem jî  reâ  We have 
given a go-by to that principle.

The Minister of  Communications 
(Shri Jagjivan Ram); Many principles 
have been given a go-by.

Shri Tek Chand: This principle has 
been established in this country just 
as much as in other old libertŷloving. 
Justice-loving and fairplaŷoving coun̂ 
tries of the world.

; iSNr t

Shri Tek Chand:  Therefore,  it is
very important that anybody who  is. 
found in possession of the banned cop
per wire—before his guilt is establish* 
ed in a court of law by the prosecu
tion on whom the onus heavily rests; 
to prove his guilt—should not be de
prived of his liberty  simply because 
somebody has planted a little copper 
wire on him, or  simply because  he 
has been in possession of the banned 
quantity or the banned quality of cop
per y/ire.  The important point to be 
considered  by Government is  this, 
just as in the  case of a receiver  of 
stolen property you have to prove two 
things, viz, (a) that the property was 
in fact stolen and (b) that the accus
ed was a conscious  receiver of  the 
property, similarly so far as this pre
cious article  is concerned,  it would 
have been desirable that before a man 
forfeits his liberty  for a period uptô 
five years it should  be established— 
it should  not be for him to establish 
but for the prosecution to establish— 
that he is the guilty man,

Mr. Depotŷpeaker:  I am  afraid
hon. Members have lost sight of the 
scope of the Bill.  It is not as if the 
burden of a criminal  case is thrown 
on the accused.  They merely say 
that after the passing of this Bill no
body shall purchase  or sell  copper 
wire except  with the permission  of 
the Government.  If anybody obtains; 
copper wire of this description with
out a licence, then it becomes unlaw
ful possession.

Shri Tek Chand:  May I elucidate
the point?  Suppose  a person pur
chases a heap of junk of barbed wire 
or some old iron and in that heap of 
junk there has  crept in some yard- 
lengths of this precious  commodity 
also, it makes the possession of that 
commodity a dangerous  and unlaw- 
full possession.

Mr.xDepntgrvSpeaker. Possession  is 
not harmful.̂

Shri HagliaTaeliari: If you will read 
Section 5 in the Annexure, you  will 
see that is says:—

‘‘Whoever is found or is proved
to have been in possession of anr

(Unlawful Possession) 1466 *
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quantity of telegraph wires which 
the court has reason to believe to 
be......etc. etc/’

This was the old Section. Now, they 
want to omit the words “which  tho 
court has reason to believe to be» or 
to have been,  the property  of  the 
Posts and Telegraphs Department  of 
the  Central  Government**.  That
means, everybody in possession is an 
offender. '

Mr.  Deputy-Speaken
without a licence.

Possession

Shri Raghavachari: In this, there is 
no question of licence.

Mr. Deputy-Speaker: 1 see the point.. 
The hon.  Member may proceed.

Shri Raj Bahadur: May I intervene 
to clarify the point or reserve my re
marks till the time I reply?

Mr. Deputy-Speaker: He may reply 
at the end once and for all.

Shri Tek Chand:  I was giving you
an illustration, Sir.  Suppose a per
son purchases  some junk containing 
rusty material  like barbed wire etc. 
and in that heaPr there happen to be 
a few yards  of this precious copper 
wire, he becomes guilty and in order 
to avert the  impending disaster  of 
five years incarceration and/or fine, he 
has to prove  that he purchased thî 
junk with his eyes shut and he was 
therefore innocent.  The burden of 
proof rests on him.  Take the ana
logy a step further.  Suppose  this 
individual  who  has purchased  this 
junk innocently sells it innocently to 
another.  Then that other person ir» 
in the same jeopardy.  It is not that 
the length of wire has to be so many 
yards  or feet.  Even one  yard  is 
enough, and the innocent possessor or 
seller or purchaser  of one yard  cf 
this copper wire stands to forfeit his 
liberty,  and he has to establish  his 
innocence.  Therefore, whereas  it is 
important that Government property 
should not be stolen, whereas it is of 
great moment  that this copper, wire 
should not change hands or should not 
be a subject  matter of private deal
ings. it is equally  important  that

innocent people who come by its pos
session innocently  ought not to be 
harassed and their  liberty ought not 
to be jeopardised.  If the danger  is 
so great, as is being made out to be. 
Government  could very well say:  if
a man is in possession of this quantity 
in a certain  measure and the limit 
were given (that is half a ton or one 
quarter of a ton, whatever the unit of 
measure is) in that event the presump
tion would be against him and he has 
got to discharge  the  weight of  the 
onus, the weight of the presumption. 
But in this case  the law has become 
so strict that if it is to be found in any 
quantity, even if it happens to be half 
a seer, a pound of it, he stands to lose 
his liberty.  This aspect is worthy of 
consideration  of the hon.  Minister. 
This is a matter which his Department 
should ponder  over, and they should 
see that the liberty of the people  is 
not trifled with, because a particular 
individual happens to be a persona 
non grata with the local police. There
fore,  the danger  of planting  one 
yard......

I see the hon.  Deputy Minister is 
laughing.  Well, I wish only to point 
out to him that there are cases virtu
ally in every State where bottles of illi
cit liquor are planted, arms are plant
ed and other articles are planted upon 
the opposite faction; or because  the 
police agency  or the excise  agency 
which wants its palms to .be greased 
which the man is not in a position to> 
do, or in order to settle old scores these 
things are planted  and an  innocent 
man is on the wrong side of law.

Shri 8. S. More: Perfectly correct!

Shri Tek Chand: That being so, it 
is extremely  desirable that adequate 
steps should be taken to see that in
nocent men  are not punished.  Let 
the prosecution establish his guilt and 
then let the court impose upon him the 
appropriate punishment in the circum
stances of the case.

Shri K. K. Bamk (Diamond Harbour): 
Mr. Deputy Speaker, Sir, the Bill has 
been represented  to be an innocuou»r 
one.  In fact, it is a dangerous mea
sure.  The Statement of Objects and 
Reasons says that in one or two case»
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the courts of law held that under the 
existing  law mere possession is  not 
illegal.

Sir, yesterday I enquired of the hon 
Deputy Minister  whether apart from 
the cases that took place......

Shri Raj Bahadur: I wish to bring
to your notice that the hon. Member 
Mr, Basu has spoken once yesterday.

Shri K. K. Basu: I put a question: i 
did not speak.

Mr. Deputy-Speaker: I am afraid at 
this rate we cannot conclude any de
bate.  Hon. members  have two me
thods of voicing their opinion.  Some 
people ma:' be satisfied by merely eli
citing an answer  to a question. By 
putting that question  their  turn  is 
over. Other Members who have got 
some argument  to be placed before 
the House, will be caUed upon to do 
so.  How long can I go on?

Shri K. K. Basu: Let us then know 
the procedure of the House: is a mem
ber not entitled to put a question with
out giving up his right of speaking?

Shri Raj Bahadur: I would invite
3'our attention to page 3755 of yester
day’s  proceedings.  After  I  spoke 
Shri H. K. Chaudhuri spoke, and later 
Shri K. K. Basu.  I have not spoken 
after that.

Shri R. K. Chaudhuri (Gauhati): 
May I know which R. K. Chaudhuri— 
Kanbir Singh Chaudhuri?

Shri Raj Bahadur: The hon. Mem
ber is too familiar to be mistaken.  Of 
course, I have no objection, if you pro
pose to give Shri Basu a chance again. 
If he was merely seeking a clarifica
tion, I should have been given an op
portunity to reply.

Shri R. K. Chaudhuri: May I ask
the hon. Minister whether he is sure  ̂
spoke  yesterday?  My  hon.  friend 
knows me very  well and he cannot 
forget me.

Shri Raj Bahadur: I can assure no
body can forget Mr. R. K. Chaudhuri.

(Unlawful Possession) 1470 
Amendment Bill 

Mr. Deputy-Speaker: This is what I 
find in yesterday's proceedings.

“Shri Raj Bahadur: The Bill it
self says that if anybody wants to 
 ̂be in possession of such wires, he 
, can do so only with the permission 
of the prescribed authority.”

The Minister does not continue: he 
sits down.  Shri R. K.  Chaudhuri 
never escapes  my eye and I  called 
upon him.  He spoke as follows:

“During war-time a lot of these 
wires was disposed  of.  Certain 
American officers gave certificates 
which ended  in the acquittal  of 
certain persons who had been pro
ceeded against.

Shri K. K. Basu: I would like to 
know for clarification whether such 
types of wires, even if they are im
ported under licence, can be sold 
in the open market and any private 
individual can legally purchase it 
or be in possession of it? We would 
also like to know whether in recent 
times there have been thefts only 
of wires of this gauge. The Min
ister’s speech  does  not  explain 
these things.”

Then I  called upon Shri N. B. 
Chowdhury to speak.  It is not as if 
these are interruptions to  the  hon. 
Minister’s speech.  He had  conclud
ed his speech.  Then 1 looked round 
and called one Member  after an
other, Some hon.  Member may  put 
it in the form  of questions;  other 
hon. Members may speak  and  ask 
for some elucidation.  If during  the 
speech of  a  Minister an  interjec
tion is made for clarification  it  is 
a different  question.  In  this  case 
the  hon.  Member  has  his
chance.  The hon.  Member,  if  he 
wanted could have continued.

Shri K. K. Basu: I sat  down  be
cause I thought the hon. Minister was 
going to reply me.  In the meantime 
you called another hon. Member.

Shri Raj Bahadur: If the hon. Mem
ber wants to contribute  anything  I 
welcome it.

Mr. Deputy-Speaker: This  leads to 
all sorts of confusion  both in  the
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minds of the Chair and of hon. Miun- 
bers. I do not want any hon. Mem
ber to go away with the  impression 
that he has been denied an opportu
nity of speakinif.

After the hon. Minister has conclu- 
■ded, if any hon. Member  wants to 
partake in the discussion he  should 
follow up with a speech. During the 
course of the Minister’s speech if any 
q̂uestion is put, he will answer it, if 
lie chooses to, then and  there. Let 
hon. Members, either by way of ques
tions or suggestions, have  only one 
chance, because otherwise it leads to 
difficulty.

I am prepared to call upon  Shri 
Basu now.

Shri R. K. Cbaudhuri: Not me ?

Mr. Deputy-Speaker: I am not going 
to allow Shri Chaudhuri.

Shri R. K. Chaudhuri: Usually  the 
points of information are asked dur
ing the speech of a Minister or a par
ticular Member. But you, Sir, have 
ruled more than once that the ques
tions should be put to the Minister at 
the end of  his  speech. Yesterday, 
therefore, I drew his pointed  atten
tion to the fact that a lot of  these 
wires was disposed of during war time. 
That is all. If you require any evi
dence I can cite my friend Shri Jhunr- 
jhunwala because I told him ‘I am not 
going to speak now*, and he  said 
"you speak tomorrow’.

Mr. Deputy-Speaker: To  avoid any 
misunderstanding, hereafter let us fol
low one procedure.

Shri S. S. More: Y.ou should not be 
ô rigid, Sir.

Mr. Deputy-Speaker: The hon. Mem
ber has got a knack of saying things. 
It is not a question of rigidity. There 
must be an end to this. I did not ask 
the hon. Minister to point  out that 
hon. Members have spoken.

During the course of the speech, as 
and when necessary for  clarification, 
if a Member gets up and the Minis
ter yields and gives  way,  he may 
answer then and there. At the end

of it, if a Member wants to put any 
questions, whoever wants, let him do 
so. But if he wants to speak, let him 
reserve those questions to the end of 
his speech. Otherwise it creates con
fusion. Then in his speech if he puts 
a question let the Minister, if he is 
prepared, get up and answer it. If an 
hon. Member wants to put only ques
tions, let him put those questions and 
sit down. Shri R.  K.  Chaudhuri 
might have continued  yesterday. I 
do not want to prevent  hon.  Mem
bers from speaking. But this confu
sion may be avoided.

Shri K, K. Basu: Sir, 1 want to em
phasise two points. As  I read the 
existing Act,  there  are  provisions 
under section 3 where a  particular 
time is given within which the per̂ 
sons who possess  certain  types of 
telegraph wires should make a decla
ration. There is also a time given to 
convert and sell out if  persons have 
in their possession telegraph  wires 
which exceed a certain quantity.  In 
spite of these two specific provisions 
in the parent Act, the  Minister has 
brought forward this amending  Bill 
in order to avoid certain judicial de
cisions. As my friend Mr. More has 
put it, I would like to know if  the 
Minister has got  an  overwhelming 
number of cases supporting the point 
of view that normally under the exist
ing law persons who possess certain 
types of telegraph wires can be pro
secuted under those provisions, why 
did he not go up to the highest court 
of appeal? That point he  has not 
clarified. There are thousands of judi
ciaries and  courts  In our  country. 
One or two of them might have de
cided in a particular fashion, whereas 
others might completely  accept  the 
intention of the legislators as  enun
ciated in the parent Act. Therefore, 
unless this provision is made  clear 
enough, this particular amending Bill 
has very dangerous potentialities.

Now the position is that  Jtiybody 
who possesses these wires is  deemed 
to be in illegal  possession  of  the 
same. But the fact that the pattlcu- 
lar wire belongs to the  Posts  and
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Telegraphs Department  has  to be 
proved. The words “which the court 
has reason to believe” give the courts 
a wide discretionary  power. II we 
accept thâ tli'e courts are  certainly 
reasonable and very judicious,  they 
will normally support  the  Govern
ment that these being telegraph wires 
which are not normally found in the 
market, they belong to the Posts and 
Telegraphs Department  in  view of 
the specific provisions  contained in 
section 3 of the parent Act.

The hon. Minister wants to delete 
the provision “which the court  has 
reason to believe to be, or  to have 
been, the property of the Posts  and 
Telegraphs Department of the Central 
Government”. Therefore  what hap
pens now is, as my friends have put 
it, anybody who has even a foot of 
telegraph wire inadvertently  or by 
curiosity—«ome villager  might have 
kept it out of curiosity—he  is to be 
prosecuted.

Also, the provisions of  section 4A 
which is going to be inserted are very 
dangerous. As you have rightly point
ed out, these sales and purchase have 
to be under licence, by permit. Sup
pose an importer is allowed—Govern
ment does not say that this particular 
type of telegraph wires can be manu
factured or imported only at govern
mental level—Government  may give 
licence to an importer. If an impor
ter buys them and keeps  them in 
stock, from where a portion is stolen. 
The person who stocks from the im
port  will  be  prosecuted  because 
he happens to possess a  particular 
type of wire which is used  only by 
the Government or  Government is 
the only purchaser. Here the stockist 
will have a special advantage  from 
his counterpart of other goods.

Therefore I consider that though the 
Bill might look very innocuous it has 
very dangerous potentialities. I feel 
that under the existing provisions In 
the parent Act 4here are enough pro
visions under which a person who is 
in lllegal ipossession of this particular

type of telegraph wires can be prose
cuted. That being so I consider that 
the present measure is, if I may say 

,  so, the thin end of the wedge. Out 
of about five hundred cases only in 
two or three instances the courts have 
not agreed with the institution or accep.- 
ted the mind of the  legislators. If 
we allow such things to continue and 
give such powers to the executive and 
allow such an attitude on their part 
so far' as judicial institutions are con
cerned, if we allow all the  normally 
accepted  principles  of law  to be 
given the go-by, whatever  semblance 
of democracy we have in our country 
will be destroyed. I would  like the 
Minister to consider it carefully  and 
I hope he will take the best possible 
legal advice that Government has. It 
is not necessary to amend the provi
sions of the existing Act. This will 
have dangerous potentialities  which 
might affect the interests and liberties 
of the common man. That is all that 
I wanted to say. Sir.

Shri R. K. Chaudburl: Mr. Deputy- 
Speaker, Sir, it is said in our country 
that there is nothing  like a  small 
river or a big river, and there is noth
ing like a small snake or a big snake. 
A small river can drown a man as 
much as a big  river  can.  A  per
son  will  die  from  the bite of 
a  small  snake  as  quickly  as 
he will die from the bite of  a big 
snake. Similarly, there is no differen
ce so far as this House is concerned 
between a big Bill and a small Bill. 
In fact I have found that the  small 
Bills are more dangerous and require 
much greater attention than the big
ger ones. Therefore I hope, Sir. that 
you will kindly pardon me if I take a 
little time in bringing to the notice 
of the hon. Minister the  grievances 
which I feel on account of this Bill.

Hon. Members who were present at 
yesterday evening’s  ̂gathering  when 
Mr. Nixon spoke Would temttrtber this. 
He said that there is some similarity 
between India and the United States. 
He said: The air you breathe here is 
free: there is tolerance  of  religion, 
freedom of speech,  freedom  of the
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press, Justice under law and dedica
tion to the way of peace. I do not 
itnow what Mr. Nixon will say after 
he hears that in this House  we are 
just indulging in introducing  a new 
idea of criminal jurisprudence,  and 
that new idea is that the burden of 
proving his innocence will be on the 
accused. I do not  know  what the 
American law on this subject is.  1 
know that the French people have got 
 ̂sort of a maxim that the  burden 
of proving his innocence is  on the 
accused. But there is one stage where 
the Police goes into the case  very 
-carefully and then the burden falls on 
the accused person. We were so long 
following the salutary  principle  of 
British jurisprudence. We  have  al
ways been wanting that a person who 
wants the accused to  be  adjudged 
guilty, should give his  evidence in 
rsupport of his case. I have been ra
ther pained from the way in  which 
we are  proceeding. Yesterday  and 
day before yesterday, while  discus- 
:sing the  Banking  Companies  Act 
Amendment Bijll, I heard a mild echo 
of the days of  Warren  Hastings; I 
heard a mild echo of  the  idays of 
Justice  Rowlett. , Warren  Hastings 
hanged a man because, according to 
him, he was guilty of forgery. Hund
reds of men will be hanged, I say from 
the way in which the Banking Com.- 
panies Act Amendment Bill was dis
cussed yesterday and day before, if 
we follow the way of Warren  Has- 
ilntfs.

Shri JagJivan Ram:  Try to adjust
yourself to the changing circumstan
ces.

Shri E. K. duuidburi: Justice Row
lett wanted to do the very thing which 
my hon. friend Shri Raj Bahadur is 
going to do now. He wanted  that 
-everybody should be found guilty, clap
ped into jail, unless he cap prove his 
innocence. That is the principle which 
is being followed  now. Sir. I am a 
lawyer. I have regretfully to observe 
this. A lawyer gets his fame and en
ters into public life for his practice 
at the Bar. But the moment he be
comes a Minister or some authority, 
be flings off the ladder  and forgets

Amendment Bill 

hi.̂ law. It is as if somebody  has 
saidw unless you. forget the . law and 
overcome the sicruples of a ; sense of 
justice, you. cannot become  a good 
Minister.

-An Hon; Member: Is that your ex
perience?

Pandit miakur Pas Bhargava (Gur- 
gaon): He is speaking of others.

Shri JagJIyaii Ram:
perhaps he failed.

That is why

Shri R. K. duuidhuri: Whatever you 
say, I would bear calmly and cheer
fully because I know that you have 
not ..

Mr. Oeputy-Speaker: The hon. Menv- 
ber will kindly address the Chair.

Shri R. K. Clia«dhuri: That is a mis
take which I always commit. Some
times, the Chair is otherwise  occu
pied—I mean no reflection—and does 
not stare at us.

Mr. Deputy-Speaker: I always like 
to see the cheerful face of the hon. 
Member.

Shri R. K. Chaudhuri:  I also feel
that there will be no mischief in star
ing at you.

Saîr A. S. Saigal (Bilaspur): That 
is a reflection on the Chair.

, Pandii Tlialciif Daa Bhargaya: No, 
no. He is incapable of making  any 
reflection.

gbri R. K. Oiandhuri: What I was 
trying to impress was this. There are 
a few lines at the end of the State
ment of Objects and Reasons and they 
can also be found in the section it
self. The section  provides  that a 
sale or purchase can be effected only 
with the permission of the prescribed 
authority. Such a sale as I had men
tioned yesterday by way of  enquiry 
did actually take place in the  year 
1946, particularly in those areas where 
there were war materials. The Ameri
can army sold large  quantities  of 
telegraph  and  telephone wires and 
when  they  were  prosecuted 
afterwards,  particularly I remem
ber cases in  Tinsukia  and  Dibru- 
garh, they produced the receipts from
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the Army officers and the  prosecu
tions were withdrawn. Does my hon. 
friend the Minister contend  that all 
these wires have now been entirely ' 
rendered useless and have not passed' 
from hand to hand? If such a thing 
had already happened,  it  would be 
difficult for the person now  in pos
session of the wires to show that he 
purchased it during the war at such 
and such a time, or that he himself 
did not purchase it but he purchased 
it from such and such a person who 
purchased it from the Army depart
ment.

Then, again, you have provided in 
this very law that a purchase or sale 
can take place with the permission of 
the prescribed authority. One person 
purchases with permission  from the 
prescribed  authority.  After  some 
years, he sells it to somebody  elcs 
without any permission. No  permis
sion is perhaps needed for such sales. 
The other man will  be  prosecuted 
and prosecuted with success because 
he would not be able to prove that he 
has the permission of the  prescribed 
authority. This is the loophole through 
which the persons actually  in pos
session of these materials will escape 
and the whole object of the law will 
not be achieved. When the previous 
provision was introduced under clause 
4, there was some idea  that  they 
would be able to rope in all crimi
nals of this nature. It was found ac
tually in the trial that the charge could 
not be proved. Similarly  here when 
you have left this loophole,  whereas 
purchase and sale can be effected with 
the permission of the prescribed au
thority, further change of hands can
not be stopped by this law at all. A 
clever and guilty man may escape; 
an innocent man  may  suffer. The 
object of the hon. Minister will  not 
be achieved. Similarly, again, there 
is one great thing which cannot be 
got over however much you may like 
to arrest men and hang them in the 
next lamp post. That sort of  idea 
may come in the future, if, unfortu
nately, the Congress  gets  unseated

and some other party  comes  into 
power.

Shri S. S. More: If you continue ia 
power for some time.

Shri R K. Chaudtjuri: So long  as
you have any scruples for  criminal 
jurisprudence,  you  cannot  succeed 
in the prosecution merely on account 
of these two clauses. Conscious posr- 
session will have to be proved. I may 
have hundreds of bundles of wires in 
my courtyard.  Unlesg conscious pos
session is established, you cannot get 
away with the prosecution.  unless 
you have got a telegraph magistrate,, 
just as you have Railway magistrateŝ 
who can try cases in  a  telegraphic* 
method and convict people.

Shri Raj Bahadur: Does  the  hon. 
Member want that the provisions of 
the Bill should be more rigid?  He 
is arguing for that.

Shri R. K. Chaudhuri: My point is: 
that he will not achieve the  object 
with which he has brought  forward 
this measure. The only thing will be„ 
it will throw into mud the fair name- 
of India. That is what I am saying. 
You will pass such drastic laws cal
ling upon the accused to prove his 
innocence. You will pass laws which 
will only bring discredit to you. At 
the same time, the object with which 
the laws are made will not be achieved. 
How much of these telegraph  and 
telephone wires will be there through
out India? For the purpose of these 
worn out telegraph  and  telephone 
wires, you are introducing a measure 
which does not bring any credit to 
the Government.

: 'SFTTSr

’t'  I  aPTT  anf

vWr fr srr̂r ̂    ̂̂   t

 ̂  5T3W ̂  <mr JW «TT t 

fgRT JPFr ftr anOfviTHg  ̂  ^
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German says : All  Germans

are  liars”  aflR  5im

'if̂l  ^  ̂ Vl'lCl

 ̂   ̂ Pp 3ft <T?%

T|[  5  3|1t  ■a’lVt

®̂rf i 
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Shri R. K. Chaudhuri: On a point 
of information, does the hon. Mem
ber want that in all criminal olTen- 
ces the burden of proof should be 
on the accused, or. if he has made 
any distinction, what is the reason 
for making? the distinction? That should 
be made clear.

f̂fFT 3TVT ̂TTH

5  ^ 1̂̂+  *T *T|[  ^
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5̂ t f I am ^
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•R5TT f% f>T TFfT % srdwwTC arr
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"̂ V̂WT ̂rîTrT ̂  ̂ ̂   I  ^

ii5t 5 ff; 3M % mfiwf̂ R 

«Ft IT?  IRsf # 3T  ̂fffif ; f%

w  5PRT jf iwhiri) ^

 ̂arVr ?r? ?T3rT w 5, aw ?r*T? 
»̂wj5 ̂  ftniT 3imT % IT? e»fhm; 
T̂iTT  ̂ rsm<îc % ? ark
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n̂rrrfiT  ̂  r̂prr

5 ft> ST*T?  ‘̂, tr Tt̂  anw # 

T̂cTT ̂1 ft>«fl ^ '3Rf T̂ ̂  VT̂r v$«Tr 

l̂̂TT t eft f̂t’T arrft̂ anftar ?tt5 % 
<̂T[nT i aftr #>̂5rr? arnr»ft ^

i| ark ft!?fr  ̂«n:  ̂arh:

sTPTRar 3̂r 'fV ft 5Tt?ft f arh am 

3TR% 5 ft> "dti arnpft ̂  apT̂  ^̂I’ll̂ 

n̂fsRT *PTsrr ft>  ̂ r̂fer  ̂arrar 

5̂ jo’TT T̂fax 5 ftr *wr ît 
T̂TffiT  ̂ arretfV  % ftr«TO firo% 

fttwTO   ̂   ̂WT ir? mfirar

sT̂ ̂  ̂ np̂ft ftr anjv arr?jft «f 

<̂n*»T̂, fiTT?iT̂ %'mr?̂ ?n»Rr 

^ *rr 97vr(t aîîvn:  ’#t«r

Pp ̂ *T5 9Tf̂ ̂   ftf *t? *nw 3ft
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3̂  % «mr  ̂aPTTC garr t. ̂ 3^

5  «ftr JT? ?n?in7: %  ar̂   apr

I  sftr 3iK»fr   ̂ i

%(tK  mr f*T55!f|-

% ?rt 5̂ f5T̂>TT %

#iT5rr 5T|f F’T̂fi’ arR*fV

TT JT5  ̂ ^ 3TT5̂

 ̂ftr«rfT ̂rrTsr̂r  artr   ̂  ^

5T̂  ̂  ¥ĈIT sra  ?|?T ?? 

ftrarf̂T >pr   ̂  ̂  ̂ ? 1

4 P. M.

*1̂ sftfjT «ft  aftr grri# qrff

arrsr |̂jtct  ̂|', wk

3TT*ft 'Trff̂r H<T4<T̂JTr ̂ TĴrr  ̂1 

Wrift  JT? >ft f

tf?y if ̂   f 'sft ftr 3T<T# few ^

 ̂ 501 C

^ IT  3fr ̂  r I

5??T crd’̂ ̂ fr§r,  CTfx

5Tt *r?r  *PT I  ̂ ^  ^

 ̂ sT'TC f® sfffT  f̂t  arr̂r 5,

r 3ft f̂lTcl if'

,; , -cf ̂  5 fr JT? afr̂r ̂  5T|f jr,

 ̂  ’TTTET  ̂ I  I  ft crt

irft  ’fV'Sr  ̂  ̂ tpet ^

3rr?rr (,  5if*TcT  ft =5rr| feft f̂t 

wt»T flf aftr t|̂ 1

Pp  trlr f̂JTflff
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Pf %3r:  ’fPfTTT̂  3rfi?<pnT

if aftr  ^T  ftr arm ̂ sr

lT?t 'TT 3IT̂, ’TTSn̂TSI  ’T 3TT̂ I

<if»n 5i^T vm  ̂  arf̂ -̂

 ̂ % JIT ’f>T|jT r̂ STTT f I

wif îiwifm  fti5 :  %

if' arf«nPR, '̂?r55T  ̂   ̂  ̂  

14| ̂  ̂  %?rr 11’t' 'PtI «fRT ?!ft 
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TSTT TT5T  arrr  t, ^

TPJ-T f I JT5 5F̂ ̂  I % f*r̂T?2T

?rrTaftT<Tnr?Frât

»T ^  ftv
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5 5̂ fjf’iK VX’TT îf̂if I

 ̂  rTR ̂  5>«ft ̂  H

frPft jftnrarr  r̂rf̂ % ar?

^ % 3T̂ sr(̂ #  qft 

i  3mRK  51̂ t.  ̂irPRR 

5 13T̂ îr«(<i

?rmT ̂|f t 5ft HTSPIT Tt *K %

 ̂ r̂pTT  I

Some Hon, Members: Sir, the time 
is over.

Mr. Deputy-Speaker:  l shall  ex-
lend the time for the Private Mem
bers’ Resolutions, by whatever time 
we exceed the time allotted for Gov
ernment business.

«TS  TTwmrer fa? : nwrfir

>f 3R ̂  <(R T?T J, f5RT ir

^ ^ Om HT ftniw

W ?>T %  ̂^̂THT

5ft srwT I ̂  .  .  .

m̂TVt *Nt («f̂ anniNn Tm) :

afR >ft §̂tr m ̂   t I

WT̂ TT*PTtTWT»r  ; 5?sr
 ̂m  f«ii f̂ % ?m# ̂rcvn: ir 

?r«T #  t ^ ̂   ̂ ̂ 

TTIŴ Z  ̂T575T «I?t  5ft  XWT sp̂

3mr aftr f®  ̂ *PT  I; 1



The  Minister  of  ParUamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That the question be now put.”

Mr. Deputy-Speaker: The hon. Minr 
ister.

Shri Raj Bahadur: Mr.  Deputy
Speaker, Sir, I think a full and com-' 
plete answer to the points raised in 
the course of the debate has  been 
given by  my  hon.  friend  Pandit 
Thakur Das Bhargava. I can assure 
hon. Members that there is no ques
tion of breaking or violating any recog
nised principles  of  jurisprudence. 
The question is that the  gauges  of 
the wires have to be proved first. It 
is alijo well-known that wire of these 
particular  gauges  is  not  available 
anywhere, excepting with the  Posts 
and Telegraphs Department.  There
fore, if anybody is found to be  in 
possession of telegraph wire of these 
gauges, the onus Hes on the accused 
to prove that the wire has come in
to his possession lawfully.

With these few remarks. I beg to
move: '

“That the Bill to amend  the 
Telegraph Wires (Unlawful  Pos
session) Act, 1950, be taken into 
consideration.”

Mr. Deputy-Speaker: The question

is :

“That the Bill to amend  the 
Telegraph Wires (Unlawful  Pos
session) Act. 1950, be taken into 
consideration.”

The motion was adoptea. 

Clauses 2 to 5 were added to the Bill.

X!lause 1. —(Short title) 

Amendment made:

In page 1, line 3, for “1952” substi
tute ‘‘1953”.

—[Shri Raj Bahadur]

Mr. Deputy-Speaker: The question
is:

“That clause 1, - as  amended, 
stand part of the Bill”.

1487 Telegraph Wires
(Unlawful Possession)
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The motion was adopted.
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Clause 1, as amended, was added to 
the Bill

The Title and the Enacting Formula 
were added to the Bill,

Shri BaJ Bahadur: I beg to move:

“That the Bill, as  amended, 
be passed”.

Mr. Deputy-Speaker: The question
is:

“That the Bill,  as  amended, 
be passed.”

The motion was adopted.

RESOLUTION RE: UNEMPLOYMENT

Mr. Deputy-Speaker: The  House
will now proceed with the  further 
discussion of the following Resolution 
moved by Shri A. K. Gopalan,  on 
the 22nd August 1953, as also  the 
various amendments moved thereto: 

“This House is of opinion that 
immediate  steps  be  taken  to 
arrest the growth of  unemploy»- 
ment in the country and to pro
vide relief for the unemployed.”

We have exceeded the time  allot
ted for Government business by five 
minutes, and I shall therefore extend 
the time for the Resolution, by five 
minutes.

Shri T. K. Cbaudhuri (Berhampore) 
May I ask how long we shall carry 
on with this Resolution?

Mr.  Deputy-Speaker: I  do  not
know. As long as the House wants 
it, we shall go on with this Resolu
tion.

Shri S. S. More (Sholapur):  That
is the correct reply.

Shri  H.  N.  Mukerjee (Calcutta 
North-East): Last time,  there was a 
suggestion to begin with,  that we 
might close the discussion at 6 p.m . 

but then when it was found  that 
two of the hon. Ministers  were to 
speak, the House decided  that  the 
discussion should be continued  for 
another day or so. That  being so,
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tShri H. N. Mukerjee]

might I  suggest that we  close  the 

discussion of this Resolution at about

6 P.M., so that the next  Resolution 

may be taken up? ^

Several Hon. Members: No, no.  '

Mr. Deputy-Speaker: I find  that a 
number of hon. Members are desirous 

of speaking.  Let us see, as the dis

cussion  proceeds,  say,  half  an  hour 

before  6 p.m ., how many hon. Mem

bers want to speak.  If we find that 

there are only a few Members,  who 

want to speak, we  shall  close the 

discussion at 6 p.m ., as the hon. De

puty Leader of the Communist Party 

has  suggested.  Otherwise,  if  a 

number  of  hon.  Members  want  to 

participate in the discussion, we shall 

reconsider  the  matter  at  that  time.

.
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'TT ̂   f̂r«Ti- Pp f 

f«T«7 «ra.%  ^  TfT#w
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 ̂I  !T%?r ̂ wr*r*T ̂rnr
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TTftfT «ft aftr JTf?  ̂ 

fŴT ̂ ̂  TT qrw ̂ r «tt ?ft ̂ 3̂ 

^T sTTrrr «n ft? 5»T #T ijf?nsrf?rjt

% 5t I  ^ ̂iRrr «n Pp # sr̂

f' ark 4' # ’T'T̂few 
f̂nrr ̂ ?ft  *ftrsr ̂*fsi ̂trtt
«rr ̂Tirftr   ̂  ̂̂
ftr̂̂r «TT ftr ̂

qr 3ftr «TT, fsp̂ft  #
ftjfsR̂r % 3)TT ̂ hr *rT, 

^̂»̂3r«#q(rit3nRft«ffI arrsrwrft 
spr IT? fr?y ̂ f+' 5T eft ̂  

t̂ ̂  ̂ritstPsf: 5 î-
f 3tV?:  ̂ vwt*fiT<Y 

JT?T TT i I ??rw«f IT arrr̂ «tr??TT 
f  5TVR: % 5̂rsT sft̂w ̂
«f   ̂ sfr<B̂n: art  ’srrf̂,
TTo Tto ̂>o Tr̂r, «f̂  ?fto TRr,

|̂̂r«I R̂VR I   ̂ 

5f̂«rt w JT̂ ?M?TT SfRfT <̂T f% ar̂TT ̂  
f̂m<ff ̂>T% TRT Tf r f* ?ft3r̂^̂5
f?5T«ff 3T«3T <̂n I  arwtv %

?m<T  'Trerr f Pp arrsr W  

f̂TTf Jjĵ f̂eirr p ̂
5fr<R?TT'f ̂>r 5TT<T !T̂ ̂?rar | i

Mr. Deputy-Speaker: We are going 
from one subject to the other.

*ft VjamK ■   ̂ >T «flT  ̂5I5Tf ^

?rre ?ftr qr jt? ̂-ffrrTr   ̂ft? am 
»T̂4̂T'e arni ? f̂T ?[¥ ?rt «rc   ̂
ft) arrsr  tî 5
>aH& <i)t!l ̂TTJr ft'  ft>?fV  fVTif 
% 55- aftr f̂rar̂ 7?r ftsnr % ar̂ 

ftR>T*ff ̂ ̂ ̂  3IW artr ftrcT# ar®# 
 ̂ft̂iT % ff ̂  TT

3TW I *1?̂ aff̂fT?; «T

ferr  ftf iT?  T?jr? aftr

Tji% ark   ̂  % «TT ^ 

ftrSTT*ff ft; arijppw

 ̂i I   ̂ 5ft JT  =!Tr??TT

5 ^ ir? ̂ ftr 3ft wft;̂  ^

 ̂ TT  ̂ f̂'

H  ̂ft; tTf>-*rrer ftrerr ̂ srnr ark srf̂ 

?̂ff ft'STPff  *PT npT '3TPT

3ft ft-  frrmrw ̂iTT«Tr >Tf f f aftr 

jPtMi f̂it  artr  'T   ̂I

 ̂̂  sRTfT %  <f?r ftf̂ 3rr̂

f  >ft ̂  I ftrftrw

'n̂T ̂tT’T % «nr 5irT?T % 3JJKT fswiPTiff 
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<PTVt ĤFT  3ftr imff Pp̂n fi>f*i 

¥t  H «F̂ I  3ft tŶfhr ftr
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^̂TT f%  î5*p if ̂ vrft ?? Tft I

’f  f% JT̂  <<>t  t I
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îT aftr  r̂ '̂t̂  \ ^

R\ 3TVt ? O ̂'T’T »T3r ̂  ̂TRPT sfh:

SRTTT % ar«5 »T̂iT % 5̂5? f̂
9̂*1̂ f 3fV̂ 'Htra' Jpr % 3!!ft lT5f̂ 
% ̂ ̂P'T? <T?̂ f I A'  f fr
JR5TT ̂ ?«fî'Jl f̂̂?y  '
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3ft >T3î?r ̂:<m ̂ t̂t̂tt f ̂ĵnpt f<rw #
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«T»rr =5nfcTT | j
Shri D. C. Sharma (Hoshiarpur): 
Mr. Deputy Speaker, Sir, I am af
raid I am taking part in a  debate 
where so many other speakers have 
already spoken. But  one  thing I 
cannot resist  remarking  and it is 
this, that only two Ministers of our 
Government (referring to Shri C. D. 
Deshmukh and Shri Nanda) are here.

The MinLster of Labour (Shri V. V. 
Giri): I am here.

Shri D. C. Sharma: That  does not 
matter. There may  be as many 
others as possible. But  only  two 
Ministers of  our  Government  are 
going to interest themselves in this 
debate. But I beg to submit. Sir......

Shri Joachim Alva (Kanara):  The
others have full employment.
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Shri D. C. Sharma: This is a pro- 
i>lem which is......

Mr.  Deputy-Speaker:  Unemploy

ment is the  subject. We  want to 
jnake them also unemployed?

Shrl D. C. Sharma: 1 think 1 would 
be very unhappy if any ot them was 
-unemployed.

Mr. Deputy Speaker, what I mean 
to say is that we require a multi-form 
approach to this problem and  that 
this problem is not to be discussed 
only by the Minister, of Planning and 
the Minister of Finance, but also by 
other Ministers. Two or three other 
Ministers should also discuss it,  the 
Minister of Health, the  Minister of 
Education and, if we had a Minister 
whom I would call by the name  of 
the Minister of Social  Welfare. We 
have to bring a multi-pronged attack 
on this problem if we are to solve it.

Recently, we have been reading very 
alarming and disquieting thoughts of 
a gentleman who had to do something 
with our population problem. I be
lieve, Sir, that with all the resources 
at our command and with all the land 
in our country, if  our  population 
goes on increasing at this rate, I do njt 
think there is any chance of having 
full employment  in  this  country 
either today or in the near future. I 
Also beUeve, Sir, that unless we solve 
the population problem—and it is for 
this purpose I refer to the  Minister 
of Health because the  Minister of 
Health is interested in Family Plan- 
ning—unless we take up this question 
of family planning, I do not  think 
that our resources of manpower and 
other things will be able to catch up 
with the population that is increasing 
in this country. I, therefore, say, Sir, 
that the flrst point is that there should 
be an intensive education so far as 
our family planning is concerned.

Sir,  there  is  another  problem. 
There has been a collapse of  some 
of the very valuable orinciples of our 
social structure during recent years. 
That is why I said that there should 
be a Minister of Social Welfare also 
to see to it that some of the  very 
iimportant features of our social sys

tem which have endured the stress and 
strain of ages should abide. I refer, 
Sir, to the joint family  system. I
have nothing to say against western 
culture  or  western  civilisation. I 
think we have learnt a lot from the 
West but I must say that the indi
vidualistic and selfish and  competi
tive western system has driven us to 
a kind of situation in which the prin
ciple has been:—Each one for him
self and the devil for the rest. That 
is to say, we are living in a social at
mosphere where  the  principles of
joint responsibility, joint sharing, joint
production  and  joint  distribution
have lost all their  validity. I  say, 
Sir, that if we want to solve this pro
blem of unemployment, we should see 
to it that the social  values  which 
were prevalent in the joint family sys
tem in India persist  so  that  there 
should not be such a mass of unem
ployment as we find today.
Sir, I come from a village which is 

in Pakistan now. I remember that in 
that village there used to be  one 
member of the family or two members 
of the family who used to earn and 
there were other people whose earning 
capacity was very limited or, I think, 
almost equal to  nothing. Yet  the 
family used to live in moderate com
fort and in good circumstances. Ther̂ 
fore,  one  of  the  things  that 
the  Minister  of  Social  Wel
fare should take into account is this 
that some of the old values of  our 
social life should not be lost sight of. 
They should be revived, they  should 
be promulgated and they should be 
given effect to.
Then, I come to another  point. I 
think my hon. friend Mr.  Dhulekar 
has expalined and  impressed  that 
point and I therefore do not want to 
dilate very much upon that. I  be
lieve, Sir, that it does not require any 
kind of wisdom to say that our edu
cational system is defective. We all 
admit it. Of course, the remedy which 
the hon. Member has  suggested on 
the floor of the House is  utopian. I 
must say, Sir, as Cecil  Rhodes said, 
students who come out of our schools 
and colleges and  univêrsities do not 
only want certificates and  diplomas
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and degrees but also along with them 
they want orders  of  employment. 
That is to say, our education has be
come employment-centred of a parti
cular description. We want employ
ment which I can say is of the white 
collar and tie type. That is the kind 
of employment which we  want at 
this time. (Interruption,)  What  I 

mean to say is that we want that kind 
of education which does  not take us 
away from the land, which  does not 
take us away from the hereditary pro
fession more or less, and those handi
crafts which have been the basic prin
ciples of our economic  system  all 
these years.

From this point of view,  I would 
commend to the notice of this House 
the scheme which Shri  Rajagopala- 
chari promulgated in  his  State. 1 
know it was criticised very much, but 
I am glad to find that that scheme has 
been blessed by some  impartial and 
dispassionate  educationists.  That 
kind of scheme should prevail at least 
at the primary level and also at the 
secondary level. That  is,  half the 
time of the students should be devot
ed to what are called academic stur 
dies and half of the time should be 
devoted to some kind of craft. That 
is what should happen.

I think, Sir, already a lot of work 
is being done to combat this  unem
ployment in this country and I must 
say that the steps which have  been 
taken by the Minister of Finance and 
the Minister of Planning have found 
favour even in these quarters  where 
they were not expected to find favour. 
T find that our Central  Government 
and the States Governments  are all 
active. Our State of thie Punjab has 
submitted a scheme to the  Central 
Government which wants that there 
should be small-scale and cottage in
dustries, that there should be  roads 
built and, minor irrigation  schemes 
and that there should be all kinds of 
gaps filled up in our economy and all 
that. These plans are all there. The 
effect of these plans is very  whole
some on the country. Now,  there is

not so much of tenseness so  far as 
unemployment is concerned.

But, one thing, I must say in all 
humility and it is that we are trying 
to copy western methods of produc- 
t̂ion, western techniques of  produc- 
. tion wholesale  without taking  into 
account the peculiar circumstances of 
our country. When I look  at  the 
West, I see that those countries have 
abundance of capital. But  in some 
countries man-power is in short sup
ply. In our country there is abund
ance of *man-pqwer but there is shy
ness of capital or scarcity of capital, 
I would, therefore, say that so far as 
our country is concerned, we  should 
see to it that we establish such sche»- 
mes as could enable us to make greŝ 
ter use of our ma'n-power than any
thing else.

[Shrimati Khongmen in the ChairJ

I think the Minister of  Planning 
and the Minister of Finance and the 
wise leaders of our country  should 
evolve some kind of schemes by means 
of which the man-power of our couu« 
try can be utilised without  having 
recourse to those machines which we 
are importing  now. An  American 
writer has said that there may come 
a time when it may be very difficult 
even to repair those machines which 
are being brought out now  and it 
would be very difficult to  maintain 
them. Therefore, I say our industrial 
economy  should  be  a blend  of 
the  industrial  system  of  the 
west  and  our  country. I  would 
say  that  the  limits  of  these 
two sectors should be very  clearly 
demarcated, so that  there  is  na 
overlapping, so that there is no un
due interference from one  sector or 
competition of one sector  with  the 
other.  I  would,  therefore,  say, 
Madam, that the problem of  unem
ployment, which had created such a 
lot of tension in this country,  has> 
been solved to some extent. At least, 
the tension has been eased and that 
is due to the fact that our Central 
Government and State  Governments 
have taken very prompt and  speedy 
action; they have evolved such sche
mes as are going to promote  greater
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employment of people. At the  same 
time, I would say that these are short
term schemes and in order to relieve 
unemployment on a wider basis, we 
must overhaul our educational system 
and our industrial system, and try to 
see that there is more intensive diffu
sion of knowledge about family planr 
ning, so that the increase in our popu
lation does not outstrip the increase 
in our resources. That is all  that I 
want to say.

Shri G. D. Somani  (Nagaur-Pali): 
Mr. Chairman, Madam, thijre has been 
a lot of debate about this  burning 
question of unemployment, both  in
side and  outside the House  during
the  last  few months. I  noted  the
other day a very lucid exposition of 
the various aspects of our economy by 
the hon. Finance Minister, who has
given various facts  and  figures to 
show that there was nothing very al
arming in the situation. We have no 
statistics to clearly indicate the exact 
magnitude of unemployment  in the 
various sectors of our economy,  but 
the  fact  remains that the  problem
is of such a vast magnitude and is so 
complicated and  complex  that no 
single measure, however far-reaching 
and drastic, will be able to touch even 
the  fringe  of  this  problem. 
If  this  problem  has  to  be 
tackled, we will require all  possible 
efforts to be made in all  directions 
and then alone some relief may be 
forthcoming. The  majority  of our 
people are engaged  in  agriculture, 
but if we leave this agriculture, then 
we find that the greatest employment 
that is offered to the people at large 
is by the private sector,  and it is 
from the point of view of  the pri
vate sector that I would like to make 
a few observations on this  question 
of unemployment, giving a few facts 
and figures. It appears that 42 7 mil
lion persons have been estimated to 
be engaged in non-agrlcultural opera
tions. Of these, 18-7 millions are in 
mining,  manufacturing  and  hand 
trades, and 10-7 millions in commerce, 
transport and communications. Even 
when allowance is made for railways

and other enterprises owned by Grov- 
ernment, it would seem that roughly 
28 million people were engaged direct
ly under private sector in  mining, 
manufacturing,  banking,  insurance, 
commerce, transport and communicâ 
tions. As against this figure of 28 
million, the persons engaged in Gov
ernment service were 3-6 million in 
administration and a little  over one 
million in other State enterprises, in
cluding railways. These figures  are 
for 1948-49, according to the  First 
Report of the National  Income Com
mittee. It can thus be said that of 
all the non-agricultural  employment 
available in the country, the  private 
sector gives employment to almost 75 
to 80 per cent, of these people. One 
can. therefore, say that while we are 
discussing the question  of  relieving, 
unemployment, we have to consider 
the very vital role that the  private 
sector is playing in the economic life 
of the country. The Planning  Com
mission has also recognised this  im
portance and the Plan states that the* 
private enterprise, operating in term® 
of legitimate expectation  and  effl-* 
cient use of available resources, has 
an important part to play in develop
ing the economy. The  Government’s 
need for development is so great that 
it is best for the public sector to de
velop those industries in which  pr̂ 
vate enterprise is unable or unwilling 
to put up the resources required and 
run the risks involved and  leaving 
the rest of the field free for  private 
enterprise.  It is. therefore, in  the 
context of this important role, which 
has been assigned  to  the  private 
sector, that I would like to  make a 
few observations and draw  the at
tention of the Government to the fact 
that if proper resources  are  made 
available to this sector. Tt will be a 
step in the right direction and will 
go a long way In solving this  acute 
question of unemployment.  Before 
going further, I should like also to 
read a small extract from the writing 
of Dr. Arthur F. Burns, who is the 
Chairman of the Council of Economic 
Advisers in America. I  will  only 
(iuote a few words from his observa
tions about the American  policy of
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employment—and they are equally, I 
înk, applicable to the conditions in 
India.

“The. greatest contribution the 
Government can make, especially 
at a time of  reduced  employ
ment, is to refrain from  placing 
obstacles in the path of  enter
prise. Heavy  and  burdensome 
taxes, high and inflexible  labour 
costs, restrictions on  managerial 
discretion,  excessive  restraints 
and regulations on business finan
cing, threats to currency stabili
ty, antagonism toward profit-mak
ing—these are the great inhibi
tors of employment. A Governr 
ment that avoids  these  errors 
will have gone about as far  as 
public authority can safely  go 
in furthering the aims  of  the 
Employment Act*\

Shrl M. P. Mishra (Monghyr North
West): Add one more thing—an effi
cient black market.

Shri G. D. Somani: This is what an 
V̂merican economist has got to say. 
While I was glad the other day for 
the assurance of the hon.  Finance 
Ĵinister that Government were  wil
ing to give all possible and reasona
ble assistance to the private  sector, 
iccording to the resources and accord- 
ng to the public interest, still when 
le showed a sort of satisfaction with 
he achievement of the private sector 
lor the five-year period, I am afraid 
; cannot share his  satisfaction. It 
nay be true that the private  sector 
nay be able to achieve the target that 
las been set in the Five Year Plan, 
mi the fact remains that the target 
tself is far too modest. Given  the 
lecessary resources, the private sector 
s in a position to do much more than 
«rhat has been laid down in the Plan, 
nd talking in the context of unem- 
►lojrment, I do not see any reason why 
he Finance Minister should be satisf
ied to find that the private sector will 
chieve its target of the Five  Year 
*lan and why he should not consider

any proposals which will enable the 
private sector to do much more than 
what has been laid down in the Plan. 
Many suggestions have been made by 
various organisations, but I was dis
appointed to find, when the hon. Finan
ce Minister later said, that so far as 
any further  fiscal incentives  are 
concerned, he would rather  like to 
await the findings of the  Taxation 
Enquiry Commission. It is true that 
the whole matter about the  taxation 
structure is now under a very close 
review by the Taxation Enquiry Com
mission, but when we are discussing an 
urgent problem and when  Govern
ment are seized of doing  something 
effective and something  very urgent 
to relieve this acute , distress  pre
vailing in the country there is  no 
reason why this whole question should 
be left open for a decision only after 
the Taxation Enquiry Commission is 
able to complete  its  enquiry  and 
submit its recommendations to Gov
ernment. Urgent problems always re
quire urgent remedies, and while no
body is demandings any relief for the 
private individuals, if any suggestion 
is put forward to  make  resources 
available through the various indus
tries in order to expand, or in order 
to make more investments available 
for any new undertakings, then there 
is no reason why those  suggestions 
should be kept in cold storage until 
the findings of the Commission  will 
be made availiable. Several  sugges
tions, Madam, have been made to the 
Government, and it is not  possible 
for me nor it is  necessary  that  I 
should give a list of those suggestions 
about the concessions and  facilities 
which the private sector has desired 
only to make more Investments availa
ble in the economic reconstruction of 
the country, so that, on the one hand, 
we will be able to minimize the acute
ness of the unemployment  situation 
and, on the other hand, the  country 
will also benefit in  various  other 
ways. One of the  suggestions  was 
that if today every industrial  unit 
which is functioning in the country is 
allowed to set apart a portion of Us 
profits for investment, either  in its
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«xp&2̂ioa or investment in any new 
industrial undertaking, then such por
tion of its profits should be exempted 
trom  income-tax.  The  managing 
agents should not be entitled to any 
4‘ommission  on  those  profits  nor 
labour should be allowed to have any 
bonus or any other relief from that 
âTiount. This  means  that  every 
section of society, including Govern
ment, is mak;ii;i some sacrifice in the 
Initial pcnod. a.id I can  assure the 
Govern.aeni il any such measure is 
taken, it will very much  accelerate 
the pace of development of  various 
industries. We have got many  big 
industrial concerns operating  in the 
country and if they are able to ear
mark certain portions of their profits 
to be exclusively used either for ex
pansion of their capacity or for  in
vestment in new  industrial  under
takings, then certainly  the  present 
slow pace at which industries  are 
developing in the  country  will be 
changed, and we will see several big 
schemes coming into operation in the 
very near future. In this way, there 
may be various other suggestions. It 
is not necessary ’»here to go into com
plete details. ,

Only one other instance I want to 
give and it is about the question of 
power companies. These  companies 
are at present  operating  under the 
Electricity Act, 1948, and the maxi
mum return allowed to them has been 
fixed at 5 per cent, which is absolutely 
xinreasonable in the context of  the 
present circumstances. I think Gov
ernment have themselves realized the 
need of doing something to raise this 
return to the  power companies  but, 
somehow or other, it has not been 
possible for them to bring about the 
necessary amendment in this  Bill. 
There is no reason why,  when the 
necessity has been realized and when 
the various  electrical  undertakings 
have got their plans  for  expansion 
but which they  cannot  undertake 
simply because of this restricted re
turn, the Government should not do 
something immediately to give  them 
the necessary incentive to expand the 
power resources of the country. Ĵere

are various suggestions, and I submit 
they should be examined by the Gov
ernment in a dispassionate way  and 
wherever necessary  these  measures 
need not wait for the usual Govern
ment scrutiny and the findings of the 
Commission. Whenever there is any
thing urgent to be done and whenever 
they are convinced  that  something 
really good can come out of any sug
gestion, it is time that thjg*  implica
tions of those suggestions should be 
gone into and prompt a(?fion should be 
taken.
Shri N. M. Lingam  (Coimbatore): 

This debate on  unemployment  has 
gone on for so many days and so many 
aspects of the problem  have  been 
touched upon by Members that it is 
difficult to avoid  traversing  ground 
covered already here and there. But, 
Madam, although the debate that has 
gone on inside the House  has  not 
helped in coming to definite conclu
sions about the steps we are going to 
take to solve the  problem,  it has 
served one great purpose in that it has 
succeeded in focussing the attention 
of the country on the magnitude of 
and the insidious nature of this pror. 
blem. Almost throughout the length 
and breadth of the country, thinking 
men have debated this problem. In 
Universities, in the Press and on the 
platform, the evils and the causes of 
this problem  have  been  discussed, 
and  I  think  if  a  high-power 
body like the Planning  Commission 
generalizes and examines the  reme
dies that have been suggested,  and 
sets itself to remove the  difficulties 
that we are encountering in the way 
of solving this problem, that in itself 
will be a great march towards solving 
this problem: because I feel that one 
great handicap under which we suffer 
is that there'is  no  comprehensive 
picture before the  Planning  Com
mission or the Government as far as 
this  problem  is  concerned. Our
Prime Minister has an ideological ap
proach towards  all  questions.  The
hon. Minister of Finance has  a fac
tual approach, and in between  the
two. the Planning Minister  tries to 
plan out things. For instance. Madam, 
the other day, the Finance Minister,
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quoting figures extensively, said that 
there was no cause for alarm, that 
prices were tending to come  down 
and get stabilized, that  foreign ex
change position was good, that pro
duction in respect of the main indus
tries was on the increase. He refer
red particularly to  cotton  textiles, 
cement and jute, and said there was 
no cause for alarm, and according to 
him, the central problem was one of 
stimulating economic activity, increas
ing the tempo of investment.  That 
was the central problem according to 
him, and he met this problem by say
ing that the Plan envisages  an ex
penditure of nearly Rs, 700  crores 
both in the private and public sectors 
in the coming two years. I think it 
is nearly Rs. 700 crores—between 650 
and  700  crores. He  said  that 
with this additional investment in the 
coming two years it would  be easy 
to mitigate the evils of this problem 
considerably.

The Minister of Finance (Shri €. D. 
Deahmukh): I said 600 crores ? yrnr 
lor the next two years in the public 
sector.

Shri N. M. Lingam: 1  thought you 
said 600 crores for the next two years 
as a whole. Am I not correct?

Shri C. D. Deshmukh: What I said 
is correct: 600 crores a year for the 
next two years in the public sector.

Shri N. M. Lingam: Madam, this,
according to the Finance Minister, is 
the remedy, the immediate remedy, 
at any rate, for solving this problem 
now. But we see the  spectacle be>- 
fore us of people starving, of fami
lies being broken up, of  starvation 
and misery stalking the land. In the 
part of the country  from  which I 
come, we see the entire fabric of the 
community  of  handloom  weavers 
broken into pieces. They have been 
reduced to beggars, and it is within 
the knowledge of this House ̂ hat the 
Madras Corporation has opened gruel 
centres to keep the body and soul of 
these unfortunates as long as possi
ble. It is this aspect of the question

that puzzles most thinking  peoiiidv 
How do we reconcile the apparently 
satisfactory economic position in the 
country with the actual  plight that 
has overtaken the  country?  It is 
ĉear that we have to go deeper into 
jthe problem than merely content our
selves with an examination of  the 
statistical data regarding economics. 
I do not here sajf thaf the Finance 
Minister has gone wrong in his diag
nosis of the problem, but I feel that 
no comprehensive  approach to  the 
problem has been made so far. And 
with regard to the expansion of  the 
Plan itself the Finance Minister has not 
indicated the employment potential that 
this  expansion  would  create. He 
has not told us the extent of under
employment  and  Unemployment  in 
the country. He has simply referred 
to the appointment of several  com
mittees for both the rural and urban 
surveys  of  employment.  A  com
mittee has been set up to survey un
employment in Travancore-Cochin and 
another in Calcutta. There  is  the 
sample survey organisation.  But alt 
these figures have to be collated, sifted 
and analysed. We have  to have a 
rough idea of the extent of the  pro
blem. Without satisfactory data, it is 
dangerous to hazard solutions or sug
gest  remedies. But  one  redeeming 
feature according to me in the coun
try today is the existence  of  vast 
potentialities  for  employment—em
ployment not necessarily as an  out
come of detailed planning of the Gov
ernment but to meet the  immediate 
plight of vast  numbers  of  people 
throughout the country.

I shall try to deal with one aspect 
of the problem here and that is the 
plight of the villages. India with its 
vast hinterland and with its multitude 
of villages has an infinite  scope for 
development. Anybody who has seen 
the villages will realise that they are 
only glorified slums. We have to pro
vide schools,  roads  and  protected 
waterrsupply to most of these villages. 
Even where there are schools,  they 
are not properly housed. So, even if w#
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launch on a grand scheme of  provi- 
■ding the villages with schools, hospi
tals and roads, we shall have proba
bly employment and work for another 
jfifty years and if we seriously think 
of urbanising the villages by giving 
them ordinary amenities that a citizen 
of this twentieth century  should en
joy, then the scope is really infinite. 
I lay emphasis on this aspect, because 
all our attention has been devoted to 
cities and towns and all our policies 
derive their sanction from an exami
nation of the conditions in the cities. 
In this connection I would earnestly 
suggest to the members of the Cabi
net that they should visit villages in 
the course of their tours. They should 
not fly from cities to cities.  Every 
month in the course of their tour they 
should see at least half a dozen vil
lages and see the condition of the vil
lages for themselves, so that they may 
have an idea of the conditions in the 
cross-section of the country. This will 
help them in framing  policies and 
will give them a picture of real India.

Madam, hon. Members  have dwelt 
on the need for changing the  educa
tional system. Shri D. C. Sharma re
ferred to the educatfonal  scheme in 
Madras. That probably will bring us 
into a controversy, but it is realised 
on all hands that the present educâ 
tional system  has  to  be  changed 
thoroughly. That at best is  only a 
long term problem. Even so. it is ne- 
<?essary to make a beginning, so that 
at least the graduates and other stu
dents that go out of the portals of our 
schools and colleges have a change of 
outlook and tit themselves  into the 
fabric of the life of the countrj'.

The' hon. Member who preceded me 
has dwelt on the need tor giving in
centives to the  private  sector. He 
has said that the assumptions  made 
by the Finance Minister that the pri
vate sector will play its part in the 
Tive Year Plan cannot become true in 
the conditions in which the  private 
sector finds itself today. He appealed 
to Government for more conĉions 
and for sacrifices on  the  part of

labour and Government, but he for
got to mention about sacrifices on the 
part of  the  investors  themselves.
That brings me to the question of sac
rifices all round. To me, the  most 
important thing necessary at the pre
sent juncture is to create an atmos
phere of crisis, a sense  of  urgency 
throughout the country, and towards 
this end everybody has to tighten his 
belt—from the Prime Minister down
wards. We have to cut down our ex
penditure: avoid waste and  undergo 
sacrifices wherever  possible  and in- 
whatever  manner possible. Unless
this is done, unless a supreme endea
vour is made to face this problem by 
the united effort of all the people of 
the countrŷ we will have to  recon
cile ourselves to a  long  period of 
suffering and useless debate.

Finally, I appeal to  the  Govern
ment to bend their energies to having 
a comprehensive approach to the pro
blem, and this House will be only too 
ready to give its approval to whatever 
measures they may bring forward as 
a result of deep scrutiny and exami
nation of the evils that are to be re
moved. With regard to the  financial
position of the  country at  present,
one hon. Member sounded a note of 
warning that our export trade  was 
dwindling and we are having an ad
verse balance of trade posftion tempo
rarily. I do not know how  this is 
going to be overcome and  how the 
investment envisaged by the Finance 
Minister is going to be realised and
is going to offset all these  negative
forces. Then again, complaints were 
made about a spate of social legisla
tion that is enacted in the  country 
that is going to throttle the  private 
industry. Basically the  difficulty  is 
that in an undeveloped economy we 
have to go ahead on all fronts. We 
have to increase production; we have 
to undertake social  legislation;  we 
have to progress in all directions. So, 
inevitably there is conflict:  inevitaĥ-
ly one front progresses at the expense 
of the other. The function  of the 
Planning Commission as well as of
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this House is to see that  there is a 
balance between the social  legisla
tion that we undertake, the  produc
tion that we are launching upon and 
the employment that we  provide to 
the country. So, having these objects 
in view, we will go forward to meet 
this problem and the protracted de
bates we have had on this subject will 
not have been in vain then.

5 P.M.

Shri S. C. Mishra (Monghyr—North- 
East): We have been told that a Mem
ber who catciies the  Chair’s eye is 
called. If there is any change in this 
practice, we would like to be  told 
about it.

Mr, Chairman:  The hon. Member
will get a chance. I  will  call the 
next speaker. Mr. A jit Singh.
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The Minister of Planning and Irri- 
t̂lcm and  Power  (Shri  Nanda):
Madam, the other day my  colleague 
the Finance Minister gave the House 
a comprehensive survey of the  pro
blem of unemployment in  the coun
try. At this juncture, thereforê all 
that remains for me is to  indicate 
the steps that are being taken, or are 
under contemplation, to  deal  with 
this  problem. Incidentally,  Madam, 
I may try to clarify a few points and 
ideas in relation to this problem.

In this House there has been a pro
longed discussion on this  question.
. Some hon. Members have  said  that 
unemployment is our  most  impor
tant problem. I think  there is no 
-exaggeration in that.  It is our fore
most problem. The biggest Usk be
fore us in this country is to find gain
ful, useful, productive work opportu
nities for employment for our large 
and increasing working force.

Madam, I believe that when we have 
solved this problem we will have in 
the process dealt with  most of our 
other economic difficulties.  We  will 
have increased production,  we  will 
have increased incomes, and we will 
have gone far in the direction of re
ducing economic inequalities,  in the 
direction of more equitable distribu
tion. It is an important problem, at 
the same time a difficult problem.

Pandit K. C. Shanna (Meerut Distt. 
—South): Pay higher wages.  Where 
would be the difficulty?

Shri Nanda: I will  deal  with all 
that.

But I do  not  believe it  is  an 
insoluable problem. It is not inevi
table that this country should  for 
many years have a vast  under-em
ployment problem. It is not inevitar 
ble that we should have on our hands 
for many years large numbers of unr 
employed in this country. We  have 
fortunately an adequate base of phy
sical-resources. We have not utilised 
all of them. It is not a question of 
‘finance alone there, and I believe to- 
•̂day it is not a question of finance at 
vmXL There come in the way  certain

difficulties regarding organisation. We 
require a suitable economic  and so
cial organisation and also an equally 
suitable  administrative  set-up  in 
order to harness fully our man-power, 
in order to create a suitable climate 
ĵor that purpose. We are doing that. 
We have commenced  that  process. 
But we may have to go farther still 
in that direction.

But in that context I might recall 
this fact that this problem of unem
ployment is not a problem of today 
in this coiHntry. This is a symptom 
of the arrested economic  growth of 
this country over a very long period, 
a long period of stagnation and neg
lect. And it is not possible to eradi
cate the consequences of a long period 
of neglect and stagnation in a year 
or two years or three years.  It will 
take some time.

At the same time I am quite aware 
of the fact that there is an awaken
ing in the country, that  people are 
not prepared to wait indefinitely. And 
rightly so. Therefore we have to pro
ceed with a sense of urgency,  conv 
pelling urgency. We have  to com
press in a short space of time a quan
tum of development which might in 
the ordmary course have covered de
cades. Madam, this therefore is our 
problem, accelerating development as 
muh as possible. And we have start
ed in that direction too. »But I may 
also  state  b<̂re,  in  this  con
nection,  as  an  hon.  Member 
a little while ago said, that no single 
remedy  is to be depended upon. No 
cut and dried solution  of the prob
lem is available  to us.  It is a uni
que problem  in  certain  ways. We 
have to develop our  own  solutions, 
and we have to avail ourselves of all 
the remedies that are possible and 
to approach the problem from  every 
possible direction.

In this connection I  may Just ex
press one sentiment. We  would not 
be, we are not going to be  circum
scribed or limited by any attachment 
to a dogma or any prejudice of any 
kind regarding the process of our eco
nomic development.  We have realis
ed that to the  unemployed in  the
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country the community  has a  very 
clear responsibility. It is  suggested 
to us that we may give doles to the 
unemployed. I do not think, Madam, 
that is a solution  which  is  either 
practicable or desirable. We have, in
deed. to make the solution of the un
employment problem the pivot of our 
plan. But we have to approach it in 
a different way.

As things stand  now, 1  have in 
mind three aspects of this  problem,
i.e. how we are going to  discharge 
our responsibility to  the  people. I 
am going to indicate those three lines. 
First, we encounter this  problem of 
unemployment in its emergency as
pect, in the rural and urban  areas. 
Calamities arise and, in urban areas, 
threats of unemployment occur because 
of fluctuations of markets.  We deal 
with these occasions as the situations 
demand. Very recently when the texr 
tile industry was threatened with a 
crisis we took action promptly  and 
thereby prevented thousands of fami
lies of textile workers in various parts 
of the country from facing distress.

At the other end there is the long
term problem of economic  develop
ment. This is the real solution and 
the real answer to all these questions. 
The real answer is: raise the level of 
development, utilise more fully the re
sources of the country, increase  pro
duction  and  productivity.  These,
Madam,  are the ways. We have to
make bigger plans, more of  every
thing, more of industrialisation (much 
more), of  transport,  services;  and 
at the same time not less of irriga
tion and power, but more  of irriga
tion and power, and agricultural  de
velopment too. That is the  solution.

In between we are now facing an in
termediate stage of the  problem. I 
may call it the  short-term  aspect.
We have had to deal with a certain 
accentuation in the problem of unerrv- 
ployment in the country  in  recent
months. I may indicate one  or two 
factors in this situation. There  is 
the question of transition from  one 
economic climate to another.  There 
is also—an equally important  factor 

572 PSD

—the question of the time-lag in the 
implementation of our Plan. We had 
intended to produce certain economic 
results in the course of  five  years 
through this Plan. As we  made a 
start; we knew it was not going to be 
in proportion to the whole period of 
the Plan. We had to make a begin
ning on a more modest scale. We had 
visualised that the  investment  and 
consequently the rate of development 
will be stepped up progressively dur
ing the later years of the Plan  it̂ 
self. It was known that the  earlier 
stages will be one of preparation and 
of relatively slower progress in con
crete terms. The first year was, prac
tically, a period of status quo.  The 
House knows that the Plan was adopts 
ed by the House only towards  the 
end of the last year.  There  were 
difficulties. The administrative set-up 
in the several States was not geared 
up to a rate of performance called for 
by the Plan. Also, there is the other 
fact. When we prepare schemes, bet
ween the time of the formulation and 
the time when  execution  starts, a 
certain period of time  elapses. In 
the first year, we did  only about 
one-eighth.  I  am  talking in rough 
terms. In the second year, we  did 
one-sixth, taking the five  years as a 
whole. In the current year, we are 
doing just the proportion: 20 per cent, 
or onerfifth. Now, what remains for 
the next two years is a little  more 
than one half. That is taking  only 
the Plan as it stood. But, we  have 
revised the Plan, we are in the pro
cess of revising the  Plan, so  that 
there is going to be more than that.
I hope. Madam, that as we go along, 
as the Plan fructifies, as the tempo 
increases, as it is bound to, we will 
see that  our  difficulties  diminish. 
That itself will be, to a  substantial 
extent, a  solution of  the  problem 
which we are discussing.

I come to the other fact, transition, 
the change from a sellers* market to 
a buyers* market, a downward trend 
in prices. This is  not  unwelcome. 
But, for the time being, it  creates 
difficulties; it creates  problems. So, 
for this short term aspect, something 
has to be done. I may add at  this
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stage that this transition  has  also 
been  accentuated  in  other  ways. 
During the course of some years, our 
urbanisation  has  been  progressing 
last and the number of educated per
sons is also increasing very fast, fast 
relatively to earlier  years. I  have 
got figures and I may come  to that 
a little later. These things also have 
made matters  a  little  worse. The 
question is, what are we going to do 
about it. We, in the Planning Com
mission, in consultation with the Min
istries and States, have been trying to 
find out precisely what can be done. 
I have here with me now something 
which I should try to express in pre
cise terms just in the form of a state
ment and I will place it before  the 
House as to what is being done.

The problem before us is three-fold: 
first to expedite  the implementation 
of the development  schemes which 
are already a part of the Plan, second, 
to undertake suitable revision and ad
justments so as to strengthen and sup
plement the existing  Plan at various 
points and  enhance its  total  effect 
upon the economy; and third, to pro
pose new programmes for increasing 
employment, specially in urban areas 
and of educated persons. To the first 
aspect, I have already referred.  The 
question of revision of the Plan was 
considered with  the Chief Ministers 
of all States at the last meeting of the 
National  Development  Council.  It 
was agreed that the Plan should  be 
expanded to the extent of about  Rs. 
150 to 175 crores.  The consideration 
of proposals  affecting  the  Central 
Ministries has now reached an advanc
ed stage and perhaps  I can mention 
one or two of the main proposals.

As the House is aware, when  the 
Plan was drawn up, provision for the 
rehabilitation  of  displaced  persons 
was made, in the main, for the  first 
three years.  The problem has been 
reviewed recently and while some  of 
the details will need further scrutiny, 
it is likely that an amount of the order 
of Rs. 45 crores will be made available 
during the next two years for reha
bilitation -»ver and above the balance

of Rs. 6 crores  in the existing Plan. 
One aspect to which it is hoped to de
vote special attention is the develop
ment of refugee townships, a number 
of which  have  become  centres  of 
ĉhronic unemployment.

Apart from providing for the reha
bilitation of displaced persons, as part 
of the revision of the Plan, a new road 
programme has been sanctioned at a 
cost of Rs. 10 crores.  The object of 
this programme is to take up certain 
roads which are not already included 
in the existing  programmes of  the 
Centre or the States, but are impor
tant for development.  The detaiJs of 
the programme are being worked out. 
A number  of other schemes at the 
Centre are also being approved at  a 
cost of about Rs. 15 crores, so that the 
total addition to the plans of the Cen
tral Ministries will be of the order of 
about Rs. 70 crores.  I am not giving 
details; but I am just indicating  the 
kind of things that this covers: office 
and residential  accommodation, some 
provision for health, ports, Survey of 
India Natural Research  Development 
Corporation, additional provision for 
agricultural education, etc. ^

I have now mentioned the more im
portant additions  at the Centre.  In 
the States, we have given special con
sideration to a problem  which  has 
existed for a long period, namely, that 
of chronic scarcity areas in which there 
is much suffering due to low purchas
ing power.  Some of these areas are 
a'so covered in the Plan.  But there 
are others in which, from time to time, 
when scarcity conditions obtain, it is 
still necessary to start works, mostly 
repair of tanks and  roads, so as  to 
afford temporary relief and employ
ment.  We felt that  there was need 
in these areas for a programme of per
manent improvements so that the local 
purchasing power should expand and 
these areas should  develop a greater 
capacity to support  future  improve
ment programmes. A special program
me costing  about Rs. 40 crores has 
been recently sanctioned and the Cen
tral Government has agreed to grant 
loans extending  to 30 years,  which
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will be interest-free for the first five 
years.  Since  a few of the schemes 
which have been included already lind 
a place in the existing plans of the 
State Governments concerned, the ad
ditional expenditure  involved is  of 
the order of about Rs. 35 crores. The 
programme  extends  to  12  States: 
Assam, Bihar,  Bombay,  UP,  West 
Bengal, Andhra,  Madras, Hyderabad, 
Mysore,  Saurashtra, Rajasthan  and 
Ajmer.  I have got figures for each 
State; but I would not like to take the 
time of the House in giving details of 
the amount allocated to each State un
der this head.

In August last, the State Govern
ments were asked to consider addition
al schemes for plans relating to small 
scale and cottage industries, vocation
al and technical  training, establish
ment of additional  thermal capacity, 
road development and development of 
road transport services.  The propo
sals received from the States are now 
under separate consideration in  con
sultation with the States concerned.

I should now like to pass on to a 
group  of proposals which will,  no 
doubt, strengthen  the Plan but  are 
designed specially from the point  of 
view of creating conditions for increas
ing employment.  As  I have  said, 
every single project undertaken in the 
public or private sector has its im
pact on employment and one cannot 
view the problem  of unemployment 
apart from the entire net work of ac
tivities taking place  in the economy 
as a whole.

Nevertheless,  I feel there is room 
for additional programmes along cer
tain lines.  The first place in these 
programmes must be given to  mea
sures  for assisting and  encouraging 
small industries.  The  setting up of 
organisations like the Khadi and Vill
age Industries Board  and the Hand- 
loom and the Handicrafts Board and 
various other measures are important 
developments  recently in this direc* 
tion.  At the Centre, under the Plan, 
a sum of Rs. 15 crores was provided 
for a programme of cottage and small 
scale industries, a provision of which

greater use  must be made than has 
been hitherto  possible.  It is  now 
proposed to set apart a further sum of 
Rs. 5 crores for  assistance  to the 
States in setting  up State Financial 
Corporations and for providing assis
tance to small-scale  and cottage in
dustries in other ways.  In a number 
of small towns and townships If suffi
cient power could be made available, 
greater employment could be created. 
With this end in view, a sum of Rs. 2| 
crores has been set apart for the in
stallation of thermal power sets.

As the implementation of the Plan 
proceeds, the role of transport in ful
filling various  targets, industrial as 
well as agricultural, is becoming  in
creasingly clear.  It is obvious that 
there must be considerable and early 
expansion of road  transport services 
so as to supplement the railways. This 
is a complex subject and raises ques
tions of taxation and licensing policies 
which are now being examined by a 
special working group. Lack of finan
cial resources is perhaps not the most 
important single  factor In the deve
lopment  of road transport  services, 
but to the extent  this is a handicap, 
we are willing to make provision for 
assistance by way of loans if suitable 
schemes  are recommended by  State 
Governments, especially for the tranr 
port of goods.

Housing  programmes are  another 
line of activity which could stimulate 
employment.  There is already a large 
industrial housing  programme under 
the Plan, and I hope State  Govern
ments and other authorities will take 
fuller  advantage  of the  assistance 
which the  Central Government  has 
offered to make available for the con
struction of houses for Industrial wor
kers.  As a supplement to this pro
gramme, we are prepared to give as
sistance through loans to State Gov
ernments for urban housing schemes 
for low-income  municipal and Gov
ernment employees and for co-opera
tive housing schemes in urban areas.

We may be confident that with the 
fuller implementation of the Flan, the
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problem of unemployment  will dimi
nish in size.  After all, the first Plan 
can only be viewed as a prelude to a 
second and a larger Plan with greater 
emphasis  on  industrialisation  and 
creation  of new employment  oppor
tunities.  Nevertheless, there aîpears 
to be need  for some way of  giving 
work to those who happen to be unem
ployed who are prepared to undertake 
any task given to them.  It was for 
meeting  an obligation of this  kind 
that the Planning  Commission asked 
the States  to take up proposals  for 
work  and  training  camps.  Some 
States have welcomed the proposal in 
principle, but definite  schemes have 
not yet been worked out.  We envis
age that in many sizeable projects for 
road construction, irrigation and power 
and in other fields, it should be possi
ble to establish  work camps  where 
anyone needing work could go.  We 
also envisage that for unemployed per
sons who are educated or have a de
gree of skill, there  should be special 
training and  re-orientation program
mes. Some of these programmes couJd 
be organised in existing technical and 
vocational training  institutions. With 
the co-operation of industry, arrange
ments  might also be  made for  im
parting  practical  training  through 
suitable  apprenticeship schemes.  In 
various public enterprises too, it should 
be possible to make  similar arrange
ments.  The  Central  Government 
would be quite prepared, on its part, 
0̂ give financial assistance in carrying 
out apprenticeship  or other training 
programmes which are associated with 
expected  emplojmnent  opportunities, 
whether in industry or in public enter
prises or in enabling groups of indivi
duals  to set up small businesses  of 
their own.

The problem of educated unemploy
ment which confronts us today is, in a 
way, a legacy of the system of educa
tion which has come down from  the 
past years.  The Secondary Education 
Commission which has recently repor
ted has made important recommenda
tions for the future, and I hope it will 
be possible to make some provision for

assisting States  in implementing the 
recommendations which may have the 
effect of reducing the measure of un
employment in future.

I have given the House.

Shri Algu Ral Shastri (Azamgarh 
Distt.—East cum Ballia Distt.—West): 
A very clear view of the whole situa
tion.

Shri Nanda:..........at least a partial
view.  It may not be the total view. 
It is a clear view, of course.

Now, I would  like, subject to the 
available  time, to deal  with a  few 
issues which have arisen in the course 
of these discussions here.  It has be
come almost a matter of serious con
troversy whether we should have cott
age industries or large-scale industries. 
We have, as hon. Members might have 
seen, made provision in the Plan ori
ginally, and now extended it, to assist 
.small scale industries and cottage in
dustries.  Personally, I do not think 
that there is any kind of conflict bet
ween the two.

Shri Radhelal Vyas (Ujjain): There
is.

Shri Nanda: I will explain what I 
mean.  There is a great deal of con
fusion, of course, regarding the policy 
and the intentions of the Government 
in this respect.  These intentions and 
the policy have been enunciated in the 
Plan and have received the approval 
of this House.  That policy and that 
programme stand.  There hcs beer* 
some delay in implementation. It takes 
time to develop suitable organisations 
for the purpose.  It is wrong to con
sider as if we are  dealing with two 
hostile developments and as if we have 
to choose between the one or the other. 
There is no such conflict.  Those who 
want one to the exclusion of the other 
are no good friends of the unemploy
ed.  We have a two-fold objective: to 
raise the standard of living by larger 
production,  and also to achieve the 
maximum attainable level of employ
ment.  We îucceed  in our economic 
objective in the measure in which
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are able to reconcile and balance the 
two considerations.  And it is not as 
if there is no meetinfg ground between 
the two.  Our cottage industries have 
to be developed  to a high level of 
technique.  Fortunately, the progress 
of science  makes it more and more 
feasible.  I may refer to schemes for 
rural electrification.  There  is room 
for both types  of industrial develop
ment if an integrated  programme is 
worked out and co-ordination is achi
eved in handling the problems.  The 
common production programme which 
the Five Year Plan has offered as the 
solution of the problem is really inten
ded to secure a synthesis, a kind  of 
harmonious  blend,  which one  hon. 
Member  had asked for.  I think it 
was the hon. Member, Mr. Somani. In 
considering the question we have  to 
keep in mind  that at present a very 
large contribution  is being made to 
the income and production of the coun
try by small  enterprises and cottage 
industry and a little improvement in 
technique is going to make a big diffe
rence.

I am now referring to a delicate as
pect.  It may be that the products of 
cottage industries and small scale in
dustry will not still be quite as cheap 
as those  of large scale  plants,  but 
cheapness is not everything. The diffe
rence of a pice in the rupee may drive 
out the costlier articles  but we have 
to keep in view  the social costs and 
the other larger social considerations.' 
And one consideration  which I have 
in mind is that we are in favour of a 
decentralised economy.  And we want 
to preserve the economic strength and 
the integrity of the villages.  As far 
a head as I can see there is going to 
be a large and increasing place in our 
economy  for small enterprises  and 
cottage industries. There is an annual 
increase in the population.  There is 
also the necessity of rationalisation in 
agriculture.  It will mean more and 
more to be absorbed in industries and 
services.  They cannot all be provid
ed for in large scale industry, because 
of the capital requirements and  the 
tim̂ factor. Therefpre, the co-exis

tence of higher and .lower techniques * 
in the same field of production is an 
inevitable feature of  economy. If 
we want a harmonious  and peaceful 
development,  this is our Mior task. 
We have to find a remedy for Ihiifv. One 
remedy does not meet our nê . iiH a 
cess, e,g. does not succeed fully, somv̂ 
thing else will have to be done, bOi.we. 
have to achieve this objective.

' I have taken a little more time, them 
I should have but I thought, that since* 
this matter was exercising Jhe minds 
of hon. Members in this House, I should 
make the position clear, both for the 
Planning Commission as well as for the 
Government.  As a matter of fact, 
there was nothing  really  from  any 
quarter of Government,  which  need 
have caused  apprehensions.  It may 
be that the intention has not been pro
perly understood......

Shri K. P. TripathI: There was a

statemeni by Shrl T. T. Krishnamchari 
that the less efficient shall not be sub
sidised by the more efficient sector of 
our industry.  In view of what you 
have stated, do you visualise that there 
will be a perpetual subsidy to the cot
tage industries, from the more efficient 
industries?

Shri Nanda: I never said perpetual. 
There may be a long period......

Shri K. K. Basu: At least for ages.

Shri Dhulekar: What has been done 
for  the cottage industries? (Inter̂ 
ruptions).

Mr. Chairman: Order, order.  Hon. 
Members may be a little more patient, 
and hear the hon. Minister instead of 
interrupting him like this.

Ch. Ranbir Singh: What is this 40 
per cent, cess and all that?  This is 
all forgotten.

Shri Nanda: I acknowledge the fact 
that our ideas and intentions have not 
been  very  vigorously  implements
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during this period, and I also explain
ed the reasons tor the same.  New 
organisations  are being created  for 
this purpose, and I believe that in the 
course of this year,  much more pro
gress than in the earlier years is going 
to be made.  I might, on some other 
occasion, give details of what is now 
being done, and  is under considera* 
tion.

The question of education also has 
been stressed by hon. Members. There 
was some misapprehension  about the 
ideas of the Planning Commission in 
this matter.  Are we aiming at bring
ing down the  educational opportuni
ties for the people?  Do we want to 
diminish the  existing opportunities? 
Surely, no. We have not got too much 
of education in this country, and every 
one must have some education. What 
we had in view was that compared to 
the opportunities for various sections 
in our country, if education of a cer
tain type was found  to be excessive, 
it will not find comparable openings. 
I have got some figures in this connec
tion.  There has been an increase in 
the number of matriculates by about 
25 per cent, and in the number of gra
duates by about 75 per cent., compar
ed to 1947-48.  But in the course of 
this period, our total economy has not 
developed on that scale.  There has 
been a disproportionate  increase  of 
certain types  of educational product. 
So, we will have to diversify our edu
cation and correlate it with our needs, 
so as to remove the maladjustments.

There is one point which some hon. 
Members on the  opposite side  have 
stressed very emphatically. They have 
expressed  surprise,  that though the 
Plan is in the course of its implemen
tation  in the third year,  unemploy
ment has been aggravated, instead of 
going down.  The question was raised 
whether there  was something wrong 
with the Plan.  If in the course  of 
experience, we find that certain defects 
which had not been thought of before 
have been uncovered,  as a result of 
experience we would  most wiUingly 
an(J readily try to make Improvements,

and set them right.  But I would like 
to submit that the  approach of  the 
Plan v̂as the correct approach in the 
circumstances  in which it was fram
ed.  It is largely valid even now. But 
the Plan was intended as a flexible in
strument.  So if there is any change 
in the conditions, and if any need for 
modification  arises, then,  certainly, 
changes are going to be made. So far 
as the original approach was concern
ed, it was .well-known that in the rural 
areas, there were inadequate work op
portunities, and there was large scale 
under-employment.  We  also knew 
at the commencement of the Plan that 
we had a heavy deficit in respect  of 
raw materials and food.  The Plan
ning Commission took the view that the 
highest priority in the matter of deve
lopment in the country should be to
wards making up this deficiency. In a 
country with about 70 per cent, of the 
population  engaged  in  agricultural 
pursuits, that will be the only sensible 
course.  No progress could be possible 
on any other basis.  I am very clear 
in my mind that unemployment would 
have been  further  accentuated  and 
aggravated,  if those things had  not 
been done, which have been done dur
ing the Plan period up till now,  and 
we would have been very much worse 
off.  There was unutilised capacity in 
our major industries, because  of in
sufficiency of raw materials, and if we 
go on  creating  new  manufacturing 
capacity, the problem becomes worse. 
Before we do that, our first concern is 
to ensure that the existing plants se
cure their raw materials.

There is one other point, in thig con
nection.  It is the purchasing power 
of the masses in the rural areas, which 
alone can provide  a true and stable 
foundation for any kind of industrial 
expansion.  Who is going to purchase 
the goods?  This, however, does not 
mean that development in other sphe-* 
res is neglected.

Shri P. N. Bajabhoj (Sholapur—Re
served—Sch. Castes): Is the hon. Minis
ter addressing the Chair or hon. Mem
bers on this $ide?
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Shri Nanda: I am  addressing the 
Chair, but for the benefit of the Mem
bers here.

Shri K. P. Tripathi (Darrang): Need
less interruption.

Shri Nanda: I would not like to take 
any more time.  I was only explain
ing.

Sardar A. S. Saigal (Bilaspur): We 
, want to hear the hon. Minister.

Shri Nanda: I was only  explaining 
the approach of the Plan, how it was 
conceived, and with  what objectives, 
and I stated that they were right and 
proper objectives.  I was  also  ex
plaining that in doing that, other as
pects had not been neglected. Provision 
for transport, and other requirements 
for industry was made.  May be» ac
cording to some hon. Members,  that 
was not sufficient.  It  may be that 
because of the change in the conditions 
we have had now, we will be in a posi
tion to do much more in those direc
tions too.  But  whatever has  been 
done was absolutely necessary.  As I 
indicated  before,  our stress or  em
phasis on agricultural development, ir
rigation and power is going to increase, 
even later on.

When the hon. Member Shri G. D. 
Somani brought up a distinction bet
ween the private sector and the pub* 
lie sector, I wish he had kept in mind 
what my hon. colleague  the Finance 
Minister had said  in that connection. 
Really, there is no such conflict at all. 
After all, what  is the public  sector 
doing?  Whom is it going to benefit, 
in agriculture, irrigation, power and so 
on?  That is all for the private sec
tor.  All the expenditure that is being
incurred in the public sector is to help 
-the private sector, unless the idea of 
the hon. Member is that private sector 
means only a few large scale indus
tries.  That is not our idea, 

r
Sardar A. S. Saigal: Baniyas.

Shri Nanda: I am conscious of the 
fact that I have taken much more time 
than I had intended to, and so I would

close my remarks by saying that I am 
at one with those hon. Members who 
think that no amount of sacrifice on 
the part of the community will be too 
much for securing progressive diminu
tion in unemployment, and for creat
ing more employment facilities  and 
opportunities.

Of course, that sacrifice will have to 
be. borne equitably, more by those who 
can shoulder those burdens. And it is 
not only a question of sacrifices.  It 
is a question of creating new agencies 
and  instruments—more panchayats, 
more co-operative societies and a bet
ter and more well-knit organisation in 
the villages.  Here I may add that it 
is not the Government  alone which 
can solve this problem.  The people • 
everywhere have to play a very large ; 
and increasing part, because after all,, 
what it amounts to is that we must, 
have more work, more production and 
more development.  And there it  is 
not the schemes  of the Government 
alone which matter, but it is the con
tribution of the people,  their aware
ness of the needs of the situation and 
their preparedness  to do their best 
Madam, I have done.

Several Hon. Members rose — 

Shrimati Renu Chakravartty (Basir*
hat):  On a point of information. May
I know whether you will end this de
bate at 6 O’clock or you will continue 
this?  There is the second Resolution.

Shri Radhelal Vyas:
tinue.

We shall con-

Some Hon. Members: We shall con
tinue.

Mr. Chairman: Order, order.

Pandit S. C. Mishra  rose.—

Shri K. P. Tripathi rose —

Sbrimatl Renu Chakravartty: Let
us have your ruling.  Or let us take a 
vote on the matter  so that we will 
know exactly.

Mr. Chairman: It will continue till 
half past six.
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£»irimati Renu Chakravartty: Let us
know whether this discussion is to be 
continued or not.  Let us have a re
cord—I do not  mind it—so that we 
can know.

Some Hon. Members rose —

Pandit S. C. Mishra: This  may be 
continued till 6.30.

Mr. Chairman: Order, order. 1 will 
take the sense of the House.  Is it the 
sense of the House that we close the 
. debate.

Shri Joachim Alva: That can be put
to vote.

Shri Radhelal Vyas:  Some of the
States had no opportunity.  v

Mr. Chairman: Is it the sense of the 
House that we close the debate?

Several Hon. Members: No, no. 

Several Hon. Members: Yes.

Shrimati Renu Chakravartty: Let us
have a vote.

, Sardar A. S. Saigal: No, no. It may
be continued.

. Several Hon. Members: No, no.

anwijm Wtfsft : W SPRIR 'T(.

W  ̂   t.

Mr Chairman:  In that case, some

body will have to move for closure.

Shri V. G. Deshpande (Guna): I beg 

""o move:

“That the question be now put.’'

Just as the unemployment problem, 
this Resolution should also end. We 
n̂annot go on indefinitely.

Shri S. S. More: The sense is in fav

our of closure.

Mr. Chairman: Then I will call upon 
the next speaker.  The hon. Member, 
Mr. Alva.

Shri Joachim Alva: Madam Chair
man, I am very grateful to you for 
giving me a chance to participate  in 
this debate..........

Shri V. G. Deshpande: On a point
of order.............

Mr. Chairman: Order, order. I have 
already said he will speak.

Shri V. G. Deshpande: i rise on a 
point of order.  I moved for closure. 
Now, without dividing the House, the 
Resolution  is  continuing. (Inter̂  ̂
ruptions).

Mr. Chairman:
question is:

Order,  order. The

“That the question be now put** 

House divided: Ayes, 29; Noes, 115

DlvUion No. 3l

Amiad Ali, Shri 

Btfu, Shri K. K,

BIton Dutt, Shri 

Buchhikotaiah, Shri 

Chakravnrtty, Shrlmall Renu 

Chatterjca, Shri Tu»har 

Chaudhuri, Shri T. K. 

Chowdary, Shri C. R. 

Chowdhury, Shri N. B.

Oas. Shri B. C.

AYES

Das, Shri Sarangadhar 

DcBhphande, Shri V. G. 

Gidwani. Shri 

Muscarenc, Kumari Annie 

More, Shri S. S. 

Mukerjee, Shri H. N. 

Nanftdas, Shri 

Nayar, Shri V. P, 

Raghavachari, Shri 

RamMtmi.Shri M. D.

[5-53 p «.

Rao,  Jr. Rama 

Rao, Shri P. Subba 

Rao, Shri Vittal 

Reddy, Shri.Eswara 

Shakuntala, Shrimati 

Singh, Shri R. N. 

Veeraswnmy, Shri 

Verma .Shri Ramji 

Waghmare, Shri
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Agarwal, ShriS.N. 

Agrtwil, Shri M. L. 

Akarpuri, Sardar 

Altckar, Shri 

Alva, Shri Joachim 

Bansal, Shri 

Barman, Shri 

Borupal, Shri P. L. 

Bhargava, Pandit M. B. 

Bhatt, vShri C.

Bhawanji, Shri 

Bhonsle, ShriJ.K.

Bidari, Shri 

Borooah, Shri 

Bose, Shri P. C.

Charak, Shri

Chattcrjee, Dr. Susilranjan 

Chaudhary, Shri G. L. 

Chaudhury, Shri R. K. 

Chinaria, Shri 

Choudhuri, Shri M. Shaffce 

Dabhi» Shri 

PaB, Dr. M. M.

Das, Shri S. N.

Datar, Shri 

Desai, Shri K. K. 

Deahmukh, Shri C. D. 

Deshpande, Shri G. H. 

Dholakia, Shri *

Dhulekar, Shri 

Dube, Shri Mulchand 

Dube, Shri U. S.

Gandhi, Shri M. M. 

Gandhi, Shri V. B J 

Garg, Shri R. P.

Gounder, Shi i K. P. |

Hem Raj, Shri 

Ibrahim, Shri

6 P.M.

Jangde, Shri 

Jayashri, Shrimati 

Jha, ShriBhagwat 

Jhunjhunwala, Shri 

Joshi, Shri M. D.

Joshi, Shri N. L. 

Karmarkar, Shri 

KaaUwai, Shri 

Katham, Shri 

Katju, Dr.

Keskar, Dr.

Krishna Chandra, Shri 

Krishnamachari.ShriT. T. 

Lai, Shri R. S.

Madiah Gowda, Shri 

Madhodaya, Shri 

Malaviya, Shri K. D. 

Malliah, Shri U. S. 

Mandal, Dr. P.

Mathew, Shri 

Matthen, Shri 

Maydeo, Shrimati 

Miihra, Shri S. N.

Mishra, Shri L. N.

Mishra, Shri Lokenath 

Miihra, Shri M. P. 

Mohiuddin, Shri 

More, Shri K. L.

Nanda, Shri 

Natkar, Shri P. S.

Nehru, Shri Jawaharlal 

Nehru, Shrimati Uma 

Neawl, Shri 

Parekh, Dr. J. N.

Pataakar, Shri 

Patil, Shri S. K. 

Patnaik.ShriU. C.

Pawar, Shri V. P.

Prasad, Shri H. S 

Rachiah, Shri N.

Radha Raman, Shri 

Raj Bahadur, Shri 

Rashunath Singh, Shri 

Ram Data, Shri 

Ram Saran, Prof.

Ram Subhag Singh, Dr.

Ranbir Singh, Ch.

Rane, Shri 

Roy Shri B. N.

Sahu, Shri Bhagbat 

Sahu, Shri Rameahwar 

Saigal, Sardar A. S.

Saksena, Shri Mohanlal 

Samanta, Shri S. C.

Sanganna, Shri 

Sewal, Shri A. R.

Sharma, Pandit K. C.

Sharma, Shri R. C.

ShaHri, Shri Algu Rai 

Siddananjappa, Shri 

Singh, Shri M. N.

Singh, Shri T. N.

Sinha, Dr. S. N.

Sinha Shri B. P.

Sinha, Shri N. P. 

sinha, Shri Satya Narayan 

Kinha, Shri Satyendra Narayan 

gnatak, Shri 

Somani, Shri G. D.

Suriya Prashad, Shri 

Telkikar, Shri 

Thomas, Shri A. M.

Thomas, Shri A. V.

Tlwary, Pandit D. N.

Tripathl, Shri K. P. 

Upodhayay, Shri S. D.

Vyas, Shri Radhelal

The motion was negatived.

Shri Joachim Ahra:  Madam Chair
man, I am grateful to you for giving 
me a chance to say few words today, 
though I must say this about the Op
position that they have not been fair 
to us.  They were  very anxious to 
have this debate and when we want to 
continue it, they say we shall not con-* 
tinue it.

Coming to the major point, about 
unemployment, I want to mention that 
we have 5 great sectors of employment 
which can be gingered up and which 
can be filled up, I mean steel, shipping 
wool, jute and aluminium; and, above

572 P.S.D.

all, a dynamic approach about agricul
ture.  I shall quote my figures  and 
statistics  and show that we can in
crease our production in {iiese 9 major 
sectors and also have a dynamic ap
proach to agriculture to increase emr 
ployment in our land and find enough 
employment.

In the  first and  foremost  place, 
Madam, I feel that the Ministers  of 
Government and even the Members of 
Parliament  do not  feel  sufficiently 
strongly about the woes of unemploy
ment.  We are sitting on comfortable 
seats, the Ministers  have their own 
comfortable seats and they do not rea
lise what are the woes of unemploy-
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ment.  I feel that we did a great in
justice to the thousands  or lakh  of 
young men whom we brought up dur
ing the freedom movement; they have 
been given no chance after 1947.  We 
did not summon our young men to All 
in posts of authority.  We relied on 
the Indian Civil Service and they car
ried on the Government, nurtured as 
they were under the British aegis. They 
had not the spirit,  they had not the 
guts, they had not the heart and they 
had not the sentiment.  And» these 
young men, nurtured  in the  jails— 
many  had even  English  University 
education,  foreign University  educa
tion—men who had seen the inside of 
Jails, they were never given the chance. 
They either joined the ranks of  the 
communists, or they  were liquidated 
or they were content with small jobs. 
The whole Government is run at the 
top by the Ministers  relying on the 
work of the Indian Civil Service, who 
should have been really liquidated. We 
should have brought these young men 
to fill our posts.  They  would have 
been able to infuse some spirit, drive 
and vigour and it would have, perhaps, 
created new conditions in our land.

In regard to the suggestion of  my 
friend Mr. Sharma that we should be
lieve in planned parenthood, it is again 
falling into the hands  of the Ameri
cans, from  whose land this idea  of 
birth control has come to our land in 
this country.  1 say that there shall 
not be any birth control and any other 
evils that are rampant in the Western 
Countries.  T̂here shall not be such 
a kind of economy  either.  Today, 
Russia’s per capita income is equal to 
that of Italy.  There are 200 million 
people and perhaps in three years time 
it will be equal to that of France and 
perhaps in another 10 or 15 years, it 
will be equal to that of America,  If 
Russia with all her woes and agonies, 
born out of the October revolution, has 
been able to establish herself on firm 
foundation, why  not India take the 
lesson from Russia in salving her pro
blem.  In my recent visit I met in 
China a journalist, a banker and an
other person %l\ three of t̂em

said that there was  full employment 
in China and that every one of them 
is paving two coats, two uniforms and 
ivfo full meals, which you and I can
not claim—even  Members of Parlia
ment—and if that is the state in 
Russia and China, why should you not 
go forward in the same way as they 
have done?  Russia, China and India 
are three  great sectors, three  great 
countries of. humanity,  whether you 
like it or not, and their economics will 
have to be one and unless these three 
countries  develop in some  uniform 
manner,  all the blue-prints  of  the 
Ministers cannot be translated. What 
have we done for the young men and 
women who  fought in the  national 
movement of freedom?  Will they not 
develop  into greater  administrators 
or men  manning the  administrative 
machinery  than the existing service 
known as the I.C.S. Why should these 
young men and women be allowed to 
knock at every  door for their  very 
existence?  Whose fault is it? Thank 
God. we have a Prime Minister whose 
vision is large enough to embrace all 
the problems and difficulties that these 
people are subjected  to, and if these 
methods fail—that is what the Prime 
Minister has said—we shall resort to 
other methods, but we shall not allow 
these youths to go along in this miser
able condition.

I shall come along to the five indus
tries that I was mentioning, and as ! 
said if these methods  fail, we shall 
not hesitate to devise  other methods 
that will solve our problems.

In regard to steel, in 1930, in Russia 
they had 4.2 million tons and in the 
year of grace  1951  Russia attained 
only 2.8 million  tons.  Russia  has 
planned that she shall have steel even 
more  than the United  States  of 
America for the next  five years, but 
we are stiU groping in the dark.  W<;v 
shall have soon to establish steel fac* 
tories.  What is the United States ot 
America doing?  The United Nations 
has disposed of all her moneys In secu
rities  meant for U.S.  defence. Why 
shall  not the United Nations 
tHpse funds  proporfjpnately oa the
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shoulders  of India, Egypt and other 
countries also?  Today the Hindustan 
Times has given some revealing figures 
in regard to the U.N. fund—subscrip
tion and surplus  funds—and almost
cent per cent of the funds of U.N. are 
placed at the disposal of U.S. firms.

In regard to steel, we must double 
or treble our quantities of production. 
Unless we do something about our 
major industries, we are not going to 
make any progress.  In Russia, there 
were two thousand  towns destroyed,
70,000 factories destroyed and 20 mil
lion people  rendered homeless,  bui 
what have we? we have only 7J mil
lion refugees from Pakistan.  Russia 
did not borrow any money to solve her 
refugee problem, but what do we do 
here?  We have  borrowed and are 
borrowing heavily from America and 
when the day of reckoning comes, we 
shall not be able to separate the wheat 
from the chaff.

What is the state of shipping here? 
Today our shipping is not 5 per cent, 
of the world  tonnage.  In 1953, we 
And that 19i per cent, of our coastal 
traflftc is manned by Indian shios. We 
have not many ships, 'but I do not 
know why the Planning Commission or 
the Government of India did not plan 
to buy even 25 second-hand ships from 
America or anywhere else for the 25 
crore of rupees, so that our shipping 
tonnage  may be  increased.  If we 
have enough tonnage at our disposal, 
it will certainly solve the problem of 
unemployment to some degree. Those 
ships can be used for our trade with 
all the corners of the world. We have 
just got four men-of-war in our Navy. 
We must increase the tonnage in such 
a way that we may have at least 1 per 
cent, of the world tonnage.

In regard to Jute. I find for the year 
1938 We had only  34 million dollars 
worth of earnings in the sterling area 
while in 1951, the figure was 18 mtUJon 
dollars.  Who are reaping the fruits 
of all these?  These go into the poc
kets of the big  money-lords on  the 
banks of the Hooghly in Calcutta. But 
our Ministers and officers are not even 
vvatĉing this, ff yp̂ look at these

statistics and take prompt action, you 
can raise your national income, so that 
automatically and spontaneously you 
can market your products to the best 
advantage of the country and her suf
fering masses.

In regard to wool, the figures  are 
very staggering.  I  know mathema
tics, economics, finance etc. and I get 
horror-stricken and I wonder whether 
anyone  else—our Ministers—is  not 
horror-stricken.  In 1948-49  we  had 
exported  wool to the tune of  three 
crores and in 1952 we have exported U* 
the tune of eight crores.  In 1952-54 
we should  make it 16 crores.  Why 
should not our waste lands, which are 
lying idle and barren, be put more and 
more under sheep farming?  In this 
way it is not difficult to increase our 
wool production and export and build 
up our economy also.  It will give 
employment  to a number of  young 
men and women in addition.

In regard to textiles, production has 
no doubt gone up so high that it has 
over-reached the 1956 target set up by 
the Planning Commission.  No doabt 
the Government  of India were kind 
enough to grant  relief to the textile 
workers.  Here again, the textile in
dustry is in the hands of unscrupulous 
men.  Why  should 10,000  famines 
govern the fate of 350 million pr*ople 
in the country?  Unless we are able 
to solve this problem of 10,000 families 
playing with the wealth of 350 million 
people—starving  and  grief-stricken 
people—the economic problem of the 
country cannot be answered. We have 
always to remember that we shall no 
longer permit these 10,000 families to 
meddle with the wealth of the 350 mil
lions, who are starving  and povertŷ 
stricken.  We are no doubt Members 
of Parliament sitting comfortably here 
and similarly the Ministers are sitting 
comfortably here and elsewhere.  ê 
have been elected by the masses. What 
for?  Is it not our duty to look to 
their Interests?  Is it not our resoon- 
sibility to see that this wealth is dis
tributed to these poor millions who are 
starving?  Is it not also our duty to 
see that these black marketeers  are 
relieved pf t̂eir ill-fotten wealth?  I
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[Shri Joachim Alva]

am sure it is possible  to put India’s 
economy on a stable foundation if only
we take prompt measures.

Now about  aluminium, 15*000 .ons
of aluminium  we import and  utilise
and it is hardly 3000 tons that we pro
duce in India, that is in Travancore-
Cochin.  Why  shall we not import
aluminium  ingots just as we import
iron ore ingots for the Tata Steel Com
pany? Why shall we not import these
quickly?  Nobody seems to be worri
ed about  the position  of aluminium
now.  This  is a matter which must
be taken up in hand quickly.

Mr. Chairmaii: I am sorry—I have to
give a chance to others.

Shii Joachim Alva: Two minutes.

Mr. Chairman: I will caU upon the
next speaker.

Shri Joachim Alva: Please give me
two minutei.

Mr. Chairman: I am sorry. Shri S. C.
Mishra:

Pandit S. C. Mishra: There  is  a
story prevalent in my part of the
country—I do  not  know  whether
it is prevalent everywhere.  There
was  a  great  pandit  who  always
based his actions on very solid facts.
He was  very fond  of statistics  t‘)0. 
Once he got an invitation  to go and
see his friend with the whole of his
family.  A small  rivulet interveneĉ 
on the way  between.  That pandit
had access to the great Secretariat pro
cedure and he caught that fever.  He
learnt that even barges of 100 million
capacity could not cross that rivulet*
but he had to cross it.  Therefore,
smug and content, with all the finan
ces and figures in his pocket, he went
with his children to the banks of ihe
river  and  ordered  his children  tJ
cross.  And you know, children  are
afraid to cross, but they went up iito
the river, big and small children.  A
few  of them—the little  ones—were
carried down the stream.  The othci"̂ 
quied, “father, father, the little brothe
are being carried off the stream.'* The
pandit took out all the statistics from
his pocket and  said:  “How can it

be?  Nonsense.  I quote from the
statistics that nothing  has happened.
There is no cause for alarm.’* We had
tĥt pandit incarnate standing in this
House, on the last day of this debate,
when our Finance Minister was speak
ing; with the only difference, Sir, that
whereas the children that were beii g
drowned that  day were the pandit’s 
own,  the children  that  are  being
drowned today are the common men’s 
and not the Finance Minister's.

Madam, I have no quarrel with the
Finance Minister.  But he takes his
points always—he  is always  taking
into consideration the statistics.  But
our  statisticians  are  perhaps  I'ke
glands in the human body. They never
take into  consideration the  several
veins and arteries that run inside the
body but are occurring in knots.  So
the statisticians take account only of
the ‘noughts.*

Madam, I do not challenge  those
figures, which are according to statis
ticians; when only the industries  are
taken into consideration, perhaps, ac
cording to their calculation, they  are
not throwing many people out of em
ployment, but what has happened  in 
our country?  For every new scheme
that is started in the industrial sphere
of our country,—I request my frie*̂di« 
to take into consideration this point—
and most of the ventures  are started
by our capitalists, industrialists, in the
private sector, and, I will say, not by
the Government, the impact of  each
such industry is to throw a lot of the
people in rural India out of employ
ment. Take for example this crockery,
pottery, etc. The village-folk, from time
immemorial, have been living on these
small industries.  They have got  a 
standard, they have got an economy in 
the village.  All that economy is upset
and every year scores and scores .of peo
ple are thrown out of their emĵ ̂
I think the Government ought t6 take
into consideration and I would request
the Minister to take into consideration
these facts. The great Planning Minis
ter is also here, and perhaps his speech
was such that though I listened to him
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it looked merely a confused tautology, 
but any way, he should also take note 
of the fact that every year, while we 
are thinking  of new schemes in 
major industrial field, and in every de
cade, thousands and thousands of peo
ple are  going out of employment. 
Therefore,. one thing I would suggest 
to them—̂let them not be a communist 
or a socialist like me—̂let them accept 
this mixed  economy.  What shoui-i 
be the mixed economy?  Some of the 
Members were angry when there was a 
suggestion about the cesses being levi
ed on industries, for being utilized for 
protecting indigenous small industries. 
If anything, certainly  that may pro
mise something good to all the mea
sures that you have been taking and 
other Governments  have been taking 
over these many years.  I think thpt 
is one thing which  can give a little 
succour  to the bewildered  country
folk.  First  of all, the Government 
should make it a point that no large 
industries should be allowed to deve-* 
lop ur to be grown which merely throw 
our people out of employment.  What 
have we in Delhi  here?  We have 
many buses and cof̂ches.  I ask the 
Finance Minister: have you taken into 
consideration how many tongawallahs 
have been thrown out ot employment 
in this very city of Delhi?  You may 
say that system  was very expensive. 
But how are they very expensive?  I 
have seen and known  these  tonga- 
wallahs who carry you for two miles 
or so for two annas.  You go to the 
Connaught Place.  They will take you 
one mile away from there for  two 
annas, at the most.  What are  they 
charging  in your bus?  From, this 
Parliament  to the Station, it is four 
and a half annas now.  Therefore, I 
say* what are we doing here?  They 
say, it is recurring cost.  Where does 
the recxirring cost go?  I say, nobody 
in our country, Madam, including you, 
and the great Ministers, nobody here 
is important enough to have the luxury 
of a pleasure car.  The great Minis
ters  England go on buses.  I say, 

crtain cars; we may have these 
new mventions, but we must introduce 
them in a way that does not kill those 
people who have somehow been eking 
out  their existence  through small

means.  The problem should be con
sidered on every front.  I say this as 
an example.

An Hon. Member: Landless labour?

Pandit S. €. Misbra: I know he is 
talking about  landless labourers.  1 
shall come to the land problem  im« 
mediately.  Perhaps my friend there 
has said that the talk of redistribution 
of land is a mere idle talk.  It will 
only divide  this unemployment pro
blem amongst others, who are employ
ed.  It will only redistribute unem
ployment.  What  else is there?  I 
think I need not remind the hon. Mem
ber that, if he is imitating  America, 
for every industrial worker in America 
there is machinery  costing Rs. 8,000. 
What have we here?  Here, in India, 
our standard  in industry—I do  .lot 
take the country-side—̂is  Rs. 600 
machine for one worker.  In America, 
it is Rs. 8,000 on the average. We are 
sixteen times behind.  One Member 
was saying that we must apply to tho 
World Bank for loans and get plants. 
I am not opposed to get something 
very essential even on loan. But what 
are we doing here?  All luxury goods 
pour into India.  I ask: ban all luxury 
goods,  India  shall have to remain 
content, even the princes, the best or 
the worst princes that you and I are 
creating, must remahi content.  Tell 
them: ‘‘You will have to live on goods 
produced in India.  Only such goods 
will be allowed to come from outside 
as will help our production.”  lEv«ry 
country has done that, and we can do 
it.  Really, on the one hand, 400 mil
lion pairs of hands  are lying useless 
in our country.  They are not being 
utilized.  On the other hand, we on!y 
look to the World Bank for loan, loin 
and loan.  I say this can lead us only 
to one point.  Our Finance Minister 
has taken a calculation of population. 
I say, because five million children are 
born......  “

Mr. Chairmaii: The House stands
adjourned till 1-30 p.m. on Monday, 
the 7th December.

The House then adioumed till Half 
Past One of the Clock on Monday, th« 
7th December̂ 1953.
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